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for exploring them and, thirdly, for oonserving them? I want to know 
whether the Geological Survey does all these things, that is to say, exploring 
the minerals, conserving those resources and finding uses for them? 

The Honourable Sir lIuhamm.&ci Zafrullab Khan: Adequacy is a rela-
tive matter. The Geologica'i Survey certainly studies these things and 
makes reports and suggestions. I do not know whether conservation is 
primarily the duty of the Geological Department. 

1Ir. S. Satyamurti: May I ask whether there is any machinery on 
behalf of the Government of India which examines the reports of the 
Geological Survey and plans the future, of these minerals from the points of 
view I have mentioned? 

The Honourable Sir lIuJ1amm&d Zafrullah Khan:' The reports, when 
they are submitted to the Department, are naturally examined. 

1Ir. lIanu Subedar: Have Government seen the list of industries 
which will be federal as against the industries which are generally a pro-
vincial subject? If so, which items of that list cover minerals? 

The Honourable Sir lIubamm&d Zafrullab Khan: That question does 
not arise out of this question. 

1Ir .•. '!'Idnmala RIO: With regard to the answer to part (b) of the 
quelJtion, do the Geological Survey of India keep themselves in touch with 
the research institutions in the country like the post-graduate studies in 
science in various universities? 

The Honourable Sir lIuhammad Zafrullah Khan: 1 believe so, 

Mr. S. Satyamurti: Have Government considered the question of these 
minerals from the point of view of the industrial development of tliis 
country, and is there any machinery for bringing the lmowledge which is at 
the disposal of the Government to the notice of those who are interested 
in planning the industrial future of this country? 

The Honourable Sir lIuhammad Zafrullah Khan: These reports are 
published and they are available. 

1Ir. II. "l"hirumala:aao: Does the Department keep in touch with 
the Provincial Governments that are carrying on mineral researches at the 
present moment. e.g .. the United Provinces Government? 

'J.'he BOJiolltable Sir .Oamm'Cl Zafrallah JDt&n: I could ftOt answer 
that without notice. 

PETROLEUM FuEL OF INDIA. 

451. *11&: S. ~ a  (on behalf of :S!eth Govind Das): Will the 
Honourable Member for Labour please state: 

(a) the total requirements of petroleum roel of this country; 

(b) the total production of petroleum fuel in India; 
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(c) whether Government have been taking net:essary steps to 
improve the supply of petroleum from India and finding out 
fresh venues for prospecting; and 

(d) whether Government have devised ~  and means for con-
trolling the wastage in the oil industry in this country? 

,..... Ii:OIlaurab14l Str JIUIaaDub.ad Z&fruDah Dan: (a) About 500 million 
gallons. 

(b) 16 million gallons. 

(c) This is a matter for private enterprise. 

(d) There is no appreCiable preventible wastage in the oil industry 
in India. 

Mr. Manu Subed&r: Is it a fact that. there are oil concessions given 
to certain Companies which are not working fuDy or at an in India? 

The ~  SIt Kabam.ad. ZafraJJa1l nan: I could not answer 
that without notice. 

Mr. S. Satyamatti: With ,reference to the answer to clause (c) of the 
qU(;lstioll, in .... iew of the great importance of increasing the supply of petro-
leum inside the country, may I know whether Government propose to leave 
it entirely to private enterprise, or take any steps by way of pioneering 
in the matter of prospecting for petroleum in the areas where it can be 
found inside the country? 

The Jronourable Sir Muhammad. Z&traIlIh Khan: At present there is 
no intention that the Government should undertake these projects them-
selves. 

Mr. S. Satyamurti: In view of the fact that our requirements are 500 
million gallons and we produce only 76 million gallons. will Government 
find out if more petroleum cannot be found in the country itself? 

The Honourable Sir Muhammad ZafruIlahlDlan: Sir, private enterprise 
is so keen in this matter that Government are of opinion that if there 
were reasonable possibilities of finding petroleum in the country, it WOUlCl 
be prospected for by private enterprise. 

Mr. -:.anu Subedar: May I ask whether the requirements of India as 
stated by the Honourable Member in rep1y to part (a) of the question 
are having regard to the production of power alcohol in this country or 
without taking that into consideration at all? 

The Honourable Sir Kuhammad zatruDah Khan: These are the re-
quirements of petroleum. 

Mr. S. Satyamurti: With reference to the answer to clause (d) of the 
quet'1tion, may I know if Government have any machinery by which they 
have ascertained that there is no wasta"'e in the oil industry in this o • 
country or whether it is a mere Rssumption in view of the pnvate enter-
prise in this matter? 

The Hon.....able Sir J[abammad ZafraIIah Dan: No wastage has been 
brought to the notice of the Government. 
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INDEBTEDNESS OF INDIAN CANU4B'MRRS IN FLn. 

452. tcMr. S. Satyamurti (on behalf of Seth Govind Das): Will the 
Secretary for Education, Health and Lands please state: 

(a) whether his attention has been drawn to the report on agricul-
ture in Fiji by Sir Frank Stockdale dealing with the indebted-
ness of Indian canefarmers in Fiji; 

(b) whether Government have made suggestions regarding schemes 
to remedy the extensive indebtedness of Indians in Fiji; and 

(c) whether he will lay on the table a copy of the report by Sir 
Frank Stockdale, Agricultural Adviser to the Secretary of 
State for the Colonies? 

Sir Girja ShaDkar Bajp&i: (a) Yes. 

(b) Government will consider this question when examination of the 
Report which has only recently been received is completed. 

(c) A copy has been placed in the Library of the House. 

lrIr. S. Satyamurti: When did Government receive the report of Sir 
Frank Stockdale, and when do they hope to be in a position to complete 
their examination of the report? 

Sir Girja Shankar Bajpai: The report was received on the 30th of 
January. I have got a copy of the document with me and I ha.ve looked 
through it and I doubt whether there will be very much for us to say when 
its examination will be completed. 

lrIr. S. Satyamurti: Are Government in a position to do anything with 
regard to the excessive indebtedness of Indians in Fiji as a result of this 
report? 

Sir Girj& Shankar Bajpai: I could not anticipate the result of the 
careful a ~  of the report. 

VESTING OF RECIPROOAL POWERS ON THE INDIAN MEDIOAL COtrNOIL 

WITH REGARD TO BBITISH MEDIOAL QUALIFICATIONS. 

+453. *1Ir. T. S. AvinaahlJjngam Ohettiar: Will the Secretary for 
Education, Health and Lands state: 

(a) whether Government have received any representations from 
the Indian Medical Council to amend the Indian Medical 
Council Act with a view to vesting in the Council reciprocal 
powers with regard to British medical qualificatipns; 

(b) whether tbe representation bas been considered by Government; 
and 

(c) if so, ·with what results? 

Sir Girja SbanJra.r Bajp&i: (a), (b) and (c). I would refer the Honourable 
Member to the reply already given to parts (a) and (b) of Mr. Lalchand 
Navalrai's starred question No. 52 on the 4th February, 1989. 

.  t Answer to this question laid on the table, the questioner being absent. 
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PBBSONS REOBUITED TO THE POLITIOAL DEPARTMENT. 

454. *1Ir. AbdUl Qaiyum: Will the Honourable the Leader of the 
. House please state: 

(a) the total number of persons recruited to the Political Depart-
ment between 1924-1930; 

(b) how many of these were IndiaDs; 

(c) the total number of recruits to the above Department betweeD 
1931-1988; 

(d) how many of these were Indians; 

(e) what is the method of recruitment, both direct and by promotion, 
to the above service; 

(f) the percentages fixelj for Indians and non-Indians, respectively; 
and 

(g) the st,eps taken, or prop05ed to be taken, to Indianise this 
Department? 

The Honourable Sir lfripendn. Sircar: (a) 52. 

(b) 17. 

(0) 68. 
(d) 7. 

(e) The attention of the Honourable Member is invited to rules 29, 31 
and 32 of the Civij. Services (Classification, Control and Appeal) Rules. 

(f) No fixed percentage is at present in force. 

(g) Indians have been recruited regularly since the Political Depart-
ment was opened to them in 1921. 

1Ir. Abdul Q&iyum: May I know if any percentage was at any time 
fixed for Indians in this Department? 

The HonOUl'&ble Sir lfripendra Sircar: I have not got tbat information. 
I know that at present there is no fixed percentage. 

1Ir. Abdul Qaiyum: In view of the fact that from ~  to 1938 only 
seven Indians have been recruited in this Department as against 61 non-
Indians, may I know whether Government will ~  up the matter 
immediately and recruit Indians only in future so that this disparity can 
be done away with? 

The lI.Onourable Sir lfripendra Sircar: I am afraid I cannot give any 
assurance in this matter. 

1Ir. S. Satyamurti: May I ask why Government depart in this Depart-
ment from their normal policy of Indianising the Government Departments? 
I think I am right in saying that the normal policy of Government is to 
Indianise the Departments as much as they can. What are the reasons 
for making an exception in regard to this Department, where no percentage 
is fixed and only seven Indians have been recruited as against 61 non-
Indians? .-

The Honourable Sir lfripendra Sircar: I do not admit that percentages 
have beer. fixed everywhere nor do I admit that Rny injustice has been done. 



1802 LEGISLATIVE ASSEMBLY. L16TB FEB. 1939. 

JIr. S. W,_uni: May I ask whether the general policy of Govem-
ment is not in a ~  of Indianising all their Departments, including the 
Imi..ian Civil Service, to the extent of 50: 50? I want to know what lU'e 
the peculiar circumstances concerning this Department. Why do Govern-
ment 110t prOpOSf! tc fix n percentage or Indianise the Department? 

The Honourable Sir lfripendra Skear: Well, Sir, I am not really aware 
that the percentage has been fixed for every branch of the Services. I do 
not admit that major premise. 

JIr. Abdul Qaiyum.: May I know if any fixed percentage of commis-
sioned officers from the Indian army is recruited to this department? 

The Bollourable Sir lfripendra Sircar: .I want notice. 

Mr. Jlanu Subedar: May I know whether it is the proposal of the 
Government that the whole of the Political Department will be placed 
under the Crown Representative and the budget of that Department will 
be taken out of the purview of the Federal Legislature? 

The Bollour&ble Sir lfripendra Sirear: I submit that question does not 
arise. 

JIr. President (The Honourable Sir Abdur Rahim): Perhaps the 
answer to that can be found in the Act itself. 

JIr. S. Satyamurti: What is the reason why there are so many non-
Indians in this Department and so few Indians? 

The Honourable Sir lfripendra Sircar: One obvious answer is that this 
Branch has been opened out to Indians only in 1921. 

JIr. S. satyamurti: \Vhat is the percentage of recruitment year after 
year? 

The Honourable Sir IripeDdra lircar: I have no information. 

REPORT OF THE TARIFP BOARD ON SmuOULTURAL hmU8'.l'BY. 

~ •• J(r, S. Batyam.urti: Will the Honourable Member for Commerce 
be pleased to state: . 

(a) whether it is a fact that the Tariff. Board report on protection 
to the sericultural industry has been received by the Govem-
ment of India; 

(b) whether it is a unanimous report, or a majority ana. minority 
report; and 

(c) whether Government propose to publish this report for public 
criticism, and, if so, when? 

The Honourable Sir Jluhammad Zafrullah Khan: (a) and (c). I would 
refer thE-HOllomable :\Iember to the reply given to Sardar Mangal htingh's 
starred question No. 193 on the 8th instant. 

(b) There is both a majority and a minority report. 
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*. ~. satY&lJ1urti: Do Government propose to bring up their conclu-
sionij in the form of legislative proposals before this Session of the Assembly 
.concludes? 

'The lIonourable Sir Muhammad Zafrull&h lthan: They will try to con-
clude the examination of the report as quickly as possible. and if it can 
be done they will bring the legislative proposals before the Session con-
cludes. If it cannot be done, there is no help for it. 

FmLn FOR ARoIuDoLOGIOAL INQUlBIES AND EXCAVATIONS IN SoUTH 
INDIA. 

458. *JJr. S. Satyamurti: Will the Secretary for Education, Health 
and Lands be pleased to state: 

(a) whether his attention has been drawn to the leading article in 
The M adTQJp Mail of the 9th January entitled .. Archreology 
in Sou1ih India"; 

(b) whether his attention has been drawn to the particular state-
ment of Sir Leonard Woolley that South India offers a vast 
field for archreological inquiries and excavations, but that 
adequate .steps are not being taken iJ;l. this ~ . D  sJ;l.d 

(c) whether Government propose to take I;Iodequate steps in this 
~  and, if SO, when? 

Sir Q.irja Sh&Dkar Bajpa1: (a) and (b). Yes. 

(c) It is hoped that it will be possible to expand the Department'l!! 
activities in South India when the financial situation improves. ' 

1Ir. S. Satyamurti: Mav I know whether Government have examined 
the question of the present' scale of expenditure such as is sanctioned to 
the Department and are satisfied in view of Sir Leonard Woolley's sug-
~  that the expenditure set apart for South India should, at any a~ 

within the limits of the present finances, be made larger in that Depart-
ment? 

.. CHrja &banW Bajpai: The position is that the proportion of the 
funds allotted to South India is related to essential activities elsewhewe 
1md has stood at a certain figure for a period of years. I am not for a 
moment suggesting that this prOfiortion or figure is satisfl;loctory. We hope 
that. Sir Leonard Woolley's recommendation may, provided financial im-
provements take place, help to put South India into the picture more 
prominently than it has been so far. 

Mr. S. Satyamurti: Will Government re-examine the present allot-
ment of expenditure in view of the remarks of Sir Leonard Woolley "that 
,South India offers a vast field for archreological inquiries and excavations 
but that adequate steps are not being taken in that direction ", and think 
of increasing the present allotment for South Indian archreological excava-
tions? 

Sir Girja ShaDkar Bajpai: I had a personal discussion on this subject 
"'"th BirLeonard Woolley before he left this country. His emphasis is 
not so much upon conservation, which takes up the bulk of the money 
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of the ArchlBOlogical Department at the present moment, as excavation, 
for which there is practically no provision at present. We cannot do much 
for South India until we have more money for excavation. 

Mr. S. Satyamurtl: Has the Department pressed upon the Finance 
Department for increased grant for excavation work? 

Sir Girja Sh&nkar B&jp&i: Yes, Sir. As against that there is always 
the pressure of Honourable Members opposite for continued economy. 

Itt. II. Thirum&l&:8.&o: Will Government consider the advisability of 
opening an Archreological museum in Andhra districts where there are such 
famous Buddhist remains as Nagarjuna konda and Amaravati in Guntur 
District, very useful from archreological point of view. 

Sir Girja Sh&nk&r Balp&i: I am not personally aware of the importance 
of these exhibits to which my Honourable friend has referred, but I will 
convey his suggestion to the Director General of Archreology. 

CoNCLUSIONS BEA.CHED A.T THE TENTH INDUSTRIES CONFERENCE. 

t57. *lIr. S. S&tyamurtt: Will the Honourable the Commerce Member 
be pleased to state: 

(a) the conclusions reached at the Tenth Industries Conference held 
at Bombay on the 23rd and 24th J snuary, 1939; and 

(b) whether a report of the proceedings of the conference and ita 
decisions will be placed before this House for consideration, 
and, if so, when? 

The Honourable Sir lIuha.mmad Zafrullah][ban: (a) I would invite the 
attention of the Honourable Member to the Press Notes issued on the 
23rd and 24th January, 1939. which contain the conclusions of the Confer-
ence· Copies are available in the Library of the House. 

(b) No, but the proceedings will be published and it will be open to 
any Member who desires to do so to table a Resolution on the subject. 

1Ir. S. Satyamurti: In what form «rill it be published? Will it be 
available for sale? 

'!'he Honour&ble Sir lIuhammad Zafrullah lthaa: In the form of a 
report. Certainly it will be available for sale. 

Mr. S. Satyamurti: Will copies be placed in the Library of the House? 

fte Honourable Sir ](ghammad Zafrul1Ab lDJaD: Yes. 

Mr. lIanu Subedar: 'ViIi eopies be made available to Members of the 
House? 
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The Honourable Sir Muhammad Zafrullah Khan: A copy will be placed 
in the Librarv of the House and it will be available to Honou,rable Members 
for consultation. 

Mr. Manu Subedar: Will. a copy be made available to each Member 
of the House? 

The Honourable Sir Muhammad Za1rUllah ][han: I am unable to say 
that. 

REPORT OF THE NON-OFFICIAL ADVISERS OF THE INDO-BRITISH TRADE 

AGREEMENT. 

458. *Kr. S. Satyamurti: Will the Honourable the Commerce Mem-
ber be pleased to state: 

(a) whether the Government of India have decided to publish the 
. reports of the non-official advisers to the Government of 
India in respect of the negotiations for replacing the Ottawa 
Pact; 

(b) when they propose to publish these reports: and 

(c) whether a report on the conclusion or non-conclusion of an agree-
ment to take the place of the Ottawa Pact will be 
made to the Assembly before the end of this Session for its 
opinion before the agreement is signed by the Government 
of India? 

The Honourable Sir Muhamm&d Zafrullah Khan: (a) and (b). I woula 
refer the Honourable Member to the answers given on the 8th instant to 
the supplementary questions arising out of Mr. Abdul Qaiyum's question 
No. 200. . 

(c) The Honourable Member's attention is invited to answers to parts 
(c) and (d) of question No. 225 and the supplementary question asked by 
him on the 8th instant. 

Mr. S. SatyamU1ti: May I know whether Government stick to the 
position that these reports are to be published only along with the conclu-
sions of the Government of India on this matter? 

The Honourable Sir Muhammad Zaf:nllIah Khan: Not the conclusions 
of the Government of India. But as I was hoping all relevant portions 
will be published as part of the material whil"h win be li'upplied to Honour-
able Members to enable them to study the whole matter. 

Mr. S. satyamur'l: May I take it that ~  will be published in time 
for Honourable Members who are interestsd in the subject to study them 
before this matter comes up for discussion in the House? -

The Honourable Sir Muhammad Zatrullah Khan: I aave an aSSlll'anCe 
on a previous occasion that all relevant material will be published and 
that in time and made available to Honourable Members to enable them 
to &Itudy the whole mntter before it is debated in the House. 
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RAlBlNO OF THE R,ATE OF CEss LEVIABLE ON TEA EXPORTED FROM INDIA. 

459. *)(r. Akhn Chandra Datta: (a) Will the Honourable the Com-
merce Member please state whether the Indian Tea Market Expansion 
Board has recommended the rise in the rate of cess leviable on tea exported 
from India? 

(b) If so, to what ext.ent? 

(c) Have Government come t.o an" decisions? . -
The Honourable Sir Mnbamm&d, ZafrUllah Khan: (a) Yes, Sir. 

(b) From lis. 1-4-0 to Rs. 1-6-0 per 100 Ibs of tea exported from India. 

(c) The matter is at present under consideration. 

JIr. Brojendra lIarayan Ohaudhury: Ma;y I know whether, before coming 
to any decision and before sanctioning the ra.te of Rs. 1-6-0, Government 
have made thorough enquiries to satisfy themselves that the poor people's 
money is being expended with ut,most eeonomy? 

The lIcmourable Sir Muhammad Zafrullah Khan: They will take into 
consideration every relevant factor. 

",uIvi Abdar Jtaaheed Ohaudhury: May I know whether the Tea 
Market Expansion Board suhmitted their recommendations of their own 
accord or whethel' the .... ~  the ten indust.ry before submitting their 
I'ecommendations? 

The Honourable Sir lIuhammad Zafrullah Khan: I would require 
notice of that question. 

:.r. II. Ana:a1has&yanam Ayyangar: May I know whether the levy of 
a further tea ress will not a ~ 9ffect the (·offee industry in South 
India? 

The Honourable Sir Muhammad Zafrullah Khan: I submit that questioq 
does not arise. 

Maulvi Abdur Rasheed Ohaudhury: :Fuder what rule the Board sub-
mitted its recommendations? 

The Honourable Sir Muhammad ZafrIlllah Khan: The Honourable 
Memher can study the Art and t,he rules for himself. 

Mr. Badri Butt Pande: Will the Honourable Member consult this 
A ~  before he revise!' the cess? .' . 

The Honourable Sir Muhammad Zafrullah Dan: I cannot give any 
undertaking tG that effect. 

JIr .•. Ananthaaayanam Ayya.ngar: Will the Honourable Member 
plaee on the table of t.he House a copy of the report of the work done so 
far to find out the need for arldit.ionaI· cess before Government comes to 
any conclusion. 

The Honourable Sir lIuhammad Zalnillah Khan: That does not arise. 
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REVIEW OF THE CASE OF SABJ)'AR GUB.ClIAB.A.N SINGR, JrZ-MARABUA Oll' 
NABRA. 

t480. *Sardar KangaJ. Singh: Will the Honourable the Leader of the 
House please state: 

(a) when the case of Sardar Gurcharn Singh, the ex-Maharaja of 
Nabha, was reviewed last: and 

(b) when the order of his imprisonment will continue indefinitely, 
or whether there is any limit to it? 

The Honourable Sir Jlripendra Sircar: (a) Last month. 

(b) The ex-Maharaja is not in prison. He has been ordered to reside 
in Kodaikanal; no period has been specified. 

LEGISLATION FOB THE RELIEF OF AGBICULTURAL INDEBTEDNESS. 

+481. *Sardar Jlangal Singh: Will the Education Secretary please 
,state: 

(a) which j'rovincial Governments have passed legislation regard-
ing the relief of agricultural indebtedness; 

(b) whether the Government of India intend to take some action in 
that direction for the centrally administered areas; and 

(c) if the answer to part (b) be in the affirmative, when and what 
steps are contemplated, and whether any Bill will be brought 
forward during this Session? 

Sir Girja Shpnkar Bajpai: (a) All Provincial Governments except 
Bombay and Sind. 
(b) Yes. 

(c) Legislation for the relief of agricultural indebtedness already exists 
ip Baluchistan, Coorg and D ~ . Government have under consideration 
the question of introducing legislation in respect of Ajmer-Merwara, but I 
am unable to say whether any Bill will be brought forward during this 
• SeBSion of the Assembly. . 

~ ED RESTBIOTION8 ON THE SALE OR H:IBJD OF PRoPERTIES TO INDIANS 
IN SOUTH AFlUCA. 

+482. *Kr. T. S. Avinashilingam Ohettiar: Will the Secretary for Edu-
. cation, Health and Lands state: 

(a) whether they are aware of the news under the caption 'Indians 
in South Africa-Further restrictions foreshadowed', on page 
8 of the Hindu, dated the 25th January, 1939; 

(b) whether the Government of South Africa contemplate taking 
steps to prohibit sale or hire of properties to Indians within 
certain areas; and 

(c) what action Government have taken in the matter? 

~~ Girj", Shankar Bajpai: (a) Yes. 

(b) and (0). The attention of the Honourable Member is invited to the 
reply given by me on the 4th .February, 1939, to Mr. K. Santhanam's 
starred que.;:,tion No. 64 and the suppJe,!!1entaries thereto. 

4 0+ Answer to this question laid on the table, the questioner being absent. 
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RATE WAR BETWEEN SHIPPING CoMPANIES CARRYING RAJ PILGBlMs. 

463. -Mr. Abdul Qaiyum: Will the Honourable Member for Commerce 
please state: 

(a) wbetlwl" rate war has again been resorted to by the shipping 
companies in the recent Haj season; 

(b) whether the agreement arrived at between the rival companies 
under the auspices of the Government of India was adhered 
to; if not, who violated the agreement and in what manner; 

(c) whether fares in the first week of last December came down 
from nearly Rs. 200 to as low as Rs. 80 and below; and 

(d) whether Government have collected the latest information on 
the point and what that information is? 

The HonoUl'&ble Sir Kuhammad Z&frullah Xhan: (a) to (d). The atten-
tion of the Honourable Member is invited to the answers given by me to> 
question No. 213 and its supplementaries on the 8th February. 

1Ir. Abdul Qaiyum: What is the answer to part (c)? Whether the 
rates came down? 

The HonoUl'&ble Sir Kuhammad Zafrullah ][han: I have no precise 
information. 

1Ir. Abdul Qaiyum: May I ask whether the Haj Enquiry Committee 
recommended that the Indian Shipping Act should be so amended as to> 
vest power in the Government to fix rates before the Raj season starts. 

The Honourable Sir. Kuhammad. Zafrullah Khan: I have already 
answered that question on the last occasion. 

Kr. Abdul Qaiyum: Is it not a fact that if this unhealthy ~  
is allowed to continue unchecked there is a danger of one company gomg 
out of the field and a virtual monopoly established by the other company 7' 

The Honourable Sir J[uhammad Zafrullah Khan: That is a matter of 
opinion. 

1Ir. Kanu Subedar: May I know whether Government will get into 
touch with the two competing companies and may I know whether there 
are any negotiations going on between these two companies through the • 
good offices of the Government? 

The Honourable Sir Kuhammad ZafruUa.b. ][han: If there is any 
negotiation going on between the two companies, I am not aware of it. , 

" 

Mr. lIanu Subedar: Have the good offices of the Honourable Member 
been requisitioned by the two companies for negotiations? 

The Honourable Sir Kuhammad Zafru.ll&b. Khan: Considering that the 
Raj season has come to an end, I think the whole matter is allowed to 
rest for the moment. 
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Kr. Abdul Qaiyum: May I know if the Port Haj Committees, Bombay 
aDd Calcut£a, recommended that, before the Haj season starts, Govern-
ment should fix, in consultation with shipping companies and the Haj 
Committees, the rates. 

The Honourable Sir Muhammld Zafrullab. lOlan: I answered that 
question last time as to what the Port Haj Committees recommended. 

Kr. Abdul Q&iyum: Did they ever recommend this? 

The Honourable Sir Muhammld zafrullab. lthan: That does not arise. 

Jlaul'9i Abdur Rasheed Chaudhury: May I know whether Government 
are so powerless that they cannot stop this rate war? 

JIr. President (The Honourable SIr Abdur Rahim): That cannot be 
allowed. 

Kr. Abdul Qaiyum: What is tl].e reaction of the Government of India 
to this request? 

The Honourable Sir Muhammad zafrullah Khan: I am afraid I cannot 
answer about reactions. 

LEAsES OF LANDS HELD BY INDIANS AND APPOINTMENT OF AN INDIAN 

AGENT IN FLrr. 

484. *Kr. Abdul Qaiyum: Will the Secretary for Education. Health 
and Lands please state: 

(a) whether steps have been taken to allay the anxiety of Indians 
in Fiji about the leases of lands held by them which were 
about to expire; 

(b) if so, what was the action taken; 

(c) whether Government have considered the question of the 
appointment of an Indian Agent in Fiji; and . 

(d) if so, when such an Agent is likely to be appointed? 

Sir Girja Shankar Bajpai: (a) and (b). The attention of the Honourable 
Member is invited to the reply given by me on the 14th November, 1938, 
to Mr. T. S. Avinashilingam Chettiar's starred question No. 1222 and the 
questions asked during the present Session. 

(c) and (d). As I have already informed the House. the question of the 
appointment of an Agent in Fiji is under cOIlBideration. 

Kr. Abdul Qaiyum: May I know if the Indian community recently 
held a conference under the presidentship of Pandit Hirday Nath Kunzru 
in which there was a un,mimous demand for the appointment of such 
Agent? 

Sii' Glr1a ShaJikar Balpai: Yes, Sir; and I have already answered a 
question on that ~ in this House,. during the presant Session to the 
effect thnt such a resolution has been passed by the Indian community 
of Fiji 
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Mr. Abdul QIIi1Um: May I know how long the Government of India. 
will tt.ke to come to a decision on this? 

Sir Giria Shankar Bajpai: It is not a matter in which a unilateral 
decision can be taken. We have to depend to some extent upon the wiahes 
ot the Colonial Office. 

1Ir. )[uhammad ~ Ali: Will Government take advantage of Pandit 
Kunzru's experience and consult him on this matter of lands in Fiji? 

Sir Girja Shankar Baipai: As far as I know, on this one particular 
question of the appointment of Agent there is lio difference of opinion 
between Government or Pandit Kunzru or any section of the Indian com-
munity in Fiji. 

1Ir. S. Satyamurti: In view of the fact that the interests of vast 
numbers of Indians are involved and they are keen on having this Agent 
as early as possible, will Government expedite this question or request 
His Majesty's Government to this effect? 

Sir Girla Shankar Bajpai: I think I can take my Honourable friend 
and this HOllse illto ~  on this question to this extent that the 
matter tillS been placerl before the Colonial Office within the last few weeks. 

OFFIOIAL DEPUTATION FROM MALAYA. 

465 •• :Mr. Abdul Qaiyum: Will the Secretary for Education, Health 
and Lands please state: 

(a) whether the talks have concluded with the official Malayan 
Delegate, and the representatives of the Central Indian 
Association of Malaya; 

(b) whether any decisions have been arrived at, and the nature 
thereof; and 

(0) whether t·he said decisions will be made "public? 

Sir Gi!ja Sh&Dk8r B&Jpai: With your permission, Sir, .J will answer 
patts (a), (b) and (c) together. Certain proposals for a recalculation of 
standard wages in Malaya, pnrtly on  a fresh basis and partly with reference 
to changed circumstances, were made by the Government of India dele-
gates to the Malayan delegation. The Malayan delegation were at first 
unwilling to consider these proposals but subsequently offered to place them 
before the Malayan Governments for examination, on their return to 
Malaya. In view of the desirability, from the Indian point of view, of 
exploring the possibility of settling certain other outstanding questions" as 
weH, in particular those relating t-o the status of Indians in the Malavan 
States and the provision of adequate educat.ional facilities for Indians oi all 
classes, advantage was taken of the presence -of Hte delegates to ~  

these questions as well. 'rhe Malavan dele'l'ates nnoerto&k to have tbe 
suggestion of the Innian representatives on these points also examined by 
their Clovernment. The Malayan ~a  have now left Delhi to refiirn 
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to Malaya and the negotiations will be carried on by means of corretlpon-
dence between the two Governments. The Government of India will 
shortly be addressing the Malayan Governments in a despatch which will 
cover all the questions raised. 

Kr. Abdul Qaiyum.: May I know if the Government of Madras have 
suggested a basic wage for Indian labour, 50 ~ . for mates and 40 cents. 
for females? What was the attitude of the Malayan delegation to this 
important question of basic wage? 

Sir Girja Sha.nk&r Bajp&i: I do not think that Bny Government. e.g .• 
either onrseives or the Madras Government. have committed themselves to 
any specific figures at this stage. We are considering the principles on 
which the standard wage should be calcul/l.ted. 

Kr. Abdul Qaiyum.: May I know whether there is a Pa88enger Restric-
tion Ordinance in the Malayan Federated States which is aimed particularly 
against the entry of Indians into that area? 

SIr Gir1& ShIUlkar Ba1pai: I am not aware of any such Ordinance. 

Kr. S. Satyamurti: May I know whether the Government of India 
have made it clear to the Malayan delegation with the concurrence of the 
Madras Government that pending a solution of these outstanding matters 
between this Government and the Malayan Government the status quo ante 
will continue and emigration will be permitted? 

Sir Girja Sb&Dk&r Balpal: The Malayan delegates and the Ma.layan 
Government understand that until these negotiations are completed th& 
.tatu8 quo ante remains. 

Itr. Abdul Qaiyum.: Will the Honourable Member make inquiries 
whether such an Ordinance as the one referred to does exist in the Federated 
or Unfederated Malayan States which puts a check on the entry of Indians 
into this particuiar area '! 

Sir GIrja Sh&Dkar Bajp&i: I can tell my Honourable friend that our 
Agent is here and we have been in conference with him \Vith regard to all 
matters of interest to the Indian community. There is an Ordinance 
which is of general application but there is no Ordinance which discri-
minates against Indians as such. 

K!'. Abdul Qaiyum: May I know if it is a fact that efficient control of 
labour in this particular area i.s not possible as long as Malayan officials 
are allowed to recruit labour and to stimulate emigration? I want to 
know whether the Malayan officials can recmit labour and alfe6t the flow 
of emigration in this country. 

SIr Girla BhaDkar Balpai; At the present moment, as my Honourable 
friend is aware, emigration is under a ban. Therefore nobody is in a-
position to stimulate recruitment. 
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AlwHA!:OWGICAL EXCAVATION OF GANGA GoVINDA'S TEMPLE. 

466. *Mr. Brojendra Narayan Chaudhury: Will the Secretary for 
Education, Health and Lands please state: 

(a) whether he is aware that the site of village Mayapur, the 
birthplace of "Lord Gauranga" is in dispute and that an 
influential party has for some years set up a temple in u 
place and call it the birthplace, whereas another party 
led by Broja Mohan Das Babaji say that the birthplace is in 
another place where Dewan Ganga Govinda Singh of historic 
fame had built a temple and that Ganga Govinda's temple 
lies buried by the silt of the river; . 

(b) whether he is aware that an Association named .. Association for 
ascertaining the birthplace of Lord Gauranga" has been 
organised by influential Hindus, like Maharaja Srish Chandra 
Nandi, Srijut Narendra Nath Seth, the said Babaji and others; 
and 

(c) whether Government propose to consider the question of 
taking up this archreological excavation of Ganga Govinda's 
temple, in view of the statement of the landlord, that he 
would not permit anybody except the Archeological Depart-
ment to excavate, as reported in the newspaper? 

Sir Girja Shankar Bajpai: (a) and (b). Yes. 

(c) Government do not consider excavation in the river bed to be 
feasible. 

1Ir. Brojendra lIarayan Chaudhury: Have Government come to the 
conclusion that the search for the birthplace of Sree Gauranga and the 
location of the temple of Dewan Ganga Govinda Singh are not matters 
of sufficient archreological importance? 

Sir Girja Shankar Bajp&i: No, Sir; that does not arise from the answer 
1 have given. 

Mr. Brojendra lIarayan Chaudhury: May I know the reason why 
Government should not undertake the exacavation of the temples ? 

Sir Girja Shankar Bajpai: Because, as I have already informed the 
House, for technical reasons excavation in the river bed is considered to be 
"impracticable. • 

1Ir. Brojendra lIarayan Ohaudhury: May I know who the engineering 
·experts were who advised that the excavation is not feasible? 

Sir Girja Shankar Bajpai: The Director General of Arcluoology'. 

RECRUITMENTS TO THE MAluNE SERVICE. 

487. *JIr. BrojendraBarayan Chaudhary: Will the Honourable the 
~  Member please state: 

(a) whether there have been recruitments to the Marine Service this 
year in various branches, and whether the only place for re-
eruitment is Bombay;' .  . 
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(b) the numbers taken in different grades, the salary and prospects 
in different grades; 

(c) the numbers taken in the various grades, Province by Province; 
and 

(d) whether the appointments are made solely by competitive 
examination with a medical test of physical fitness 'I 

'!'he Honourable Sir Jluhammad Z&frullah JDl&n: The question should 
have been addressed to the Defence Secretary. 

CoNSTITUTION OF THE ALL-INDIA CATTLE SHOW AND EXHIBITION BOARD. 

+468. *Prof. If. G. Ranga: Will the Secretary for Education, Health 
and Lands be pleased to state: 

(a) if the new All-India Cattle Show and Exhibition Board was 
constituted by Government and, if so, what are its function 
and the sources of its funds; 

(b) who was responsible for appointing its personnel and what is 
its constitution; 

(c) whether any public bodies of agriculturists like the Kisan 
Sabhas, Zamindar Leagues, were consulted either in regard to 
its constitution, personnel or functions; if not, why not; 

(d) whether Provincial Governments were consulted and, if so. 
which of them have agreed to its being constituted and to 
finance it; 

(e) whether it is proposed to give ~ a  opportunities for exhibit-
ing all the important breeds and also the Ayurvedic veteri· 
nary medicines at its Delhi Exhibition; and 

(f) whether it is one of the objects of the Board to give financial 
and other assistance to any exhibitions or shows organised by 
private agencies in t,he Provinces? 

Sir Girja. Shankar Bajpai: (a). (b) and (f). The Honourable Member 
is presumably referring to tltt· AII·India Cattle Show Committee. Copies 
of the Resolution of the Government of India const.ituting the Committee 
and the Memorandum of Association of the Committee, which furnish the 
informatiolt asked for, have been placed in the Library of the House. 

(c) No. The Government of India did not consider it necessary to do 
so. 

(d) All Provincial Governments, except the Government of Assam. have 
agreed to co-operate and the Ministers concerned are .. members of the 
Committee. They were not asked to finance the CommIttee. 

(e) The answer to the first port,ion is. in the affirmative. ?'he Com-
mitt.ee have advertised the terms upon which they accept advertISements. 

+Answer to this question laid on the table', the questioner being &bsent .. 

B 
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EwLoYJIIlNT OF WOMEN PROffiBITED FROM WOBKING IN MINES AND 

. AcTIoN ON THE RECOMMENDATIONS OF THIl COAL MINING COMMITTEB. 

t ... *fror. N. G.. RaN&: Will the Honourable Member for Labour be 
pleased to state: 

(a) what steps halve been taken to :ijpd employment for women who 
were prQhibited from worlrlng in mines; 

(b) hQw many of them have thus been provided with other equally 
~ a  worJt; 

(c) whether, as a result of this prohibition of women from working 
in mines, the wages of miners have been raised and if so, to 
what extent and in what percentage of mines; 

(d) whether any special steps aTe being taken to minimise accidents 
in coal mines, and when Government propose to implement 
the recommendation of the Coal Mining Committee to insist 
upon compulsory stowing in coal mines; 

(e) whether Government have not already examined the technical 
and financial aspects of stowing, and coal mining ha'S become 
a paying industry during the last three years; 

(f) what are the reasons for this delay in giving effect to this recom-
mendation of the Mining Committee; 

(g) for how many people out of the 248 persons who were involved 
in the 208 total accidents in 1937-38, wa'S compensation paid 
and what was its total and average amount per each person 
killed; and 

(h) whether, and, if so, when legislation will be undertaken to pro-
vide compensation to workers who are killed in mine aocci-
dents which are found to he due to deceased's fault? 

'!'he Honourable ~  . a ~ Za.frull&h Xhan.: (a) and (b). Many of 
the women excluded from the underground workings of mines have been 
found employment on screening plants, on general sndace work in coal 
mines and in quarries. The Government of India have mude grants to 
the Governments of Bengal and Bihar towards schemes for the training of 
about 200 such women for a year in handloom weaving, basket making, 
ete .. with a view to their setting up cottage industries in their own homes 
with the aid of Government. 

(c) At most of the coal mines in Bengal and Bihar the rates of wages 
were increased by about two to three annas per tub of coal. 

Cd) to (f). A number of new regulations recommended by the Coal 
Mining Committee for the prevention of accidents have been promulgated 
or are in the process of being frameq. A Bill on the subject of Mowing 
was introduced in this House on the 8th February and has since been 
referred to a Select Committee. 

(g) The information is not· available. 

(h) I would ~  the I ~  ~ ~  t.o clause (b) of the proviso 
tiO 8ub·!,ection (1) of section 3 of the Workmen's Compensation Act as 
amended by Act :"XiV of 1933, in which the provision he ~ has 
already been enacted. .. 

t AMwer too this queation laid on the table, the questioner being absent. 
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MONOPOLY FOB TIlB SuPPLy 01' Mn.x. IN NBW DJ!ILBI. 

{470. *Prof. }If. G. Banga: Will the Secretary for Education, Health 
and Lands please sta.te: 

(a) whether it is a fact that the monopoly of milk supply to ~  

-Delhi residents h&.8 been given this year to a EUNpean con-
cern named Messrs. ~ and Comp3ny .a.nd thllot ahnoet 
all Indian go walas have been ousted from the uew capij;al 
area; 

(b) whether Government Of the 'New D ~ Municipal Committee 
ha.ve got any representations from Service Associations pro-
testing against the monopoly and drawing the attention of 
the· authorities to the serious inconvenience of New Delhi 
residents in consequence of the decision referred to in part 
(a) above; 

(c) whether he is aware that gowallU used to bripg cows and buffa-
loes every morning and evening to the outer compounds of 
their customers and supplied fresh and pure milk. milcbed 
in their presence, at eight seers a rupee; 

(d) whether it is a fact that Keventer's taking ~ a  of the 
monopoly. are now charging a rupee for tuX seers; 

(e) whether Government are aware that the milk Bunlied by 
Keventer's is much inferior to what the gowalalJ ~  to sup-
ply and that white sediments are found at the bottom of 
utensils; 

(f) whether Government are aware that several customers have, been 
refused supply of milk on their pointing out to Keventer's 
pedlars abou.t the Q.ccumulo.tion of sediments referred to in 
part (e) abpve; 

(g) whether Government are aware of the serious consequences that 
are likely to ae,aru.e to little ~  by this monopoly; 
and 

(h) if in any other big or small town in Irulia such a monopoly has 
been given for the supply of. milk: to only one concern; if 
not. why this has been done in New Delhi"! 

Sir Girja Sha.nkar Bajpai: (a), (d) and (e). The attention of the 
Honourable Member is invited to the reply gh'en by me on the 4th 
February, 1939, to Mr. K. S. Gupta's a ~ question No. 76. 

(b) Representations were received both by Government ~ the New 
Delhi Municipality. 

(c) Government b,elieve ~ the practj.ce ~  to jn th,e first part 
of the question prevailed, but have ;no kno.wledge either of. the quality of 
the milk supplied or of the price charged. 

(f) No. 

(g) No. On the other hand, G ..~  va assured that u,n.der the 
new arrallgement at least one source of . supply _of. milk of Hood q1,la.ijty has 
been provided. ' 

t .~  to this qut'stion ·laid· on the table. the - :a ~ :  being absent. 

B 2 
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(h) Government have :no information regarding other towns, and as re-
gards New Delhi I would invite the attention of the Honourable Member 
to my reply to Mr. K. S. Gupta's question No. 76. 

CATTLE BYRES IN NEW DELHI. 

+471. *Prof. If. G. :B.&Dga: Will the Secretary for Education, Health 
and Lands please state why cattle byres have proved a failure in New 
Delhi? 

(b) Are Government aware that even after all health and sanitation 
restrictions in lifew Delhi the fly and mosquito nuisance persists? 

Sir Girja Shankar Bajp&t: (a) Government are not aware that the 
cattle byres in New Delhi have proved a failure. 

(b) Government are informed that as a result of anti-malarial measures, 
mosquitoes have practically disappeared. The fly nuisance has also been 
considerably reduced owing to the closing of the old dumping grounds. 

NEHRU ENQUlBY INTO THE CoMPETITION FROM JAPAN TO SMALL 

INDUSTRIES. 

412. *lIr. Kanu Subed&r: (8.) Will the Honourable the C.omInerce 
Member please state when the Nehru enquiry into the competition from 
Ja,pmn to small industries was instituted and when and for what 1"(\asons it 
was suspended? 

(b) Have Government received any representations for the completion 
of this enquiry? 

(c) Do Government propose to have this enquiry completed before nego-
tiations for an Indo·J apanese Trade Agreement are started? 

(d) Are Government aware that in many lines there has been dumping 
from Jalpan during the last twelve months owing to the anxiety of the 
Japanese Government to maintain a favourable balance of trade·? 

The Jlonoarab1e Sir Muhammad Z&frallah Khan: (a) The attention of 
the Honourable Member is invited to the answer to parts (c) to (f) of 
Professor Ranga's question No. 20 on the 4th February, 1938, and to the 
Commerce Department Press Communique, dated the 3rd November, 
1937, copies of which are in the Library. 

(b) Yes. 

(c) Government do not intend to re-open the enquiry since the condi-
tion described in the Press Communique referred to in answer to (a) are 
still operative. 

(d) The complaints of severe ;Japanese competition so far investigated 
and the balance of ~a  for April to December, 1988, do not show iihat 
there has been dumpmg of Japanese goods. 

lIr. ][anu Subed&r: With regard to part (c) of the question, before the 
starting of the Indo-Japanese trade negotiations do not Government think 
it aesirable to reach some definite conclusion as to the effect of Japanese 
competition on the small industries? 

t Answer -fk thia question laid on the table, the questioner being absent. 
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The Honourable Sir lIuhammad Zafrullah Khan: If the conditions 
become normal again and such an inquiry becomes possible, yes. 

JIr. Lalch&nd. Hav&lr&i: In view of the fact that all markets are over-
. :flooded with .Japanese goods, which are affecting our factories here, will 
Government do something in this direction? 

The Honourable Sir Iluhammad Zafrullab Khan: That is the question 
that I have been answering. 

111'. II. Ananthasayanam Ayyangar: Are Government aware that 
nearly 20,000 handlooms have been thrown out of work in the Salem dis-
trict alone on account of Japanese competition, and on that ground wili 
Government reconsider their decision and follow up the inquiry? 

The Honourable Sir Kubammld, Zafrullah Khan: No, .Sir, I am not 
aware of the information given by the Honourable Member but the grounds 
for discontinuing the examination which was started are not that there is 
keen competition or the absence of keen competition but that conditions 
are sueh that no investigation which might lead to useful results is 
possible just now. 

Mr. II. Ananthasayanam Ayyangar: Do those conditions prevail here 
in India or in Japan? 

'!"he Honourable Sir lIubammad Zatrullab Khan: In Japan. 

Mr. Lalclumd Havalr&i: May I know what those conditions are? 

'!"he Honourable Sir lIuhammad Zafru1lah Khan: If the Honours-ble 
Member will reao. the press communique to which I have referred, he 
will find them stated therein. 

Mr. lIanu Subedar: In view of the fact that when the inquiry W88 ori-
ginally started Government were fully satisfied that there was depression 
among the small industries due to Japanese competition, what has subse-
quently happened to make Government waver in their desire to ascertain 
,his in the int.erests of the small industries? 

The Honourable Sir lIuhammad Zafrullab Khan: That ill what the 
press communique explains. 

INDUSTRIES ADVERSELY AFFEOTED BY GIVING PRBFl!IRENOE TO GREAT 
BRITAIN, 

473. *1Ir. Manu Subedar: Will the Honourable the CommeJ'eC' Mem-
ber please state whether any small industries are being ad versely affected 
in the proposed schedule of preference.:; to Britain now offered by India lO 
the United Kingdom in the course of negotiations? If so, which? 

'!"he Honourable Sir Muhammad Zafrullah Khan: The Honourable 
Member's attention is invited to the answers given to parts (b), (c) and 
(d) of Mr. Satyamurti's question No. 1123 on the 19th September, 1938. 



1018 LEGISLATIVE ASSEMBLY • [16TH FEB. 1939. 

•• lI&nu Subedar: I "take it thnt the Government of India have made 
up their mind as io the terms, whatever they are:] am not inquiring 
about that. All I am inquiring about is which small industries are going 
to be affected. I recollect the question· referred to and the Honourable 
Member did not. t.hen give the information which I am asking for today. 
May T have that information now? 

'De Hoac>urablfJ Sir JlUbatamad Zafrullah lDI&n: I did not give t,he 
information on that occasion but I gave the reason for my inability to give 
t.hat informat,ion; and the same reason still applies. 

Mr .•. Aaa. ~ .. ayanam Ayyanpr: Was not this question as to whiea 
indust.ries would be affected taken into consideration in arriving at a deci-
sion regarding the Indo-British trade agreement? 

The Honouable Sir IhhMtml4 Z&frulla!l Daa: M()8t certainly. 

Mr. II. Anantbalayan8ID AJY&nIar: Then what are those industries? 

'l'he Honourable Sir lIuhammati Zafrullah Khan: The Honourable 
Memher cannot have the information just now. 

JIr .•. Anan1lh88ayanam Ayyangu: Will the Honourable ~  lay 
a stat.ement on t.he table as early as possible regarding the industries ad-
versely affected by the rreferenee? 

The Honourable Sir :Muhammad Zafrullah ban: T have not admitted 
that there will be any industries adversely affected. 

Mr. Jlanu Subedar: Will the Honourable Member state those reasons 
for t.he benefit of this House why he cannot give t.he information? 

The Honourable Sir lIuhammad Zafrullah run: Why should I state 8. 
second time what I have already stated before? 

QuESTiONS ON BURMA RIOTS UNDER DISCUSSION WITH THE GOVEBNMBNT 

OF BURMA. 

474. *Mr. C. B. )[uthur ..... Madaltal': Will the Secretary fdt 
Education, Health and Lands please state: 

(a) whether there are any applications for compensation:tram 
Indians who were or are resident in Burma, as a result of 
the recent Burma riots; and if so, how they have been dealt 
with; and 

(b) the questions which are at present under discussion between 
the Government of Burma and the Government of India 
arising from the riots? 

Sir GiJja Shanka.r Bajpai: (a) Applications for compensation so fsr 
received have been passed on to the Agent of t.he Government of India in 
Burma. 

(b) 'j'be question ('of compensation for loss of Indian lives Rnd ~  

ill tfurtna and the mellflui'es to be taken to ptevent such 10fls in fu'ute. 
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111'. S. Saiyamurti: Has aily further progress been made with regard' 
to the proposed appointment of an ad hoc committee by the Government 
of Burma for investigating this question of liability for compensation and 
payinent of the same? 

Sir Girja Shankar Baipai: I answered the question, as far as I re-
member, only last Monday and there has been no development since. 

JIr. S. SatyamurU: Have Government heard from the Government of 
Burma anything? 

Sir Girja Shankar Bajpai: ~  if I had heard anything I should have 
answered my Honourable friend's question. 

Mr. S. Saiyamurti: Is this corresvondence being earried on by tele-
graph or only' hy letters? 

Sir (Jirja 91Labkat Bajpai: ~ . The original communication was by 
telegram Hnd the reminders have been by means of letters. 

Kr. )lanu Subedar: Has the Agent from Burma said anything on this 
subject? 

Sir Girja Shankar Bajpai: No. 

O'lPrICEBS IN THE DEPARTMENT ot EDUCATION, HEALTH AND LANDS. 

'71. ·1Ir. O. 5. )l11thUl'allp 1I1IdaIiaT: Will the Secretary for 
Education, Health and Lands please state: 

(a) the total number of officers of and above the rank of Assistant 
Secretary in the Department of Education, Health and 
Lands on the 1st JanuarJ, 1936 and the 1st .January, 1939; 

(b) the percentage of increase in number and expenditure; 

(c) the reasons for the increase; 

(d) whether it is a fact that the Department administers subjects 
almost all of which have been completE,ly transferred to 
Provincial Governments; and 

(e) if so, how the increase lin the number of officers is explained? 

Sir Girja Shankar Bajpai: (a) and (b). A statement containing the 
information is laid on the table. 

(c) and (e). 1 would refer the Honourable Member to the reply given 
by the Honourable the Home Member on the 9lih December, 1938, to part 
(b) of his starred question No. 2008. 

(d) No. 

Statement showing the number of officers of and above the ran!.: of ASRiatant Secretary in Ike 
Department of Education, Health and Lands on 1st Januar;1/, 1936, and 1st .January 
79.19. and the percentage of increa8e in number lind expenditure. 

f=ber of o .... n N=bo, of ~  on Percentage incre8Re p(!r(wntage increase 
. on lilt Janua'rv. IFlt Januarv. in number on I~  in the eXpenditure on 

1936. •. 1939 .• .Tilnu8.ry. 1939. 1st January, 1939. 

6 *10 66·6 110·6 

- ' .. 

• One pilat was tennmated on the 7th .1ami4I'y·, 1939. 
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POSTS Jlll.LED BY EXPERTS UNDER THE DEPARTMENT OJ!' EDUCATION, 
HEALTH AND LANDS. 

'16 .• J[r. O. 11. Kuthuranga Kudali&r: Will the Secretary for 
Education, Health and Lands please state: 

(a) the posts under the Department and its Attached Offices which 
are filled by experts; 

(b) how many of them are Europeans, Englishmen and others; 
(c) whether these Europeans are required to train up Indians; if 

not, why not; and 
(d) whether adequate ste,ps are now proposed to be taken towards 

this ond before the termination of the contract or service as 
the case may be of these officers? 

Sir Girja Shankar Bajpai: (8) and (b). A statement is laid 00 the 
table. 

(c) Yes, in all cases where this is suitable. 
(d) Does not arise. 

POIII8 wader the Deparllmem oj Education, BeoJI1l Qftd LandB oftd itB Attoc"td OfficeB,Pll«I 
by lIzperl8. 

Posts. 

Educational Commissioner with the 
Government of India. . . 

Director, Zoological Survey of India . 
Assistant Superintendents. Zoological 

Survey of India. . 
Officer-in-Charge, Timber Testing, 
. Forest Research Institute and 

College, Dehra Dun . . 
Officer-in-Charge, Seasoning, Forest 

Research Inst·itute and College, 
Debra Dun. . . . . 

Offil'er-in-Charge, Paper Pulp, Forest 
Research Institute and College, 
Dehra Dun. . . . . 

Wood Technologist, Forest Research 
Institute and College, Dehra Dun . 

Officer-in-Charge, Minor Forest Pro-
ducts, Forest Research Institute and 
College, Dehra Dun . . . 

Officer-in-Charge, Wood Preservation, 
Forest Research Institute, Dehra 
Dun. . . . . . 

Officer-in-Charge, Wood Workshop, 
Forest Re-.rch Institute and Col. 
lege, Debra Dun. . . . 

Mycologist, Forest Research Institute 
and College, Thlhra Dun . . 

Biochemist, Forest Research Institute 
and College, Debra Dun 

No. 
of 

posts. 

1 
1 

5 

1 

1 

1 

1 

1 

1 

1 

Filled by 

*Euro-
peans. 

1 

1 

Othen 
(Indians). 

1 

5 

1 

1 

1 

1 

1 

* All European expel'ts are British subject..· 

Remarks. 

vacant •• 

Vacant. 

Post tempol'Bl'J'o 
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Post-s. 

Silviculturist, Forest Research Insti-

No. 
of 
postB. 

tute and College, Dehra Dun . I 
Utilisation Officer_ Forest Research 
Institute and Coilege, Dehra Dun. I 
Forest Botanist, Forest Research Ins-
titute and College, Dehra Dun 
Forest Entomologist, Forest Research 
Institute and College, Dehra Dun. I 
Systematic Entomologist, Forest Re-
Rearch Institute and College, Debra 
Dun .. I 

Mathematical Adviser in Geodetic 
Branch, Survey of Indio 

SUpE'rintendent, Mathematical Instru-
ment Office, Survey of India. . 1 

Assistant Superintendents, Mathemati-
cal Instrument Office, Survey of 
India. .  . .'. 2 

lIanagel'8, -I~  ~  Survey 
of India .  .  .  .  . 2 
Assistant Managers, Photo-Litho Office, 
Survey of India. .  .  . 3 
Head Engra\'er, Engraving Office, 
Survey of India. .  .  . 1 

Assistant Head Engraver, Engraving 
Office, Survey of India . 

Archaeological Chemist .  .  . 
Direct{)r, Imperial Agricultural Re-
search Institute and Imperial Agri-
cultural ChemiRt. .  .  . 1 

Imperial Agriculturist I 
Imperial Mycologist . I 
Imperial Entomologist . I 
Imperial Economic Botanist. I 
Second Imperial Economic Botanist I 
Imperial Sugarcane Expert I 
Seoond Cane-breeding Officer . I 
Second Entomologist (Dipterist) 1 
Plant Pathologist. .. 1 

Imperial Dairy Expert . 
Curator, IndUBtrial Section of the 
Indian MUBeum. " 1 
Director, Imperial Vet.erinary Re-
search Institute I 
Serologist 1 
Pathologist . 1 
Protozoologist . 1 
Officer-in-Cbarge, Biological ProduotR 
Section . 1 

OfBcer-in-Charge, Animal Nutrition 
Section . I 
Entomologist. . 1 
Assistant Serologist . I 
ABBistant Pathologist 1 
S;\-stematic Protozoologist 1 

Omcer-in-Charge, Poultry Research 
Section T 

Filled by 

a ~. 

*Euro- Others 
peans. (Indians). 

I 

1 

1 

2 

1 

I 
I 

I 

1 

I 
I 
I 
1 
I 
I 

1 post vacant. 

1 post vacant. 

I Post is tem-
ponuy. 

I 

I 
I 
I 
I 
I Post is tem-

porary. 

* All European experts are British U ~. 
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Posts. 

Agricultural Commissioner with the 
Government. of India 

Animal Husbandry Commissioner with 
the Government of India .  . 

Agricultural Marketing Adviser to the 
Government of I ~ 

Director, Imperial Institute of Sugar 
Technology. •  • 
Assistant Agricultural Expert 
Assistant Animal Husbandry Expert . 
Professor of Sugar Technology, Im-
perial Institute of Sugar Technology 

Professor of Sugar Engineering, Im-
perial Institute of Sugar Technology 
Al!sistant Professor of Sugar Techno· 
logy, Imperial Institute of Sugar 
Technology 

.Assistant Professor of Sugar Engineer-
ing, Imperial Institute of Sugar 
Technology . 

AFlSistant Professor of Sugar Chemistry, 
Imperial Institute of Sugar Techno-
logy 
.lssistant Professor of Sugar Chemistry 
(Organic), Imperial Institute of 
Sugar Technology . 
Physical Chemist, Imperial Institute 
of Sugar Technology • 
Bio-Chemist, Imperial Institute of 
Sugar Technology 
First Assistant to Sugar Technologist 
Director, Cent.ral Research Institute, 
Kasauli 

Assistant Directors, Central Research 
Institute, Kasauli .  .  . 

.A~ a  Director, Nut.rition Research, 
Coonoor .... 
Director, King Institute of Preventive 
Medicine, Guindy .  .  . 
Director, Haffkine Institute, Bombay 
Director, Pasteur Institute, Shillong . 
Assistant Directors, Haffkine Insti-
tute, Bombay .  .  .  . 

Director, Pasteur Institute, Coonoor . 
Director, Pasteur Institute, Kasauli 
Director, Pasteur Institute, Burma 
Posts under the Indian Research Fund 
Associat,ion 
Leave reserve posts under the Medical 
Research Department. .  . 
Director and Professor of Public Health 
Administration, All-India Institute 
of Hygiene and Public Health, 
Calcutta 

No. 
of 
posts. 

1 

1 
1 
I 

1 
I 

3 

1 
1 
1 

2 
1 
1 
1 

9 

4 

1 

Filled by 

·Euro-
peans. 

1 

2 

1 
1 

1 

2 

Others 
(Indians). 

1 
1 
1 

It 

1 
I 

1 
1 
1 

2 

1 

8 

2 

1 

* All European experts are British lubject •. 
t qffieiating temporarily. 

Remarks. 

Post is _ tem. 
porary. 

Ditto. 

Post is tem· 
porary. 
Ditto. 

Ditto. 

Ditto. 

Dit.to. 

Ditto. 

Ditto. 

Ditto. 
Ditto. 
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Posts under the Department of Education, Health and Land8 and ita .4ttached Ojfice8 filled by 
Expert8. 

-} 

Posts. 

Profel.lsor of Malariology and Rural 
Hygiene, All-India Institute of 
Hygiene and Public Health 

Professor of Biochemistry and Nutri· 
tion, All-India Institute of Hygiene 
and Public Health 

Professor of Sanitary Engineering, All· 
India Institute of Hygiene and 
Public Health 

Total 

~ . 

of 

Filled' by 

posts. *Euro· OtheJ.'R 
peans. (Indians). 

I 

I 

I 1 

WIt 32 65 

Remarks. 

Mr. C. N. )[uthura.nga Muda1iar: May 1 know whether the appoint-
ment of the Public Health Commissioner goes to a European once again, 
.and not to an Indian? 

Sir Giria Shankar Bajpai: My Honourable friend is asking me "ome-
thing about which I know nothing at all at the moment. 

Mr. S. Satyamurti: With reference to clauses (a) and (b), will my 
Honourable friend oblige me and the House by stating what is the propor-
tion of Europeans and Indians in all these appointments under his depart-
ment and attached offices? 

Sir Girja Shankar Bajpai: I cannot expI'ess it in terms of proportions 
for different departments, but I can give him the total figures. 101 is the 
total. Four appointments are vacant. 32 are held by Europeans and 65 
by Indians. 

Mr. S. Satyamurti: May I know if in all the cases where these post-s 
are held b,v Europeans it is a case of seniority or survival by length of 
time, or it is a case of these Europeans having been selected because no 
suitable Imlinns ~  available for these posts? 

Sir Girja Shankar Bajpai: The statement covers something like 13 de· 
partments: and my Honourable friend will appreciate the difficulty of my 
being able to give an answer whirh would cover all of them with metieulous 
accuracy; but ~ a  speaking I should say that in those a ~  
where selections are made frOlI! organised services, such as th.e IndIan 
Medical Service and the Indian Forest Service, other things bemg equal, 
geniority prevails. In other departments if Europeans have. bee.n 
appointed it is only because suitable ILdians have not been found m thJS 
-country or outside. 

* All European experts are British subjects. 
t IncludcfI " PORts "scant .. 



1024 LEGISLATIVE ASSEMBLY. [16TH ]'BB. 1989. 

Mr. S. Satyamurt.L: With reference to clause (C) of the question, may 
I know what are the cases which in the Government's judgment are not 
suitable for requiring Europeans to train Indians to take their places when 
_hey fall vacant? 

Sir Girja Shankar Bajpai: That is rather a large question. I should 
say orr-hand that onl> where we are dealing with reserved posts for a 
particular service it is not generally illlsisted that the European or the In-
dian, us the case ma;y be, holding the post should train a member of a 
particular rllce. 

Mr. O .•. Jluthuranga Jlud&liar: May I know whether the officer in 
charge of the Institute of Dairying is an expert in dairying? 

Sir Girja Shankar Bajpai: There is no Institute of Dairying at the 
moment in existence. 

BIFURCATION OF THE DEPARTMENT OF EDUCATION, HEALTH A.ND LANns. 

''11. *Mr. O. •. Jluthuranga Jlud&liar: Will the Secretary for 
Education, Health and Lands please stat-e: 

(a) whether, as a result of the Wheeler and Maxwell Committees' 
recommendations, it was decided that the Department of 
Education, Health and Lands should be bifurcated; and 

(b) the stage at which the question now is? 

Sir Girja Shankar Bajpai: This question should have been addressed to 
the Honourable the Home Member. 

STATUS OF THE blPEBIAL COUNCIL OF AGRICULTURAL RESEARCH. 

,.,S. *Mr.O. •. Jluthuranga Jludal1ar: Will the Secretary for 
Education, Health and Lands please state: 

(a) if the Imperial Council of Agricultural Research has been 
declared an office attached to the Government of India; 

(bl the financial effect of this new status; and 
(c) the present status of the Vice-Chairman of the Council, whe-

ther it continues to be that of a Secretary to the Govern-
ment of India with the salary attached to that post? 

Sir Girja Shankar Bajpai: (a) Yes. 
(b) None. 
(c) The Vice-Chairman's .,tatus is unaffected though he is no longer a 

Secretary to Government. His salary is that of Vice-Chairman "of the 
Imperial Council of Agricultural Research and not of Secretary to the 
Government of India. 

Mr. O .•. Jluthuranga lIud&liar: May I know whethel' the Vice-Chair-
man of the Imperial Council of Agricultural Research is an Indian or a 
European? -

Sir Girja Shanka.r Bajpai: That fact should certainly be known to my 
Honourable friend. The present Vice-Chairman is a European. 
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STARRBD QUESTIONS FOR ORAL ANSWERS IN THE LEGISLATIVE ASSEMBLY. 

479. *Mr. Brojencira Narayan Obaudhury: Will the Honourable the 
Leader of the House please state: 

(a) if Government have considered the advantages and disadvant-
ages of the existing rule about starred questions for o:'al 
answer as against the rule in some of the Provincial Coun-
cils under which both the questions and the replies are 
printed and made a a~ a  to members half an hour before 
the House meets; and 

(b) whether inquiry bas been or is proposed to be made if the latter 
practice saves time and is conducive to pertinent and llSf'flll 
8upplament.al'Y questionS? 

'!"he HonO\11'able Sir Nripendra Sircar: (a) I would refer the Honourable 
Member to my reply to Mr. Mohan Lal Saksena's starred question No. 657 
asked on the 5th March, 193.'>, and to the report. of the Select Committee, 
dated the 6th Ma.rch, 1936, on the motion moved by Mr. C. N. Muthuranga 
Mudaliar for the amendment of the St.anding Orders on the lines contem-
plated by the Honourable Member. 

(b) Government are in complete agreement with the views expressed 
in the report to whieh I have referred and they do not, therefore, propose 
to institute any further inquiries. nnd I hope the Chair will allow me to 
add that I do not accept the insinuation made in part (b) that at the 
present moment the supplementaries which are asked are either imperti-
nent or useless. 

Mr. Brojencira Narayan Chaudhury: Is it because these supplementaries 
are in a form which is convenient to the Government Benches? 

'!"he Honourable Sir Nripendra Sircar: I have disposed of supplement&-
l'ies with the greatest convenience. 

HIGHER EDUCATION IN BBITISH BALUcm:STAN. 

~. *JIr. Abdul Qaiyum: Will the Education Secretary ,please state: 
(a) whether there is a single college for hlgher educa.tion in British 

Baluchistan; 

(b) whether grant made for the building of an intermediate college 
at Quetta has been revoked; and 

(c) the policy of Government with respect to higher education in 
that Province? 

Sir Girja Shankar Bajpai: (a) ~ . 

(b) Yes. 

(c) The Government of India propose to make prOVISIOn for higher 
education in Baluchist·an as soon as fina.ncial conditions permit. 

Mr. Abdul Qaiyum: May I know the rea.son why this proposal for 
starting a college was turned down Rnd the grant was revoked? 

Sir Girja Shankar Bajpai: Simply for the purpose of securing ~ . 

Mv Honourable friend has been informed bv the Honourable the Fmance 
~  that this year we had to effed ~  of the order of Rs. 114 
lakh8 ann. all of liS had to ('.ontribute Flomething towards tha.t sum. 
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Mr. Ab4ul Qaiyum: In view of the fact that there is not a single 
llollege for higher education in Baluchistan, may T know if it wal'; proper 
economy on the pnrt of Government to turn down this proposal '! 

Sir Girja Shankar Bajpai: That is u matter of opinion, I think. 

JIr. Abdul Qaiyum: May I know who took the initiative in the matter 
of turning down this proposal, whether it was the Government of Balu-
chistan or the Political Department or some other department? 

Sir Girja Shankar Bajpai: T am afraid I cannot say who took the initia-
tive. T ean OJ11y in10rm my Honourable friend of the conclusion. 

JIr. Abdul Qaiyum: May I know if Government will remedy this deplo-
rable st,ate of affairs by starting a college for higher education immediately 
in Baluchistan, which does not. have a single college, even after the British 
administration has been at work there for about 80 or 90 years? 

Sir Girja Shankar Baipai: I think I can tell my Honourable friend that 
. we ~ .  the a ~  indeed the ~  of Rtarting this infltitu-
tion as early as possible. 

Dr. Sir Ziauddln .Ahmad: In view of the fact that. the Government. of 
India are responsible for educat·ion in Baluchistan, may I ask whether the 
Government. of India ever initiat.ed a scheme of starting even an inter-
mediate college t.here? 

Sir Girja Shankar Bajpai: It was this scheme of starting an iJlter-
mediate ~  whieh for financial reasons had to be ~. 

JIr. LaJ.chand Navalrai: Mav I know if the Baluchistan Government 
was consulted before turning ~  t.his proposition? 

Sil Girja Shankar Bajpai:' I have already answered that question. 

APPlILLATE JURISDIOTION OF THE F8DERAL CoURT IN 0Ivn. MATTBRs. 

481. *Kr. K. Ananthasayanam Ayyangar: (a) Will the Honourable 
the Leader of the House be pleased to state whether Government pro-
pose to enlarge the appellate jurisdictlion of the Federal Court in civil 
matters so as to do away with the necessity of direct appeals to the 
Privy Council? If so, in what matters? If not, why not? 

(b) A:te Govemment aware of a ruling of the Federal Court that that 
court has no power under the Act to give special leave for any appeals. 
for being preferred before it? 

(c) Do Government propose to take any steps to have the Act suit': 
ably amended? 

The Honourable Sir Nripendra Sircar: (a) I would refer the ~  

Member to the reply given by the Honourable the Home Member to parts 
(c) and (d) of Qazi Muhammad Ahmad Kuzmi's question No. 1252 on the 
7th April, 1938. 

(b) 'qovt!rnment have seen this ruling. 

(c) No amendment of the Act is contemplated on this point. 

JIr .• anu Subedar: Is it contemplated on several other points? 
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The Honourable Sir lfripendra Sirca.r: That does not arise. They are 
either under contemplation or they are not; but I am not called upon to 
make a statement OIl that. 

CONSUL-GENERALS, ETC., APPOINTED BY THE GOYERNMENT OF INDIA. 

t'82. *S&nlar Kanga! Singh: Will the Honourable th!:' l'OIlnnerce 
Member please state: 

(a) in which countries the Government of India have appointed 
Consul-Generals or any other representatives; and 

(b) how many of these consular appointments are held by Indians? 
.. 

The BOIIOUl'able Sir )(nbammad Zafrullah Khan: (a) Honourable Mem-
ber's attention is invited to the reply given by me to his starred question 
No. 222 on the 15th August, 1938. In addition, an Indian Trade Com-
missioner has been appointed at Alexandria. The  Government of India 
have also a High Commissioner for India in tIl!:' United Kingdom and 
Agents in Sout·h Africa, C-eylon, Malaya and Burma. 

(b) Of the 13 appointments which I have referred to .,hove all except 
~  are held by Indians. 

UNSTAHRED QeESTlONS AND ANSWERS. 

EDUOATIONAL FAOILITIES FOR THE CHILDRBN OF INDIAN ESTATE LABOURERS 

IN CEYLON. 

10. Mr. ll.anu Subedar: Will the Secreta.ry for Education, Health Imd 
Lands state: 

(a) whether it tis a fact that the children of Indian estate labourer& 
in Ceylon are provided with adequate educational facilities of 
the same standard as the children of the rest of the pQIlula-
tion in Ceylon are provided with; and 

(b) if the answer to part (a) be in the negative, whether Government 
are prepared to request the Ceylon Government to bring the 
syllab.ls of education fol' the children of the Ind'ian estate 
labourers in Ceylon into line with the syllabus of the rest of 
the schools in the rural areas of Ceylon? 

Sir Gtrja Shankar Bajpai: (a) and (b). The Agent of the Government 
of India ill Ceylon reports thRt the ~ a  .Jf work for estate schools has 
been revised and brought into line with that of ordinary assisted schools 
in respect of reading, writing and speech. 

VILLAGE COMMtTNITY ORDINANCE OF CEYLON. 

11. Mr. Jlanu Subeda.r: (a) Will the Secretary for E a~  ~ a  
and Lands please state whether Government are aware ~a  His MaJest:r s 
Government have recently given their assent to the V a~  COllWlV.mty 
Ordinance of Ceylon as amended by the Ceylon State ~ . 

t AnsweL' to this question laid on the table, the qnestioner -king absent. 
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(b) Is it a fact tha,t the village franchise under the sai.d Ordinance is 
·extended to In.dian estate labourers? 

(c) If the answer to part (b) be in the negative, will Government be 
pleased to state what steps they have taken to get Indian estate labourers 
·enfranchised? 

Sir Girja Shankar Ba.jpai: (8) to (c). The attention of the Honour-
able Member is invited to the reply given by me on the 4th February, 
1939, to Mr. S. Satyamurti's starred question No. 73. 

MATEBNlTY BlDNE1!'IT PBOVIDlDD TO INDIAN'EsTATlD WOMlDN LABOURlDRS 

IN C:mYLON. -

12. Ill. ][anu Subedar: Will the Secretary for Education, Health and 
Lands please state: 

(a) whether Government are aware of the fact that the maternity 
benefit now provided by law to Indian estate women labourers 
in Ceylon is quite insufficient, and that it is only in some 
well kept estates that midwives and maternity wards are 
available; and 

(b) whether Government are aware that the draft Maternity Benefit 
Ordinance, recently published by the Government of Ceylon, 
proposes to give more liberal benefit to labourers outside 
estate areas; if so, whether Government ~  to consider 
the desirability of representing to the Ceylon Government 1"hat 
the maternity benefits to the estate labourers should legally be 
made adequate to the Indian female labourers ',Yol'ldng on 
estates in Ceylon? 

Sir Girla SJu.Dkar Bajpai: (a) The statement in tJIe firl>t part of the 
-question is a matter of opinion; that in the latter portion is generally 
true. 

(b) The dr-cit Maternity Benefit Ordinance, recently published, makes 
.no distinction between estate labourers and other labourers. Apprehen-
sions have, howevar, been expressed that estate labourers may be excluded 
and representations on this aspect of the matter have been made to the 
Ceylon G0vernment in ~ a  with the Government of Madras. 

DISCRIMINATION AGAINST INDIAN ESTATE LABOURERS IN CEYLON IN THE 

'MATTER OF OPTION-POLL FOR THE CLoSURE OF TAVERNS. 

13. Ill. Kanu Subedar: Will the Secretary for Education, Health and 
Lands please state whether any discrimination against Indian estate labourers 
in Ceylon exists in t:J:!e matter of local opt.ion-poll for the closure of 
taverns? If so, what steps do Government propose to take in the matter? 

.' 
Sir GirJa Shankar Bajpai: The reply to the first part is in the nega_ 

tive. The second part does not arise. 

EMPLOYMlDNT OF DISPENSERS ON INDIAN ESTATES IN CEYLON. 

14. JIr. Kanu SUbedar: wm the Secretary for Education, Health and 
Lands state: 

(a) whether Government are aware that 625 'Approved' dispensers 
employed on estates in Ceylon are unqualified; 
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(b) having regard to the risk of entrusting the treatment of Indian 
estate labourers into the hands of unqualified men, whether 
Government have considered the question of taking early 
steps to ensure that duly qualified men are employed in their 
place; 

(c) whethel' it is a fact that planters wanted to employ duly qualified 
Indian L. M. Po's as diBJlensers on their estates, but that the 
Ceylon Government refused to approve of their appdintment; 
and 

(d) whether it is a fact that the Government of Ceylon, as early as 
1926, undertook to see that duly qualified apothecaries were 
employed on estates? 

Sir Girja Shankar Bajpai: (a), (b) and (c). Yes. 

(d:) In 1921) the Ceylon Governmlmt generally accepted the suggestion 
of the Government of India about the establishment of estate dispensaries 
in charge uf trained apothecaries but stated that practical difficulties, 
financial and otherwise, stood in the way of its immediate adoption. 

MESSAGES FROM THE COUNCIL OF STATE. 

Secreta.ry of the A ~ : Sir, two Messages have been received 
from the Council of State. The first Message runs as follows: 

"Sir, with reference to the provisions of Rub-rule (4) of rule 36 of the Indian 
Legislative Rilles, I am directed to inform you that the Council of State has, at itl!-
meeting held on Wednesday, the 15th February, 1939, agreed to the BilI furlher 
to amend the Indian Income-tax Act, 19'22, as further amended by the Legi!lath-e-
Assembly at its meeting held on Monday, the 6th February, 1939." 

The second Message reads as follows: 

"Sir, I am directed to inform you that t.he Council of State, at its meeting held 
on the 15th February, 1939, ogreed without any amendment to the Bill further to 
amend the Indian Merchant Shipping Act, 1923, which was passed by the Legis-
lative Assembly at its meeting held on the 6th February, 1939." 

THE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL. 

PREsENTATION OF THE REPORT 011' THE SELBOT COMMITTEE. 

'!'be Honourable Sir Jl'Uhammad Za.frullab Khan (Member for Com-
merce and· Labour): Sir, I present the report of the Select Committee 
on the Bill further to amend the law relating to the protection of Inven-
tions and Designs. 

THE RAILW'AY UDGET-GE~E AL DISCUSSIOK. 

Mr. President (The Honourable Sir Abdur Rahim): Before the gene-
ral discussion of the Railway Budget commences, I have to announce 
to the HOll'-'e that I fix 15 minutes for each speaker who will participate 
in the discussion. This is to enable 8S many Honourable Members as 
possible to take part in the discussion, and in special cases I shan have the 
discretion to extend the twe limit if necessary. 

c 
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rMr. President.) 

As regards the Government Member who replies, he generally has half 
an hour to three quarters of an hour, and he will have that much time on 
this occasion also. So I take it that he will begin some time after quarter 
past four. 

Pandit lfilaklo1ltha Das (Orissa Division: Non-Muhammadan): Sir, 
there is uothing very peculiar in the Budget speech of the Honourable 
)Iember, but one cannot but congratulate the Honourable Member for 
the manner in which he has been able to conceal the truth, as is u8ual. 
Sir, we aV ~ !;ot only 15 minutes to speak, and, therefore, I shall straight 
away deal with some of the figures and statements only to show how 
truth has 1)0tm concealed. The figures and statements will speak for them-
selves. 

These twu nice volumes have been recommended by the Honourable 
Member, I mean the Reports by the RailW8Y Board on Indian Railways 
for 1937-38, to be studied as part of his own speech. Without attempt-
ing to make any general observations, for which I have no time, I shall 
come to page 78 of the first volume, wherein a table of figures has been 
given. In t.he Railway Bul\"aet, generally, ye8't after year, some stress is 
laid on the stores purchase policy and, particularly, last year a cut motion 
was moved and passed on this purchase policy of the Railways. Neither 
this fact nor the item "purchases'" is referred to in the speech at all. Rail-
ways are s,)metimes called our national assets. It will be neither nation-
al nor assets. if we simply purchase manufactured steel, timber and tex-
tiles abroad, and are made to store and use them here to show a surplus 
·(If a crore or two ont of tbe  tax we pay. If Railways are meant to de-
velop the country-its genius and skill and its resources and industries. 
the purchase., which formerly amounted to from 23 to 35 crores,-and now 
15 crores in the year under report and may amount to over 20 crores in the 
budget ye'lr,-are undoubtedly a very important item to be considered. 

The table here contains figures representing -amounts of purchases of 
stores both f,)i'eign and indigenous. Explaining the figures, there appears 
the statement (top of page 79), that "the value of stores imported direct 
by St&te-managed Railways has decreased from 103'23 lakhs in 1931-32 
to Rs. 37 lakhs in 1937-'38". It is astoundingly misleading and the reason 
assigned for the huge reduction is the exclusion of the Burma. Railways. 
But, whatevE.'r the reason may be, the statement is a varnished untruth. 
The actual fact is, the imported purchases by State-managed Railways this 
yeal" amount to Rs. 322·37 lakhs. Stores imported direct are rather eco-
nomically better than Iltores imported and purchased through middlemen 
Ilnd the ver.v next column shows that 322 lakhs worth of articles a~  

been purchllsed in this country and they are imported articles. What is 
then the meaning of saying that stores directly imported have decreased. 
Does it give any more impetus to the indigenous skill or industr.v? 

Then a~  Sir, follows the statement that "the percentage of value of 
i!:.digenous "torps to the total value of all stores purchased by State-manag-
ed Railways has increased from 58'11 per cent. in 1931-32 to 62,91 per cent. 
1D 1937-38". Very conveniently he.re for comparison with the year 1937-
38 has bE.'pn dlOsen the year 1931-32; but what was ,the position, in the 
I:orE:wious year 1936-371 It was 66·9 per cent. From 66·9 per cent. in 
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1936-37 it has come down to 62'9 per cent. this year; the year before 1936-
.37 it was 64'2. Then, in the year before that again, i.e., in ~-  it 
was 67'3. Then it was 65'7, and then it was 63 per cent. in 1932-33. But 
how conveniently the year 1931-32 has been chosen and why? To deceive 
whom? If it is not a deception played upon t;he public, I can call it 
nothing eil:lc. Our Railway Board should be more careful in presenting 
the facts t.o the public. 
Here aguin, our purchases before 1931-32 were to the tune of 23 to 35 

·crores and Indian purchases came upto at least from 13 to 15 crores in 
those yearll. What is the position now? Our indigenous purchases are 
never more than seven to nine crores; and it must be remembered, more-
over, that of 'this purchase one big slice, which was hitherto termed 
·other materials', such as, coal, coke, stone, bricks, lime, ballast, per-
llaps sand, surki, broomstick, and things like these,-this is about one-
fifth if not mOle of the 'indigenous stores '. From 1931-32 this is roughly 
three crores a year. These stores sur'3ly cannot be purchased from 
:abroad. This item of 'other materials' must necessarily be indigenous 
purchase. Then, what does the above percentage show? That must also 
be calculated. The item 'other materials' is separately given upto the 
year 1934-35 in Appendix A of Volume II. After that, this item dues not 
appear. It has been mixed up with Indian purchases and all purchases so 
that it Call1lot be found out from the list whether things obtained in India 
-are actually purchased or not. Upto that year from 1931-32, however, 
,deducting the 'other materials' the percentage of indigenous purchases is 
34 to 42. For these four years the percentage of imported articles comeR 
;at least to about the same figure, if not more. 

Then, again, the figures for State-managed Railways and Company-
managed Railways have been distinctly given. This is a very useful table, 
and has been introduced in the report newly, after 1934-35. :From these 
figures it will be fOUI).d that Company-managed Railways in 'their pur-
chases are practically stationary, I speak of the percentage always. for 
<lur purchases ranged from 11 to 16 crores during these years. So,· I 
speak of the percentage. The Company-managed Railways are practically 
'Stationary; their percentage of imported purchases for theBe seven years 
is about 42, except only 1932-33, when it was 39'2. But it is the State-
managed Railways which have increased their imported purchases when-
-ever and to whatever extent it has been found possible. Ana, in face of 
this, 'there is the remark that indigenous purchases have increased from 
58·1 to 62·9 per cent. I again emphasize that our friends on the opposite 
Benches ought to be a little more careful, a,nd at least make an attempt 
to make the railways our national assets. 

If I had time, Sir, I would have given the history as to how the pur-
-chases were diverted by persistent efforts of this House to indigenous 
'articles. But, here, if you look at Appendix A in Volume 2, look at the 
permapent Wfly. Now, permanent way does not appear alone; the item 
is 'permanent way material and track tools'-I do not know what that 
means. PerhDps it is to introduce into this item some English purchases 
which may not be distinguished at once. We have, however, got the ds-
tails for Nlils, steel sleepers, and. wooden sleepers. The rails were by 
contract being purchased from the Tatas and now all the rails are supplied 
bv the Tatas. Two years before the year under report here Rs. 3S.ClOO 
~ Rs. 40.000 worth ~  rails were purdhased' from abroad, and I put R 

'<]uestion. Sir Raghavendra Rau gave the reply that they were Sorbetic 

c ~~ 
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[Pandit Nilakantha Das.] 
rails. I aJkf'd for the composition. The composition was of a little high-
carbon. 18u,-:(?ested, 'let the Tatas be asked'. The reply came some time-
later that 'l'atas were ready to make it. It was then again practically 
understood th.at no more should be purchased from abroad. Now, we have 
got 178 I!lIth;; worth of rails coming from abroad. In this year 1937-38, 
it is the Bombay, Baroda and Central India Railway which is mostly res-
ponsible. Practically the whole amount has been purchased by the· 
Bombay, Baroda and Central India Railway. We are noli technical men ... 
and perhaps we shall be told that they are t,ransparent rails or some suchr 
thing. In 1929, it was agreed that steel sleepers would not be purchased 
from abroad, and if Tatas, Henry William and other firms cannot supply, 
them, then, instead of steel sleepers cast iron sleepers, which are even more 
useful and more durable, would be used. n was 00 done and year after 
year it wag being done I believe, but now here 144 lakhs steel sleepers have 
been imported. It is entirely done by the Bombay, Baroda and Central 
India Railway. In case of rails I made a mistake. It is not the Bombay, 
Baroda and Central India Railway. It is Bengal and North Western Rail-
way Rs. 172 thousand, Assam Bengal Railway Rs. 3 thousand, Bengar 
Nagpur Railway Rs. 1 thousand and Bombay, Baroda and Central India' 
Railway only Rs. 2 thousand. Then wooden sleepers even Rs. 182 thou-
sand ..... . 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable·' 
Member has got one minute more to finish. 

pandit Nilakantha Das: I am sorry I cannot go into many details and 
I could not take up a very big item, advance grant sanctioned for general 
purposes stores, which has grown into a scandal. In our Railway storel!!' 
purchases, it has an interesting history. It: is by means of this that our 
purchases are being secretly out of the view of this House diverted with... 
enormous increase year after year to foreign country ..... . 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member must conclude his speech now. 

Pandit Nilakantha Das: I am concluding, Sir. 

Kr. President (The Honourable Sir Ahdur Rahim): No, the Ronour--
able Member's time is up. \ 

Pandit Nilakantha Das: I finish here, Sir, thank you. 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:' 
MuhamIll3dan Rural): 1E>'ir, the present budget shows a little deterioratiou. 
as compared with the budgets of the last two years. The percentage of net 
traffic receipts on the capital at large in 1937-38 was 4·3, it was 4·1 last 
year, and tbis year it is reduced to four per cent. The working e:xpenseR 
ratio has incrtlased during the same peri(ld-53, 53·9 and 54·5, respectively. 
So this working ratio has increased, and it is due to an increase in th,.· 
expenditure. but the cbange is not abnormal though it shows a little detp, .. 
l"ioration. 
Today, I will only touch on those points which ~  not likeJy to be raised". 
,_ during the discussion on the demands for grants. First, I take, 

12 .. \OON. the question of the depreciation fund. It is called the deprecia-. 
tion reserve fund. It is neither B depreciation nor a reserve fund. . It. CIW. 
more appropriately be called a bank deposit. They have arbitrarily fixe<! 
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'up l/60th of the capital at charge and they call it depreciation fund. It 
works out tu be 12} crores per annum. Money spent m renewals and repairs 
;is divided into three parts. One part is debited to the account of deprecia. 
tion, one part under the account of the working expenses and one part is 
called capital expenditure and is met by fresh borrowing. Kow, to allocate 
,the proportion of these three divisions, we require three highly paid -account· 
:ants which the Railway Board provides for this work. May I ask ~ . 

DeSouza, who is supposed to be the encyclopedia of railways, whether any 
such system is adopted in any other railway in the world? May 1; ask 
whether such a big amount is kept in the depreciation fund anywhere out-
"side India.? If the Railway Board don't deposit four crores a year in this 
way, then they will be able to pay four crores to the general revenues in 
payment of their obligations. Taking the figures of the last 15 years we find 
that we have been regularly adding four erores to this fund and have 
;accumulated 61 crores under this head. We deposit 12! at an average and 
take out 8i crores for renewals. Out of a deposit of 61 crores we have 
borrowed half the amount to meet our deficits. We borrowed it in thp. 
: same nlflDner as we borrowed from the bank. Are you going to increase this 
fund for an indefinite time to an indefinite amount? Is it the idea that 
when an earthquake shatters all these railways, you will require several 
:hundred crores from this fund to rebuild our railways de novo? The idea 
. of building up indefinite reserve is against the practice of every othel' 
country in the world. Why don't you set apart a necessary amount for 
renewals and repairs?" Why first deposit in Depreciation Bank and then 
withdraw from it? Why don't; you adopt a simple policy, a policy adopt-
ed by all the Railways of the world, that all expenditure which is not of 
paying nature and on which there will be no income should be debited to 
:revenue account and the expenditure which is going to yield some income 
,ought to be debited to the capital account and paid out of borrowed sum. 
'This is a simple division which everybody can understand and you need 
not have an army of accounts experta 'to 3.11ooate the division artificially 
made by them. 

The next point 1 should like to touch is the bungle regarding t.he 
-accountancy of the strategic lines. I have repeatedly demanded that thi8 
system should be kept on a sound footing and especially \Yhen we are on 
the eve of handing over the Railways to the Statut'.)ry Railway Authoritv. 
We should definitely decide something about it. I suggest that the adUli-
nistration of the strategic lines should be taken up by the railway adminis-
tration. No other authority can do it and they should settle with t,be 
Government of India in the Defence Department to give them a subsidv 
which may he equivalent to the losses which the Railway Board may suffer. 
This subsidy may be fixed up by taking up the ligures of the last 15 yearR. 
In fixing the amount you should allow that stretegic lines bring a fair 
amount of traffic to the Railways. The other alternative is that the bill for 
deficit may be sent to the Government of India (Defence Department). AI 
present there is a great deal of bungle about this, Whatever deficit there 
is, tliey put it to the account of the Goveru.ment of India and deduct it 
from the one per cent. capital at charge which they are required to pay 
.every yeur to the general revenues. There is something very peculiai' abollt· 
the accountancy of this particular fund 83 is revealed on page 7. of the 
Budget Ieport. In calculating the losses they also calculate the interest on 
the' money which they have borrowed from the depreciation fund to meet 
the deficits. This reminds me of the story of a man who bad lost a rupee. 
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[Dr. Sir Ziauddill Ahmad.] 
He said that he had lost three rupees. He explained it by saying that he 
lost one rupee. He had borrowed the rupee which is lost and he will have 
to repav on€ rupee to the man from whom he borrowed. To do this, you 
want three experts. the Director of Finance. the Director of Railway AiJait 
Bnd the Financial Commissioner for Railways. I ask when you debit the 
entire amount of the deficit incurred by the strategic lines every year, then 
why on earth you charge the interest on the depreciation fund. 

The next thing I wlll refer to is. the cut in aalary-I find that the Fin-
ance Member is not here and I hope he will understand my point. I note 
tha.t the Railway Member has made no reference to the cut. There is a big 
rumour that there will be a cut in the salary. Individually I had cut. If 
economv is needed reduce the scale of salaries. I want to tell the HOUAe 
that it 'is not only my personal opinion but the opinion of a very large 
number of Members thnt if the cut is imposed 'on salaries of less t.han 
Rs. 200. it will be very strongly resented not only by service but by us here 
Blso. If we have a ('hoice between the two, we would have no cut at all, 
rather than have a cut on salaries helow Us. 200. Whatever may be the 
priva.te understanding between an individual on this side and an individual 
on Tre{l,sury Benches, thiR much I can sal' that a cut on salaries below 
Rs. 200 wlH be strongly resented. My friend, the Finance Member, win 
calculate that if he applies the cut only to salaries above 200, his cut win 
apply to ten per cent. of the general expenditure on general revenues. My 
estimation is that 90 percent. of the amount spent on salaries are of t.hOflfl 
who are drawing less than Rs. 200. The salary bill of persons drawing 
over ·two hundred Wl11 not 'exceed to per, cent. of the total. Ten per cent. 
cut on 'higher sa1sl'ies will lead to a saving of one per cent .• -and I think it 
Will be rea:TIy foolishness if not madness 'to dissatisfy service over a small 
savingot one per cent. . 

The next question 1 should. like tarefer to is the purchase of the railwa:v. 
The Hor.ourable the nailway Member said: '1 have endeavoured to indicatA-
that there can be lIO hard and fast policy in these matters'. If he had 
stopped here, I would have supported him but I do not agree with him 
when he sovs: 'and that on each occasion it is for consideration whether 
the taking over of a railwav is. from the point of view of the general tax-
a~ . a good financial proposition'. What happened in the "ase of the 
Bengal and North WeRtem Railway? It was certainly a paying financial 
proposit;ion in 19131. and in 1936 bllt we decided this question on groundR of 

~ . I had been very Rtrongly in favour of State· management but we 
are on the eve of the establishment of a new railway authority and it is 
time for us to call a halt. State-management, in future, means that we 
are going to hand over the management to h company which will have 
seven directors and no shareholders. This ig really a doubtful proposition. 
We purchase from a company which has shareholders and hand over to 
another company without shareholders is a problem which ~ con-
sideration. Whatever the policy in the past may have been. whatever the 
recommendations of the Acworth Committee may have been and whatever 
the speeches in this tHouse may have been, the time has' now come to call 
a halt. We should wait till 'the Statutory Railway Authority has come 
into existence and we visualise how it would work. 

Now, I come to the system of appeals. I am not going to repeat t.he 
speeches 1 delivered here about five yeat's ago when a cut was moved on 
the appeltl system. I 'Said Without any cdntradiction 1Jhatreally speaking 
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no officer seriously reads the appeals. A clerk writes down a note, it goes 
to the superintendent, and on his note a servant is punished. When thEe> 
aggrieved person files an appeal, the papers are filtered down to the same 
clerk who has written the note snd the servan't gets the invariable reply 
that officer sees no reason to interfere. Then it goes to the Agent who 
sends it back to 'the Divisional Superintendent and then it comes back to the 
same clerk. Ultimately, it goes to the Railway Board but it is really one 
and the same person who works and nobody takes the trouble to read. the 
papers.. This pra::tice has repeated1y been divulged. One of the Railway 
Board Members in his investigation said that an Agent in one of his letters 
wrote down definitely that-he went personally into the matter but he 
never did so. This is 8 matter which should receive consideration and I 
Rtrongly advocate that in the offices of the Agents and of the Railway 
Board a civilian ought to be attached whose business it should be to look 
into the question of appeals. I think the railway officials are most in-
competent. .  .  .  .  . 

111'. President (The Honourable Sir Abdur Rahim): The Honourable 
Member hoe. two minutes more. 

Dr. Sir Ziauddin Ahmad: .... to listen to appeals, they will ne,er 
listen; therefore, it is very desirable that we should have a civilian in the 
Railway Board and a civilian attached to the office of the Chief Manager 
whose business will be to look into the appeals concerned and thus justicp 
should be done to the subordinate staff. At present I assure the Honour-
able the Railway Member that subordinate servants are exceedingly dis-
satisfied 

The next question I shall touch upon briefly is that of the rating policy. 
All regards that rating policy, I think what the Honourable Member said is 
what I would 'Call a bogus dictum, viz., 'charge what the traffic can bear', 
and 'the value of the services rendered'; I know these are bogus words 
which can be interpreted by every person to suit his own.convenience. In 
fact the Railway should charge the very minimum which the people can 
pay without transgressing the limit between profit and loss. We must have 
a profit, and then we should try to capture the maximum volume of traffic 
by reducing charges to minimum. Don't charge what traffic can bear, but 
leave what you can without incurring loss. One other thing is very import-
ant in the case of the rating policy. It has been repeatedly recommended 
by various Committees, but the Ra.ilway Board have never paid any atten-
tion to it, is that they should make no differentiation between foreign traffic 
and home traffic. Sir, 1 think every booking from one station to another 
station on the same line or on a different line also should be treated as 
through booking and not booking on different lines. My Honourable friend, 
Mr. DeSouza, is an authority on this question and if he will calculate it 
he will notice the enormous difference involved if we take up the whole 
traffic as through traffic. .  .  .  . 

~ Presid.eat (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. 

Mr. Lalchand lfavalrai (Sind: Non-Muhammadan Rural): Sir, I am 
glad I have got. an opportunity at an early stage to .speak . ~ we a~  ~ U~  
even the fringes of so many questions that are raised wlthm the tIme limit. 
However, at the time of the different cuts I hope I will say what I have t.o 
say on different matters. Now. Sir, the picture,presented by the budget IS 
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~ . Lalchand Navalrai.] 
not a rosy one but I would give credit to the Honourable the Railway 
:Member for at least baving got out Budget, which has a surplus of two 
('.rores. But, we know how budgets are manipulated, and we also know 
how a surplus budget can be made jnto a deficit budget and vice ~ T a. I 
must next refer to the obligation which lowe to my Honourable frIend, the 
Railway Member, and that is with regard to what he has provided for Sind 
railways. Sir, with regard to the Sind railways he has provided i crores 
of rupaes for projects, which I feel are not solely in the interests of the 
people but mostly in the interests of the Central Government, namely, to 
recover their debts from the barrage. However, I would not look at, the 
gift horse in the mouth and I would thank him that he has made this 
provision though those are small mercies, but there is one thing ~ I 
must say that he should not forget. It is the great demand of the SInd 
people ~  has several times been brought to his n!>tice. People have 
come in deputation to him and several ot.her officers including the HOllonr· 
able Sir Guthrie Russell and matters have been explained to them that 
there should be no delay in the construction of the Sind-Bombay Railway. 

Now, this project has been hanging fire since a very long time and at 
one time there were hopes and such hopes were actually given that Bombay 
will be connected with Sind by a broad gauge line which will go through 
fertile country and also increase the income of the Railways. At one time 
IUlUst say it was considered that this would be a remunerative proposition. 
but. latterly, for certain reasons well-known to the Honourable Membet 
apparently 'the interest of thl} steam navigation companies came to have 
some mfluence on this question. Were it not for this shipping interest 
creeping, in, by this time we would have seen this railway an accomplished 
fact. Then some turn was given to it and every time we are now told t,hat 
it is not a remunerative concern. I have not got much time to go into 
detailsWhut I must say that the members of the Karachi Merchants Associa-
tion and the Bu;y-ers' and Shipping Assoeiation, when they met the 
Honourable the Railway Member in deputation, last year, undertook to 
further investigate into the facts and figures so as to produce cut and dried 
estimates showing that this railway connection would be positively re-
munerative, and by this time they have engaged an office where experts are 
- ~  and they have actually prepared estimates a copy of which has. 
I hope iJy this time, been sent to the railway officers; I hope, therefore. 
that considering the importance of this railway, the demand from the 
people, and also the fact that on account of the barrage it is very necessary 
that there ought to be this direct railway, they will now construct it. Even 
from the passenger traffic point of view the passengers, when they go at 
present from Hyderabad (Sind) to Bombay, know the conditions of 'that 
-slow Jodhpur a ~ a  trains, the barren country they pass through on the 
way, not even gettmg something to eat on the way side stations. There-

~  I submit 'that if my Honourable friend, during his regime here, is 
gOIng to ~  and implement this railway, he will have very· many 
thanks and gratItude from the people of Sind . 

. Sir,. next I come to the question of the freights and rates. Now. on 
thIS p0mt I need not go beyond what the Indian Merchants' Chamber. 
Bombay, have said recently, and I must say one thing before I read this 
~  .the Honourable Members, that it has now been established that if the 
~  are reduced and conveniences to passengers are given, then thAre 
IS bound to be an increase in the J'ailway income, and that is exemplified 
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by what happened on the occasion llf the Kumbh Mela at Hardwar. Sir, 
there the. conveniences were increased, I personally witnessed t·hem. and I 
say it was a credit to the railways to have increased the conveniences and 
also, I think they taught a little more of civility to their subordinates there 
how to deal with third-class passengers and others and to provide better 
.accommodation, respecting waiting halls, waiting rooms, and so forth. I 
was mueh !ITatified to see that. The result of it was that there is a rise 
in the inoome .and that is due to the conveniences that have been nrovided 
:and also to the reduction of freight. I, therefore, submit that no -deaf ear 
.,hould be turned when a decided opinion comes from the Indian Merchants' 
Chamber of Karachi and Bombay to reduce freights. This is what they 
say: 
"Freight rates which were fixed before or after the War have not only been not 

reduced but on the contrary, they have been incre&l!lld. even when price indices of 
certain 'commodities hav" gone down. As an im.tance, I shall only give you 1!Ome 
'figures of cotton freight a.t different periods from Karachi." 

Then, they have given various figures and I would like to give only one. 
In 1917, the rate from Multan to Karachi. a distance of 575 miles was 
Rs. 1-0-9 whereas, now it is Rs. 1-13-9. It goes on increasing from day to 
day. Then the report goes on to say: 

"This increase hits the fina.llces of railways as well ail the cnltivau>rs in village!!. 
Repeated representations have been made to Government to revise their freight 
PQlicy in the light of new circumstances, but to no purpose. Sir Purshotamda'J 
Thakurdas, in his recent presidential address before ihe East India Cotton Association 
voiced the same grievance of t.he cuitivlI,tors a.nd merchants dealing ill cotton towards 
this aspect of freight charges-both internal and external." 

I need not say anything more. I hope the Honourable Member will not 
give us the usual consolation that the rates all over the world have been 
increased and that the rates here are the lowest. That is no ground at all. 
If you want to make the Indian railways popular, in these days when there 
is so much competition not only in freights but in the passenger traffic also, 
then you must come forward and meet the demands of the people. 

. In ~  next place, I would like to say a ~  words on the burning ques-
tIOn With regard to the subordinate staff in grade 1. This question has been 
agitated ·in this House and also outside this House several times, but no 
help has ~  giyen to them. Even yesterday, wher.. certain questions were 
put by my Honourable friend, Sardar Sant Singh, J found that the replies 
that were given were not encouraging. During the course of the last budget 
ihis question was also brought to the notice of the Honourable the Railway 
Member and the Honourable Member mentioned three grounds for not 
giving them promotion. In the first place, he said that their case was 
.different from that of thp. clerks in the office of the Uailway Clearing 
Accounts. We will leave that aside. The second ground that he mention-
ed was that even if this concession was extended to them, there will not be 
proportionate benefit obtained. These subordinates. whether they are in the 
Railways or elsewhere. are persons who are doing more work .thnn the offi-
cers who are above them. They supply .everything to them and ~  they 
say that no benefit can bp extended to them. Their work and the benefit 

~  ea.nnot be calculated mathematically. These subordinates. have 
to serve on Rs .. 60 all their life and it is absolutely against human nature 
that the!l(\ people should not be given any promotion when their case has 
become the hardy annual and is being brought to the notice of the officers 
every now and then. The third reason given was that there is a likfllihood 
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of a flow Lo Grade No, II. In regard to that, I would li"ke to quote what 
the Honourable the Railway Member said last time in his budget conces-
sions. He said: 

"It has been said that the effect of maintaining these two gradE'S iB that the· 
clerks in the lower grade have to retil'e on the maximum pa,y of that grade. Now, 
my latest information is that thel'c are sufficiE'nt vacancies occurring in the upper 
grade as to allow a rp.ascnable flow from the lower to the upper," 

Now, yesterday, questions were put. Unfortunately, there was a mis--
take in the question that. m;y Honourable friend, Sardar Sant Singh, had. 
put in ~  advantage was taken of that without having regard to the 
actual facts. The Honourable the Railwav Member said that on that 
showing also 50 per cent, of flow had happened. But that is not the fact. 
T~  mistakt occurred in this way. My Honourable friend, Sardar h'ant 
Smgh, hud said that out of 422 grade I clerks, 280 have been blocked, and 
the ~  was that that showed 50 per cent. promotion. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member has two minutes more. 

Kr. Lalchand :Ravalra.i: I am closing, Sir. They have not been pro-
moted but the fact is that thev have not reached their maximum and onl" 
20 persons have been promoted. At the utmost you can see that only 
seven per cent. have gone into the higher grade. I submit, therefore, that 
these are questions over which there is a great discontent. I hope you do· 
not wish that there should be a strike among them or they should create 
any kind of other trouble. I hope, therefore, Government will meet their 
demands and consider their questions sympathetically. 

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): Mr. Presi-
dent, with your permission, before I deal with the railway budget, may I 
be permitted to offer to the Honourable Member in charge of Communica-
tions my sincere congratulations on his appointment as the Governor-desig-
nate of Bihar and let me add that what will be Bihar's gain, will be this 
Assembly's loss. I am sure, I am voicing the opinion of the entire House 
when I say that we have never had a Member in charge of this Department 
who had met all our appeals and requests with such courtesy, with such 
tolerance and with such patience. Perl'lonally I have always received this 
treatment from him, and I wish publicly to thank him for it, 
Let me now turn to the budget. I would describe the budget, as 

presented to us, as a colourless, sensationless, thrill-less and a ripple-less 
budget. At the same time, I would say that it is a recital and a review of 
the steady work done during the past year against great odds and great 
handicaps, but it reflects great credit on the Honourable Member in charge 
and his Department to show in these days a surplus of over two crores, 
If the railways were exempted from their interest charges' of 291 cl'Oi"es for 
a few years, what could they not do? Instead today, after paying over 
291 crores as interest charge.s, they are left with It balance of two crores to 
carry on with. It would be very interesting to know in regard to ~  pay-
lDent of these interest charges, how the strategic railways stand in compari-
son with ~  that are non-strategic. I would like the Honourable Member 
to give this House his views on this matter. With my limited time, there 
are only a few points I can review. I must, therefore, reserve my detailed 
remarks during the demands for grants. 
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The first point to which I wish to refer is really one of ~  and 
vital importance to the railways in India and it concerns a matter that I 
have more than once brought to the notice of the Honourable Member in 
charge of this DepllTtment. I refer to the leave reserve of subordinates. 
At the outset, let me state that the condition of the leave reserve, as between 
the subordinate and the official, is not comparable. The railway official can 
reserve his steamer berth months before his leave is due and he, therefore, 
books his passage. On the other hand the railway subordinate rarely gets 
his leave, though in some railways, like the Bengal Nagpur Railway, he is 
encouraged to take his leave during the off season. I readily concede the 
difficulties with which railways are presented when subordinates apply for 
leave during the busy season. I can appreciate that difficulty, but there 
are cases, really genuine ones where leave is due or urgently ~ and 
which is refused because there is no leave reserve. I warn the RaIlwav 
Department.that if this is not remedied at once on all Railways it will lead 
to one of the biggest railway smashes which you have ever had in the 
country. The subordinates, who' have been greatly reduced in numbers, 
are called upon to do overtime work, they are slaves to their posts of 
duty, their emoluments and their privileges and everything else have been 
cut down to the barest minimum and, yet, the mileage of the railways has 
increased tremendously. I chs-llenge the Railway Board to place on the 
table of the House any figures to disprove what I have Raid, vi •. , that 
your staff has been reduced though your total mileage has enormously 
increased and, yet, the railways are not taking serious notice of the matter. 
L8St year, I brought this matter to the notice of! this House and I was pro-
mised that action would be taken. I have here a note ~ the Railway 
Board, received yesterday, to say that a~  was taken, but, as the matter 
was so complex, no result has accrued so far. I Consider this admission 
to be a distinct dereliction of duty on the part of the R.ailway Board and 
I 9pfmly make this charge against the Railway Board. It makes no 
difference to them if the railway subordinates suffer so long as they can 
show economy and enable the budget to be balanced. I once said that 
the Railway Board was cracked, I know not whether a1; the top or at the 
bottom. But none will deny that a most serious situation exists today 
and, yet, for a year nothing has been done to relieve thf3 suffering o:fi the 
subordinates. The men are overworked. As my Honourable friend, 
Mr. La-Ichand Navalrai, pointed out, they cannot get proper rest. I 
know that of times they will not take it, because, in many cases, they 
get overtime and in these days of poor pay for new recruits, they are 
keen to seize every penny. I would ask the Honourable Member to give 
this his immediate attention. It seems that the Railwav BOSTd cannot 
get an answer from the Agents. It is truly said that big issues and little 
men go ill together. Here is a big issue and who are the men dealing with 
it? Little men no doubt-for nothing has been done so far for a year. 
This House demands from the Honourable the Communications Member 
that serious notice and immediate action should be taken on the matter and 
the position remedied. It is not right that these men should be slave 
workers, and thus expose the public to danger by inefficient work produced 
by muscular and nerve exhaustion due to over-work and under-rest. 

Another point to which I wish to refer is the system of appeals. Mucn 
has been said about this be:liore. I soy that the appeal system in the 
a a~  Board is absolutely bad and I can sum it up in most cases by 
saying that the accuser and the Judge are one and the same person. Of 
course there is some improvement on what existed a few years before 
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due to agitation in this House, but. there is still much need for reform, 
and I would beg of the Honourable the Communications Member, in his 
desire to administer justice to one and all, to give his earnest attention to 
this vital matter. 

On the question of cuts in salaries, I warned the Railway Board last year 
:and I warn them again today that if there are any further cuts in the salarie:;, 
they will have to face the biggest Railway strike India has ever witnessed 
and they will be brought to -their bended knees within the next 24 hours 
·and beg the men to work. 

An Honourable Kember: Don't threaten us. 

Lieut.-Colonel Sir Henry Gidney: You-the opposition-can say what 
you like. You will also be on your knees begging the men to resume work 
.and I challenge you to try it. If it is done I will be in the fight and 
I know on what side I shall be round. Let me ask Honourable Members 
'of this House why don't you cut your daily and your travelling allowances: 
I can only sum it up by saying, "don't cut your Dose to spite your face", 
for you will regret it. 

The nen question to which I wish to refer is that of passes. This 
has become 8' hardy annual. The question of passes was brought up last 
year and the Honourable Member promised to look into the matter. I 
know he has done so and I know some amelioration has been given. But 
what is it? A few crumbs, Sir, I am not going to dilate on this matter. 
We have done it ad naU8eam, ad libitum. May I ask the Honourable the 
Railway Member again to give his serious attention to this pressing matter? 
:Many of the men claim it as an inherent right, inherent in the privileges 
that were theirs, before the 31st December, 1924, when the State took over 
the two Railways, the Great Indian Peninsula and the East Indian Rail-
ways. They claim that it is a right and a privilege which has been taken 
away from them. Whether they are right or wrong, I do not know. But 
might I suggest to the Honourable Member to place the matter before the 
Public Services Commission or before some independent Tribunal and ask 
them to decide whether the men have or have not been dealt with fairly. 
Passes have been the one attraction of railway service and this you have 
·taken away. It is a deprivation which has created the greatest upheaval 
-among railwaymen from the humblest to t.he biggest. Why should rail-
way officials in the higher ranks who can easily afford to pay their fares 
be provided with passes or saloons and why do you deprive the poor sub-
ordinat.es of their legitimate right? Why do you ask the Assistant Station 
Master to travel wit.h II' sweeper or a cooly in a third class compartment? 
-Why don't you ask the Agent of a Railway to travel in the same carriage 
with a guard.? No! He has a saloon given for his exclusive use. Will 
the Honourable ~  for Railways travel with his SecretaTY? No, he 
has his own luxurious saloon. Sir! Humanity is built on a particular 
social system one of which is self-respect. T, therefore, ask how can an 
Assistant Station Master, Guardl, Fireman, etc., claim any respect from 
·the man who sweeps the floor at the station when he· has to travel in the 
sl1me . third class carriage with him. I submit that most railway sub-
ordinates will be drawing less thIrD Rs. 76 p.m. and, therefore, they will 
'have to travel in a third class carriage. Moreover very few of them will 
get Rs. 176 p.m. to entitle them to a second class pass. The Railway 
Board know full well that under' the new scales of pay given to the men, 
'very few of them will draw Rs. 176 which entitles them to a second clas8 
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pass and still fewer men will draw more than Rs. 76. Yet these are the 
two limits of pay offered to subordinates. Again I ask how can an 
Assistant station master travel with his sweeper or cooly or cook in the 
third class and yet demand respect from him when he sits in his office 
chair. This is not right. I would ask the Honourable Member to give 
this his serious attention. 

Another question which has been agitating the minds of railway sub-
ordinates considerably on the N. W. R. is this. The position today is 
one of considerable anxiety· and concern. 'Ve have the Wedgwood com-
mittee report before us and we know exa"Ctly what that committee recom-
rr.ended. The N. W. R. suddenly found themselves in need of eleven 
t;killed Foremen. Before I say another word, let me tell the House there· 
is a tendency among certain State Railways not to encourage their men 
to apply for posts outside their particular Railway however eminently 
desirable and capable these men  may be. Let a subordinate make any 
effort to get transferred to a vacancy in any other railway and he will be-
told to "shut up". When he repeats his appeal, he will be firmly asked 
to shut up and if he persists, he will be told that he will be discharged and 
he can seek employmen.t elsewhere. In short he becomes a marked man 
and, yet, it is the usual practice for officials to be transferred from one 
to any other railway to fill suitable vacancies. Why this marked difference 
between offioials and subordinates. The Honourable Member knows that 
suddenly the N. W. R. have discovered that they want eleven skilled 
Foremen and they asked the High Commissioner for India in London to 
recruit these men in England. Owing to agitation in India I am told this 
advertisement was withdrawn. But what is the position today? I have 
no doubt the Railway Board will in the end say "No suitable qualified 
men are to be obtained in India." Do you really mean to say you cannot 
get skilled foremen in India? If so, what have you been doing in the 
training of your men on your rmlways? Have you been maintaining a set of 
fools as covenanted Foremen or retaining a set of fools as chargemen acquiI'-
ing no experience and unfit for promotion to Foremen, though many of 
these very men have officiated as such for years? If so, it does no credit. 
to the Railways themselves? Sir, it is high time the Railway Board got 
out of its head that intelligence is thp. perquisite of Europeans or English-
men. Indians also possess intelligence and of no mean order; while Anglo-. 
Indians are born mechanics and yet you advertise in England where at the 
present critical moment only inferior mechanics will be available. 

Sir, I can 'only conclude by telling this House a story. There was onco-
·an Englishman who got up and said, '·'Ladies and Gentlemen, I am proud 
that I am a son of England, the finest country in the universe. I am 
so glad to tell you that I was born an Eng-lishman. I am so happy to 
tell you that I have tried to live an Englis!Iman and I hope I will die an 
Englishman". Among the audience that· listened to him there ~  a 
S a ~ this case let us suppose it was an Indian or an Anglo-IndIan, 
-and his replv was, "Mon, hae ye no ambition?" All that I can say 
is that we ha';e got sufficiently qualified men in this ~  and I ss.y 
with aU respect to the Honourable Member who I know will hsten ~ . 
with sympathy, that this matter cannot be shelved. He must rec;lllt 
men in this country and it is absurd to say that we have not got efficient 
men here. . 

Sir, I shall refer to other points when ~  time ~I  particularly tr 
the question of railway unions and their recogmtlOn by Agents. . 
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notice that there are still many Agents who look with an unkind eye 
towaTds railway unions; I do wish it were possible for the Honourable 
Member to instil into the minds of all railway Agents that the time has 
eome when they must try und make their railway unions useful adjuncts 
to them in their administration, the same as I am glad to notice is being 
successfully done today by the present Agent of Bengal Nagpur Railwuy. 
Sir, with these few remarks I resume my seat. 

Dr .... X. DeSouza (Nominated Non-Official): Sir, I shall remark at the 
-outset that the Railway Member seems to have started his administ,ration 
of railways under a very lucky star. After a series of lean ~ a  and-
years of deficits his very first year was a year of surplus. Then followed 
:a second year in succession of surplus and now we have a third ~  where 
the surplus is estimated at two crores of rupees. Sir, I think it is unfor-
tunate that the Honourable Member is now trans1!erring his activities to 
where his star is still in the a.o;cel).dent higher spheres but I hope 
-his lucky staT will shine in those higher spheres also. My Honourable 
friend, Sir Henry Gidney, said that what is the loss of the railways will 
be the gain of Bihar. . 

The next point to which I should like to draw the attention of the House 
is the fact that I believe for the first time an Indian has been appointed a. 
Member, temporary though he may be. of the Railway BOaTd. I am 
particularly gratified at this appointment because the Honourable Member 
'belongs to the community to which I have the honour to represent in this 
House. For years past the Railway Board was regarded as the close pre-
serve of Europeans. It was feared that the Railway Board was the 
·guardian ot certain vested interests which the Indian may not be trusted 
to preserve. But still, the door has been thrown open, though in a tenta-
tive fashion, and an Indian has been admitted. although in a temporary 
vacancy. But, Sir, let me just give a piece of what is in my mind in 
connection with that appointment. I will respectfully remind my Honour-
,able friend who has just been appointed to the Board that the art of ad-
vancing in the service of Government is not always the art of advancing 
in the service of. the public. And I will ask him to remember that when-
-ever there is 8" clash of interests between the public and Government he 
should now approach the question from a different point of view and will 
consider the interests of the public more than the interests of Government. 
His rise has been a most phenomenal rise from the lowest rung of the 
ladder right up to the top, more than that of anybody else in the Govern-
-ment of India. He is an illustration of Napoleon's saying that every 
private soldier carries with him in his lcnaps8"Ck the Marshal's baton. He 
-has risen to the top and it is my earnest request that he will justify his 
-appointment to the public. 

I said the budget is a surplus budget and to that extent it is a matter or 
great satisfa.ction to this House as well as to the public. But I may 
remind this House thRt however gratifying it may be as a surplus bJ1dget, 
t.he surplus seems to have been obtained more as a sort of balance-sheet 
·of a joint stock company rather than as a public ~  concern. It is 
tnie that we have a surplus budget, but is there anything in this budget 
to show that the interests of lndian commerce and Indian industry hlrVe 
:been advanced? 

.An BODourable Kember: Specially of coffee? 
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Dr. P. X DeSouza: My Honourable friend reminds me of coffee. I 
,see no reason why I should not refer to that because it is an important 
Indian industry. Last year I made this point that it is an important 
Indian industry which is passing through the ~  of depression, and 
I asked the Honourable Member to consider the question of lowering the 
freights so that the internal consumption of coffee in various parts of India 
may be increased. That suggestion, at that time, was ignored and treated 
with contempt. If it were really 8' Government which had the interestl'l 
af trade and commerce at heart could they have treated my request in 
that cavalier fashion? I may here remind Gcvernment of what the 
Government of Kenya has done. Coffee in Kenya has passed through the 
same crisis; the industry there hIlS suffered from as much depression as our 
own industry here. What is the reply of the Government of Kenya? 
The freight on coffee, both in passenger rates and in goods rates through-
out the country from Tanganyika, throughout East Africa, has been reduced 
by half. That is the immediate respOlise to the demands of the planters. 
'Vhat WIIS done by the steamship co"npanies? All the steamship com-
panies that ply between the African ports and England also immediately 
:reduced their freights by more than half; and yet, our Government stands 
in supreme a ~  caring even a tuppence about the condition of 
the industry. When I brought this matter up to the notice of thE' :Agent 
what did he say? He said, "Yes, I quite agree with you; it is true that 
the position of your industry is very bad, but you must remember that 
we are not a philanthropic concern, we are a money-making concern. And 
if you can show me that by reducing the freight on coffee you will add 
-to the traffic in such a manner as not to cause serious loss, then onlv we 
,shall consider the problem". That is the attitude with which a company 
-of shareholders approach a question of this kind but it should not be the 
attitude of a public utility concern like the railways on which 800 crores 
of the taxpayers' money has been invested. I. therefore, again urge upon 
the attention of the Government Member that the q11estion of freight on 
agricultural produce like cotton and coffee and many other products which 
have fallen so low and are passing through a severe period of depression 
:should be considered. 

Again, let me illustrate my point by reference to the competition bE'-
tween railways and motor traffic. Wherever I go station masters are 
jubilant and when I ask them they say: "Railway traffic has been restored. 
Our work has been doubled; the goods traffic has risen enormously. " And 
when I ask, why, they say the motor lorries have been driven off the road. 
They are running shuttle trains for the convenience of railway I,assengers 
-and giving facilities for goods transport from long distances. That is all 
very well; All praise to them. But what happens to the motor lorry? 
It is an enormous Indian industry: lakhs of people are interested in it; it 
'contributes to the revenues of Government i.n more ways than one; and 
yet, look at the attempts made by the Central Goveriiment as well as 
by the various Provincial Governments to l'Tush and kill the motor tra!fic. 
I have the misfortune to work 8' motor lorry myself. Would you believe 
it that there are no facilities given and yet first and foremost the annual 
llrovincial tax which I. have to pay for running that lorry, between ~  
and the Madras Presidency, is as much a..;; Rs. 1,500 a year? That IS the 
tax I pay for running that lorry, Is it not o?vious that the ~  of ~  
Government is to crush and kill the motor mdustry? Durmg the dls-
~  on the Motor Vehicles-Bill I ~  that some facilities sliould 
be given for inter-state and inter-provincial r.ommunications, and ytff; 
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nothing was done and every time a lorry passes between Mysore and! 
British India terrible taxes have to be paid-Rs. 800 in British India and 
Rs. 700 in Mysore. Is this the way in which an industry of this kind, 
the motor industry in India, should be encouraged? I agree that there 
should be no competition between motor lorries and railways. But when 
communication is sought between villages and towns, and towns and larger-
towns, what competition can there be? Why should the agriculturist 
who has t{) ply between these places to find a market for his produce, why 
should he be penalised? In whose interest? In the interests of the share-
holders of the railway (lompanies. I agree their interest should be protected 
and their dividends paid: but why should the producer, the agriculturist 
be pena-lised? Let the general taxpayer pay the dividend. I plead for 
the agriculturist who in order to save the railways from competition with 
motor lorries is penalised by killing the motor traffic. 

I should like to urge one other point before this House and it is this_ 
The ticketless traveller is our bugbear. I believe legislation has been 
brought to stop this evil, but at whose expense is it enforced? At the 
expense of the man who pays. How? I understand a squad of what 
they call travelling ticket examiners have been employed -to deal with this 
evil. They travel without a uniform or a badge. They claim the right 
to enter any compartment at any time of the day or night. Even though 
there may be ladies travelling and even though they may be dressing at 
the time, they insist upon entering the compartment; and if, 8'8 some-
times happens, the door is bolted from inside and they are asked to come-
later, they refuse to do so and they travel on the foot board ._ .......... 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member has two minutes more. 

Dr. F. X. DeSouza: It happened only the other day. What was thp. 
result? The travelling ticket examiner came and I refused him admission 
as the ladies in my compartment were then dressing; but he had his revenge: 
he accompanied me all the way-very nearly 200 miles-and then he put 
me through the indignity of having eV!lry bit of my luggage examined 
because he said it was underweighed: though the luggage had been handed 
over to the station master at the starting point for weighing and the station 
master weighed what he thought fit and left out what he thought fit, 
this man out of sheer spite charged me extra for eight seers on a tot8'I 
luggage of four maunds. This sort of persecution at the hands of travelling 
ticket examiners should be stopped. It is a scandal and I earnestly hope 
that steps will be taken accordingly. 
Lastly, as regards the pass holder, although I Qan quite believe that 

pass holders have a right to ask for some sort of compensation for railway 
service, yet as a paying passenger I have right to claim that persons 
who are not accustomed to travel with their own money in the saae com-
partment in which I travel should not be allowed to incommode paying 
passengers. You will remember. Sir, that subordinates are given second 
class passes, who, normally, would not dream of travelling in thlrl class. 
I say railway servants have every right to claim a concession, but I would 
submit that in order to avoid first 8'Dd second class passengers from the-
disComfort of travelling with persons of that status, either a bonus should' 
be given to them and they should be allowed to travel with their own money 
or a small compartment should be reserved for them. That is all I have-
to say. - -
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Xr. O. N. Xuthuranga Xudalill (South Arcot cum Chingleput: Non-
Muhammadan Rural): Mr. President, we ma.y now congra.tulate ourselves 
on the small surplus of two crores and odd that promises to be made avail-
able for t,he Provincial Governrrumts. With proper management the sur-
plus could easily have been doubled. The tone of the Sl)eeches of the 
Honourable Memberi'! in both Houses is also conciliatory, but nice speeches 
cannot sai1isfy our hungry and famine-stricken countrymen. In no country 
would the railways be allowed to be administered as in India. REl. 800 
-crores of the taxpayers' money i8 invested in this venture, and yet the ad-
ministration is carried on in the interests of foreign capital Hnd foreign 
employment. Take the administration of the Bengal ~a  Hailway. 
From 1924 up to date, it has been working at a loss and the total loss seems 
to be Ro;;. 21,10 lakhs. If we refer to page 40 of the Explanatory memo-
randum we see that from 1924 up to 1939-40 it is all minuses, working at a 
loss.' 'Similarly, the Assam Bengal Railway and the strategic lines, all these 
work at a loss. If this state of affairs is allowed to continue till 1950, half of 
the capital invested in the Bengal Nagpur RaHway will be wiped out, for the 
Government of India have guaranteed the interest on the capital invested 
in the company-managed railways. The same is the case with the Assam 
Bengal Railway. 

The Honourable Member in his speech has said that they aIe purchas-
ing the South Bihar Railway and the Hardwar-Dehra Railway 

1 P.M. next year. This is good so far as it goes; but what is it com-
pared with the Bombay, Baroda and Central India Railway, the Madras 
and Southern Mahratta Railway and the South Indian Railway? The Hon-
ourable Member has, in his speech, referred to questions asked on the floor 
of this House as to what the policy of Government was with regard to 
taking over of railways from company-management to state-managemem, as 
and when their contracts determine. I have endeavoured to indicate savs 
the Member that there can be no hard and fast policy in theo;;e a ~  
and that taking over to the State-management should be a general finan-
cial proposition. Sir, the Great Indian Peninsula Railway is un del' State-
management and t,he Bombay, Baroda and Central India Railway is under 
comiIJany-management and it is a uniformly paying concern, while tbp. 
. Great Indian Peninsuilli Railway is not so always. Sir, I insist that the 
Honourable Member for Railways must give an assurance on t,he floor of 
the House that the Bombay, Baroda and Central India a a~  will be 
taken up by the Government. The Federal Railway Authority may be 
foisted on us at any time, and they will, no doubt, try to benefit their 
cousins, the foreign companies. This is perhaps the last Budget present,ed 
to this House before t,he Federal Railway At.'thority takes charge. So, an 
assurance must be forthcoming that notice will be given to the Bombay, 
Baroda and Cantrlll India Railwav authorities in time to terminate the con-
tract and take over the management. SimHady, an assurance must be 
given that the Madras and Southe:rn Ma.hratta and South Indian Railways 
would he taken ovpr by the Government, at least in 1945. The Madras 
and Sout.hern Mahratta Railway ought to have been taken over even in 
1937; but the Government excused thenselves on the plea that it would 
not be remunerative if managed alone, but that both the Madras and South-
.ern Mahratta and the South Indian Railways must be taken over together 
.and both worked as a single system. So they have extended: the. contract 
-of the Madras and Southern ifahratt.a up to 1945, so that both fhe Rail-
"ways may be taken up and worked as a single system. But both j,h6 

D 
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Madras and Southern Mahratta and the South Indian Railways could have 
been taken over in 1937; though the contract of the South Indian{ Railwl\Y 
extended !,up to 1945, it was working at -8 loss for a number of years, :md. 
according to the terms of the contraet, "ide page 201, History of the Indian 
Railways up to 1937. This is what is stated here: 

"The Railway and all its appurt.enances are absolutely the property of Govern· 
ment, who may tenninate the rontTact on the 31st December, 1945, or at thp p.nd 
of any succeeding fifth year, by giving to t.h'il company ill England, not less than-
twelve calendar months' preyious notice; also at any time on six months' notice 
should the company fa.il to ~  its obligatiollll or the undertaking be worked 
at a 1088 for not leslI than three half·years continuously." 

Government really want to see foreign compimies thrive iristead the 
State itself managing the Railway transport services. As if this is not 
enough, the Government seem to have permitted the Madras and South-
ern Mahratta and the South Indian a~ a  companies to run Road trans-
port services in collaboration with foreign private capitalist comiPanies. 
It is bad enough for the company-managed Railways to run Road trans-
port. It is worse to take in private foreign a ~  for the exploitation 
of this countr-v. Sir, the autonomous Provincial Government;; are encour-
aging the local bodies to run the Road' transport services in order to sup-
plement their poor finances, alld many of them are coming forward to do 
R(). The Railway Admin'istration should not interfere in their field. I 
have no doubt that the Provincial Governments will not take thi;; en-
croachment lying down, but would strongly protest against this inroad of 
foreign capitalists with the aid of the Central Government. 

Sir, the next questlion that I would like to deal with is the constiiution 
of the Railway Board. It always consisted of Europeans except for a 
short reriod, when Mr. P. R. Rau was one of the members. As soon as 
he finished his period, he was tl'ansferred to some other duty, and a junior 
European took his place. In reply to a question of mine, the then lll\il-
way Member said that Mr. P. R. Rau has completed his period and no 
suitable Indian was available. Sir, it is adding insult to injury to say that 
no suitable Indians are available. As a matter of fact, there are 3 number 
of Indians in the Railway Bervice itself who are suitable and more efficient 
than any European that the Government can think of. Sir, I am inform-
ed that there is a vacancy or is ~  to arise in the near future in the 
Railway Board. It is but just that an Indian must find a place in it. 
As a matter of fact, when Mr. P. R. Rau completed his period, he could 
have been given. an extension for another term. Was not Sir Guthrie 
Russell given a similar extens'jon? Where there is a will there is a way. 
Let an Indian from the Railway Service be appointed, instead of a junior 
European that is sought to be appointed. in the vacancy caused ~ the 
)'etirement of the European. The settmg up of the Federal RaIlway 
Authority tis kept a close ~  and we do .not know ~ it ~ ~  be 
brought into existence. We wIll then be deprived of even thiS priVilege 
of crying in the wilderness. 

Then Sir in accordance with the recommendations of the Wedgwood 
~  theI'e has been a large reduction of maintenance gangs.. I 

understand that instructions have been issued to transfer surplus men or 
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discharge them. A lot of gnngsmen were sent home and -many petty 0ffi-
cials were also sent away. At the same :Vime many high offices have been 
created and Europeans have been appointed to Lhose places. 

The Railways are said to be run on a commercial basis. Then how 
cnn the Administrat7ioll run the strategic lines at a great loss? Then what 
about the nominal rents received from European refreshment roonl8 in 
several stutions? Does it show that the Administration is funning the 
Railway£> on a commercial Lagis? 'In answer to a question, a statement 
was laid on the table the other day, and from that statement it is clear 
that while Indian refreshment rooms are charged decently and even heavi-
ly, European refreshment rooms are charged even at Re. 0-1-0 per room 
per month. Even with poor business, the disparity is very great; 

Then, Sir, in accordance with the reconunendations of the Wedgwood 
Committee. the Ne'",\T York Agency Office was abolished. On the same 
plea. the London Offices can also be abolished. Its functions can be 
transferred to the Sto!'es Purchase Df>partment or the ~  Commissioner 
for India. Then again wh,v should you continue the two Upper classes? 
Why not abolish the first class and have only one upper class? 

lIIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has got only two minutes more. 

lIIr. O. If. Kuthurauga Kud&liar: Why should the rates in the Grand 
Trunk Express be higher than in other lines? Is it because the passen-
gers have to sit for longer hours in the Grand Trunk Express? Then speed 
up the a~  and reduce the rates. Why not give the facilities of coupon 
tickets and "Go as you like" to the general public on all the lines, as iR 
done now on a few Railwa,Yl!? 

An answer was given some time ago regarding the number of Indians 
in the superior appointments in the Railways. The pace of I a ~ a  

has been so accelerated and the powers that be have been so sincere and 
sympathetic in theit' trust that we havA no Indian Agent,-perhaps one 
Indian Deputy Agent and two or three Divisional Superintendents on the 
State a~ a . A vast number of appointments have been created ill 
the transportation and commercial departments, most of which seem to 
be the preserve fo!' Europeans and perhaps a few Anglo-Indians. There 
are no Indian Chief Engineers on R.ailways nor is there any Indian Signal 
Engineer in the Great Indian Peninsula and East Indian a a~ . I 
believe there are a few in the North Western Railwav. There are no 
Indians in the senior ranks of the officers, and r.s regards 'new recruitment, 
I find that in 1937 there were 16 Anglo-Indians recruited out of a total of 
34 in the Transport and Commerc'ial Departmants. Perhaps, they have a 
special aptitude! for commerce and transport, just as they are supposed to 
have a special aptitude for telegraphs amI army assistant surgeonship. 

So far as I am aware, there is no Indian .)fficer on the Railway ~  
side-there was none .till 1937. This is the giddy pace at which I a~
sation is being carried on, and there are countrymen of ours, ~  foohs.h 
enough to believe that we can put faith in the Britisher's ~ . .It. IS 
all a huge farce. And it will become . ~  of a farce WIth the In-
auguration of the new Federal Railway Authonty. 
Besides this so-called Indianisation of the higher ranks, it would be 

interesting t.o know how far the monopoly of Anglo-Indians and Europeans 
in' what mav be called the middle ranks-lower gazetted andi others-hilS 
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. been broken 011 the State·railways, and how far the authori1lies still continue 
toO get E ~  and Anglo-Indians for jobs in the mechanical, engineer-
ing, traffic and other departments, of which they have had a monopoly all 
along ..... . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. He must conclude. 

(Mr. Muthuranga Mudaliar then resumed his seat.) 

Sir Mubammad Yamin lDwl (Agra Division: Muhammadan Rural): 
Sir, when we have got a surplus budget before us, we who have been ac-
customed for a long time to see deficit budgets have to congratulate the 
Honourable the Railway Member on introducing a second time a surplus 
budget. Not only that, but I desire to congratulate him on the exalted 
office to which he has been promoted by this morning's notification. He is 
a Member of this House and is going to a high place as the Governor of 
Bihar and he is going to leave us on the 1st April. My gratification is all 
the greater, because, when I started' my ,political career for the first time 
as a member of the Municipal Board of Meerut, we both happened to be 
members of the same a ~  for several years. I am very glad that 
a friend and colleague of mine, and he is a colleague even now, has risen 
so high. Though this is a: happy budget, there is something in which it 
could have been improved, and with tMs end in view I will make a few 
observations. Though the budget.ed surplus was 2,50 lakhs, he is only 
expecting now two crores. 

Mr. President (The Honourable Sir Abdur Ra,him): The Honourable 
Member can continue his speech after lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the Clook. 

The Assembly re-assembled after Lunch at Half Past Two of t.he Clock. 
Mr. S. Satyamurti (one of the panel of Chairmen) in the Chair. 

Sir J[uhammad YamJD. Khan: Sir, I was saying that the surplus in the 
current year will be reduced to something like two crores five lakbS instead 
of two crores 50'lakhs. This, I find, is chiefly due to the rise in expendi-
ture, and, according to the figures given by the Honourable ;Member in his 
speech, there will be a rise in expenditure of nearly a crore of rupees. 
That is, instead of 62 crores 50 lakhs, it is going to be something like 
6.'3 crores and 50 lakhs. This is a position that should not have been ig-
nored at the time of framing the budget-that there should have been an 
expenditure of such a huge amount which comes to a crore of rupees, That 
position ought really to have been fully explained. Again, this year, we 
find that for 1939-4<J. it is laid down that we will have still a crore of rupees 
extra expenditure. I am not sure by the phrase which appears in the 
speech of the Honourable Member whether it will be a crore more than 68 
crores and a half, oJ'! ~  means that it will be a crore more than .last year's 
figures, when he sa;ys: "There will be. however, it is expected, an increase 
of i crore in ordinary working expenses, bringing down the net revenue to 
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to about 1. crore less than in the current year". I would: ask' the Honour-
able Member that it should be clearly explained when he comes to reply. If 
he ~  beyond 63'50 crores, thAn what are the causes, why this extra. 
expenditure should come in? We find that we are having two real th'ings 
to our advantage; one is that there has been a reduction in the interest 
charges of 33 lakhs, and then we find that 33 lakhs will be a rise in the 
receipts. This means that there will be a net gain of 66 lakhs of rupees. 
In spite of those two great advantages, we find that our surplus. which is 
expected to result, will come to something like 2·13 crores. But the posi-
tion is that the goods earnings have gone up and passengers earnings have 
gone down by the same figure. This is not showing a happy position. It 
does not show that we can go on expecting the same kind of revenue which 
we were having in the past ten months. I think a word of caution should 
be said to the Railway Administration. The position may turn out; to be 
happy, but at the same time it may not, because the signs are not re,,})y 
encourag'ing. Therefore, the Honourable Member must see that no expendi-
ture, which is not absolutely necessary, iii aHowed to be incurred. I know that 
my friend. Mr. Staig, the Financial Commissioner. takes every precaution. 
Like a true Scotsman, he never allows a single penny to be spent which ~  

not absolutely necessary. But sometimes he has got no ,powers. It is 
the powers of the Agents who can incur something like a lakh of rupees of 
their own free will. It requires great vigilance on the part of the Railway 
Finance Department not to allow any Agent to incur any ~  with-
out the sa.nction of the Railway Standing Finance Committee. In this 
resIlect, I would make a suggestion. There has been a saving of 33 lakhs 
of rupees in the interest charges, because the loan had been issued at a 
cheaper rate of interest. As the money market, at present, is very favour-
able, the Government should take steps to issue more loans at a cheaper 
rate and get the loans  where they have to pay higher rates of inter$t re-
placed. In this manner they may be able to secure better profits than 
what they have been able to achieve in the current year .or which they expect 
in the coming year. This may give them sufficient· amount to meet the 
extra expenditure which they are going to incur. I think it is a good 
policy that the railways have been following for a long time, that whatever 
they have been losing on their roundabouts, the:v have been making up 
on their swings, but it was quite all right when there were no competitors 
in the field. 

Now, the Honourable Member finds that there are cOTl'lpetitors and he 
cannot make on swings all the losses which he has incurred on the round-
abouts. Therefore, he must change his policy now and make no losses on 
the roundabouts ~  future because if his competitor chooses only to make 
the profits on the swings and he has to contract no losses on the round-
abouts, then it is quite easy for the Honourable Member to make the 
change in the policy and that policy is that there should be no losses on one 
account which will not be made up by the gains on the other. That wonld 
be a right policy under the changed circ'.lmstances. From the ~  

given by the Honourable Member in h!is speech, we find that we are IOSlDg 
heavily and the loss is mm;tly due to the torry competition. Now, the 
lorry owners give some kinds of facilities to the poorer passengers. If ;V:0ll 
cannot give those kinds of facilities, certa:inly you can never ~  w;th 
them. The poliey of the Railways ought to be to run - a ~ tramli 
which may be meant for those passengers whom they carry oyer dIst.ances 
of hundred miles or above .  .  .  .  . 
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1Ir. Ohairman (Mr. S. Sat.yamurti): The Honourable Member has got 
only two minutes more. 

Sir Jluhammad Yamin Khan: Then if they must run Rhorter-distance 
trainR, then they must be trains running between one junction and 
another junction, and all t.hese t.rains must. suit the times of the passen-
gers who may have to go to Courts or different functions in 1;he day. 'Ve 
find a long-distance passenger train running from Lahore right np to 
DeIhL Now, that is a useless passenger train, because it passes many 
. st.ations at a very awkward hour when passengers would not like to get into 
tbat train, and the result is that the passenger finds it more convenient to 
get into a lorry which brings him at the proper time. Therefore, I would! 
advocat.e that, between all the junctions, there should be trains which will 
run at times which mav be more suitable and more convenient for the traffic 
at one side or the oth;r, and then the return tickets issued to them for the 
day's journey for people like litigants and other people undertaking only 
oOne day's journey must be very cheap, which may cover the expenses of 
the pe(lple from their home town to the nearest railway station also. In 
that manner, the Railways will be .able to compete, otherwise it will be very 
very diffioult for them to compete and the losses are absolutely assured. 
These are the few observations I have made as I have now to close, and I 
hope the Honourable Member will be able to enlighten the House on t.he 
points which I have brought to his notice. 
1Ir. L. C. Buss (Nominated Non-Official): Mr. Ohairman, the 

Railway Budget presented to the House by the Honourable the Commu-
nioations Member on Monday last is probably the most unusual that has 
been placed before the tHouse for many years. Its peculiarity lies in the 
fact that although ardent critics will tind certain points on which to base 
criticism, there is really no item in it whioh stands out particularly as 
calling for explanation or remedy. 

Perhaps the most striking faot contained in it is the correctness of the 
estimate for the year 1937-38, while, so far as the budgeting for 1938-39 
is concerned, it would appear that the expectations on which the calcula-
tions for that period were based will be almost oompletely realised. From 
this it would appear that muoh closer attention has been given to this 
most vital item of budgeting in recent years. My Group, on a preVIOUS 
occasion, stressed the importance of this and we again take this oppor-
tunity to advocate the neoessity for continuing to give this matter the 
great'3st care and ~ . 

Railway traffio receipts have always been regarded as a reliable guide 
to the prosperity of a oountry and we can draw from the figures of receipts 
the inference that the internal trade of the oountry has been well main-
tained during a year in which the faotors of security and optimism have 
very often been absent. The Honourable Member has informed us that 
the Department is devoting very oonsiderable attention to improVing the 
relations of the railways with the public with a view to satisfying their 
oustoOmers as well as to attract more business. He has pointed out that 
the Railways realise that they must go out to get the business and not 
depend on the fact that they are to a great extent a monopoly and that 
business will come to them. This is an attitude which we cannot but re-
gard as evidence that they are moving with the times. On the other hand, 
the general public feel that it is in eoonomy in administration that better 
results are most likely to be obtained. The Honourable :Member. towards 



RA'ILWAY BUDGET-GENERAL DISOUSSION. 1061 

the close of his SlJeech 011 Monday, said that it is impossible in the course 
of a speech like this to cover the whole field of Railway activities in India 
and this is not surprising when one realises that the Indian State Railway 
system is one of the largest in the world coming under a single authority. 
It has it track mileage of over 41,000 miles and a staff ~ nearly 7,00,000, 
with a pay bill of some 35 crores of rupees per annum· 

I t is in a vast organisation like this that the tendency to waste and 
extravagance is difficult to avoid, and losses from these causes can only 
be mitigated by constant vigilance and the most methodical control. It 
is, therefore, with considerable satisfaction that we have received "the 
assurance of the Honourable Member that efforts for economy by all con-
cerned are in no way relaxed by reason of the fact t.hat the actual expendi-
t.ure for the year 1937-38 has been kept below the estimated figures of cost 
for that year. As I have stated, we are very gratified to have this assur-
ance but we would impress on those whose duty it is to frame the policy 
of railway administration that in huge organisations "economy campaigns" 
carried out by efficient staffs specialising in this type of work are almost 
aJways profitable; and that this can best be ensured when there exists a 
reli.able "yard measure" against which budgeting can be framed and with 
whICh costs can be compared. In this connection, we are not unmindful 
that. the Wedgwood Committ-ee expressed the opinion that the cost of 
our R.ailway Audit is extremely high. We understand that an examination 
of this is being conducted hy the Auditor General and we look forward to 
very useful savings as a result of his work. 

What t·he Honourable Member has told us with regard to the rate 
policy of the various railway administrations is of interest and we are 
glad to know that this policy is intended to be' framed for the benefit of 
industry generally, though I do not think all who are engaged in industry 
would agree t.hat t,his is the invariable result. It is unfortunate, moreover, 
that a representation to Railways on the matter of rates has to be made 
by such cumbersome and expensive procedure. In twelve years the 
railway rates advisory ~  has dealt with comparatively few cases 
and t.he cost of these, at least to the lay mind, is enormously high. We 
shall have something more to say in this matter at a later stage. 

As regards the third class passengers, who have been described by the 
Honourable the Communications Member as the best customers in the 
Railway, my Party ~ S with satisfaction that ill answer to questions in 
the present Session Government have stated that new type carriages will 
replace existing carriages as and when it is financially possibie to do this 
and that a complete overhaul of the food arrangements for third-class 
passengers is being undertaken. We hope that steps will be taken in 
both these directions at an early date, for we feel they will remove the 
main grievances of the railways' best customers. 

On the other hand, air-conditioned carriages for first class travel are 
being increased, and my friends who spons.:>r the cause of the third· class 
passenger should not, I submit, deprecate this. For it is a ~ a  p.ro-
position and will provide funds for amer.ities in the dirertIOn m which 
they desire. 

We feel that it is also a legitimate· ~ a  that .sufficient attention 
is not being paid by the Railway E ~ staff ~ I ~  that 
have been carried out on the continent and m Amenca deSIgned to lower 
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the capital cost of the railways compatible with complete safety and com-
fort of passengers. \Ve cannot help feeling that if advantage were taken 
of modern scientific developments in railway engineering it would be found 
possible greatly to reduce the overhead cost of the railways and also en-
able the Railway Board to undertake capital expenditure with a greater 
likelihood of receiving an adequate return on theil' outlay. It is a well-
estahlished fact that every ton of rolling stock costs approximately Rs. 135 
yearly-in coal alone for haulage purposes. Comparatively minor altera-
tion' in the design of carriages designed to lower their present elephantine 
weight would produce a ver.'! considerable saving. At the entrance to 
every carriage there is a handle bar on either side of the door to enable 
passengers to help themselves into the carriage. These bars are of  consi-
derable length and weigh seven lhs. each. A simple calculation would 
show the weight that is carried by all the trains running in India in the 
course of the year and it should not be beyond· the capacity of the 
Engineering Department to plan a handle bar which would be perfectly 
adequate to the needs of the travelling public but which would be a little 
shorter and lighter and which would reduce the aggregate daily load by 
several hundreds of t.ons. 

This is, of course, an extremely minor illust.ration, but there are others 
of far greater importance on which I have not touched because they enter 
the realm of technical Engineering. In brief, however, the fact remains 
that considerable reductions in weight could in fact be made to the-rolling 
stock which would be a great saving in overhead costs, and I do not think 
that I am exaggerating when I say that the application of the very latest 
methods would also enable the Railway Engineering staff to start fresh 
capital expenditure urgently necessary for the better running of the rail-
ways hut at present held up for lack of fiuance. 

It is impossible to review the speech of the Honourable the Railway 
Member without reference to the disasters which have taken place during 
the ;vear under review. We do not forget the past record of our railways 
so far as safety is concerned and while statistics may show that the los8 
of life which ;esults from accidents on our railways' makes a favourable 
comparison with the record of other countries one cannot but be appalled 
by disasters of the magnitude of those which have recently taken place. 
It would appear that some system of patrolling railway lines is almost im-
perative in certain district,s if safety is to be secured. The cost would pro-
bably be high but it is a matter in which human life is concerned and, 
therefore, it would appear to be necessary that consideration be given to 
something of this nature which would probably demand co-operation from 
those responsible for law and order in the provinces concerned if t.he 
Tribunal which is to be set up should find that these disasters are the 
result of deliberate sabotage. 

In conclusion, Sir, I should like to take this opportunity of congra-
tulat.ing the Honourable Member very heartily on his appointment as the 
Governor of Bihar in the near future and repeat the words of Sir Henry 
Gidney w!ten he said that. Bihar's gain will be Ollr loss. 

111'. B. 11. Basu (Cities of the United Provinces: Non-Muhammadan 
Urban): S ~ I will not take llP the time of the House by bestowing  com-
pliments on, or offering congratulations to, the Honourable Member for 
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Railways, but I think it must be a matter of some satisfaction to him 
that, he has been able to present budgets showing a suprlus for three conse-
cutive years. He had been in this respect more lucky than his prede-
cessor. Somebody said in the past. that the Indian budget is a gamble in 
the rains. What is true of the general Indian budget holds good regarding 
the railway budget as well. If we have good monsoons, we get good 
crops and the result is a surplus budget. Therefore, we may not be very 
sure that this surplus of a little over two crores is due to these fortuitous 
circumstances or due to the efficient and economic management of the 
railways. One need not be overjoyed at this. I find that every little 
detail has been taken into consideration in calculating this surplus. Even 
the leap year has been taken into consideration. I knew that in a leap 
year the marriage chances of old maids were increased, but I did know 
that it could also have an effect on the budget of the railways in India! 
Be that as it may, one need not be overjoyed at this. This surplus could 
easily have been increased if the Government had only paid a little atten-
tion to the suggestions offered on the floor of this House and also outside 
this House. Therefore, in my opinion, this surplus is no index of either 
the efficient management or the management of railways on national lines. 

Now, coming to railway affairs in general, I think, what comes upper-
most in one's mind is the case of these accidents. The a.ccidents are 
growing with such frequency that I think the da;y is not far off when we 
may have to take them off from the category of accidents and classify 
them under the heading of things occurring at regular intervals. We 
cannot talk lightly of these accidents. I myself have been on the scene 
of the occurrence of one of the accidents which took place at Bamrauli, 
near Allahabad, where I come from. I think the railway authorities were 
thankful because I was there, because in a CRse that was subsequently 
filed by the railways for spreading certain false rumour, I was cited as a 
witness by the railway to contradict the rumour. All the same, I must 
say that these accidents are most denlorable. 'Vhether these are due to 
running against the signals or to a ~ a  or to some other cause, the 
result is the same· There has been loss of life, limb and porperty. Gene-
rally, we are told that sabotage is the caUSe of some of the accidents. 
That may be an explanation but that cannot be a just,ification. If a 
a ~a  occurs at such a frequency, and that particularly in one province, 
I thmk we must find out the reason for it. After all, it is not in human 
nature to indulge in useless and unnecessary destruction of life and pro-
perty. Why should they take away the rails and take away the life of 
persons with whom they had no concern? Neither am I told that the loot 
is very great in these railway disllst.el's. Therefore, what is t·he reason of 
this sabotage? It must be found out. It hal' been suggested that there 
has been a drastic retrenchment in the case oi those persons who used to 
look after the lines. Perhaps, the railway lines are not being well looked 
after now and a little bolt that has not· been tightened in time leads to a 
disaster which ends in the loss of lives of s('. many innocent persons. The 
other day, Sir Abdul HalimGhuznavi tolo. the joke which is going the 
round in Calcutta. The joke is that if YOil travel b;v A  I R. you see the 
world, but if you travel by E  I R. you see the next. It is certainly a 
joke, but it indicat.es the want of confidence of the public in the safety of 
railway travel. If something is not done to remove this evil, I t.hink it 
must have its necessary repercussions on the railway finances as well. We 
are· already troubled with competition with motor vehicles Bnd if we do. 
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not improve things here, we may have further competition from air or 
motor vehicles and other means of conveyance. 'Ve may have competi-
tion even with vehicles which move with less speed. 

~  Sir, I need not detain the House any longer because of these 
accidents. One accident has already been inquired into by a Judicial 
Committee. There has been a judicial inquiry in the case of the Bihta 
disaster. Another judicial inquiry has been promised by the Railway 
Member. I hope there will be no delay in institut.ing this inquiry in order 
to enable us to find out the cause of the disaster. The Bihar Government 
has already requisitioned 500 policemen. That may be a step in the right 
direction but that will not be the final solution of the trouble. You 
cannot always police the lines of which there are 41,000 miles in India. 
You must go to the root of it and try to remedy the causes. 

Now, Sir, from the question of accidents I will taI{e up the question 

3 P.M. 
of the grievances of the third class passengers. This 
is a hardy annual and it has been discussed Oll the 

floor of this House times without number and I must have perseverance to 
place their troubles and grievances before this House in my first speech 
before this Assembly. I think they are too well known to be recapit.ulated 
here. The third class passengers, as has been said by so many Honour-
able Members, are the best customers of the railway and yet, the best 
customers are treated with indifference which is very regrettable. They 
certainly pay for the piper and I think their demand is very modest. They 
do not want to call for the tune. They only want to listen to the tune 
.when it is being played, and even this is denied to them. They are packed 
like sardines-I think I am wrong, even sardines would refuse to be packed 
like third class passengers. Whenever a question is put as regards the 
inciviiity of the railway officials to third class passengers no notice is taken 
of the same. Members on the Treasury Benches have little experience of 
the woes of third class passengers. Those of us who are from the people 
and who move amongst the people know how they are treated. I find in 
the speech of the Honouarble Member for Railways reference to this sub-
ject of incivility and he says this is a bilateral problem. It mUirt be found 
out if it is so. I have never seen any incivility on the part of third class 
passengers to railway servants. As a matter of fact the railway officials 
who are on the platform as Enquiry officers, Ticket collectors and so on do 
not treat the third class passengers properly. Whenever any question is 
put to the railway officials about the arrival or departure of trains, they 
do not give proper reply or, if at all, they give any reply, it is never under-
stood by the passenger. There are other grievances which I hope Honour-
able Members who follow me will voice here. On this question of incivi-
lity. I want to bring to the notice of the House one point. Some. time 
back the East Indian Railway took a right step in this matter and they 
started a series of lectures which were delivered by a gentleman who had 
experience of railway passengers and railway travelling. I think this did 
some good. This thing has been stopped for reasons which I do not know. 
I think snch lectures cannot be delivered by persons who are connected 
with the railwav. This work must· be done hv one wbo is not a railwav 
official hut one ~  has got experience of a ~a  travelling specially with 
third class passengers. The Honourable the Railway Member has advised 
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us patience and I think we have exercised that virtue for a long time,-
far longer than even the proverbial patience of Job. If a thing is wrong, 
it should be t·ack-Ied at once and it should not be allowed to go on for a 
long time. What is the use of your spending lakhs of rupees on palatial 
stations like Cawnpore and Lucknow when the passengers who contribute 
towards it are left in such miserable condition. I think every pie that 
could be saved should be utilised for ameliorating the condition of third 
class passengers. The demand for fans for third class passengers and for 
waiting room!; has long been heard. I think the demand for fans has heen 
turned down on the ground t.hat it will cost money, about two crores. I 
think a budget which yields 94 crores can easily find two crores for this 
useful purpose. If it. is not possible to provide the money in a single year, 
let it be spread over a number of years, say, three or four or even five years. 
Make a beginning somewhere. 

As the time at my disposal is short, I will only refer to one point, that 
is pilgrim tra.ffic. I come from Allahabad which is one of the biggest 
pilgrim stations. While the Honoun.tble the Railway Member has taken 
credit for the arrangements made at Hardwar, I beg to join issue with him. 
As the House is well aware, there was an outbreak of cholera last year 
after Khumb mela at Hardwar. The railway could not cope with the rush 
of pilgrims who 'wanted to return to their places. Statistics have been 
quoted to prove one thing, that they carried 41 thousand pilgrims back in 
the previous Kumbh, this year 68 thousand pilgrims were handled in one 
single day. Considering that 12 lakhs of pilgrims assembled there, at this 
rate it would have taken 15 to 20 days. When there was cholera epidemic, 
you can imagine the loss of life amongst the ~ 

In conclusion I would only like to put in a strong plea for running the 
railways on truly national and economic lines. Let these railways be not 
utilised for furthering the in'terests of persons who are not here, let not the 
railways be utilised for furthering British Imperialist.ic interests and mili-
tary strategic ends. 

Kaulvi Abdur ll.asheed Ohaudhury (Assam: Muhammadan): Sir, 1 
carefully listened to the speech of the Honourable Member for Rail-
ways. The speech was conspicuous in one respect, namely, it >lvoide.d 
taking up any matter of Indian interest. First of all, I was rather a bIt 
happy when he said that this was a prosperous year. We expected that 
there would be prosperity budget so far as profits of the a a~  were 
concerned. In the same breath we found that the profits accrued only 
to the extent of two crores that is one-fourth per cent. An administration 
which produces only a profit of only one-founh per cent. cannot be ~a I  
really a good administration. It ma.v be 'said that the actual profit IS not 
merely two crores, if we take into consideration the gross earnings ;)f the 
railways which are 32 ~ . Then again, year after year, we. find. that 
about thirty crores are paid for interest on capital outlay. ThIS raIlway 
administration is about seventv vears old. If, in the course of seventy 
years, a business concern is not able to clear up its debt, an administration 
which keeps its debt for as long as s€vent:v .vears cannot be called an 
efficient administration. It is a worthless administration. The more the 
prosperity of the year, the greater the expenditure. This is. the Dormal 
feature every year so far as the railways are cODrerned. ThIS ~ a  also 
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we find they are going to increase the expenditure by a crore. a ~  
may be the prosperity of the railways everything will be absorbed in expendI-
ture more and more and nothing will be left for the country. 

So long as the railwa.y administration was carried on efficiently, acci-
dents of a major nature were of rare occurrence. But now of late, this 
credit also has gone. Major accidents, one after another, are taking ;)lace. 
We ask them the reason and they say sabotage. We ask them who 
committed the sabotage and they remain silent. We ask them what steps 
they have taken to stop the sabotage and they say they are making 
inquiries. We ask them if the culprits have been found out and they 
reply in the negative. This is the way they are managing the administra-
tion or rather playing with the lives of the travellers of this nountry. So, 
their only credit of having managed the railways, without any accidents, 
has also gone from them. Now, I find in the speech it is said that' their 
efforts for economv continue unabated. It contradicts what actually is 
happening. If ~  had really a mind for economy they would not have 
gone up to this very heavy extra expenditure of one crore this year. So 
far as our arguments in this House are concerned, we find that the things 
on which we concentrate our attention and our discussions are not touched 
at alL Last year we debated three or four items but I find that there is 
no mention of those items in the speech. It is one of our complaints that 
the Railway Department never made any serious effort to establish factories 
in this country for the production of locomotives. Last year there was a 
heated debate on this subject and I remember my Honourable friend, Mr. 
Santhanam, saying that the actual requirement of locomotives in this 
country is nothing short of 250 engines and 250 boilers, which in itself 
can provide a number of factories working throughout the year. The 
speech IK altogether silent on this point, and there is no indica.tion 
that anv effort will be made' to meet the wishes of the House in this 
respect. 0 There was again a good deal of debate last year with regard to 
Indianisation of the Railwa;v Department. From facts supplied in the 
orange coloured and red coloured and blue coloured books we find that the 
figures of the percentage of non-Indians in the railway services is almost 
the same as it was five years ago. That is not the case with the gazetted 
services only but in the lower subordinate services also they are getting 
recruits from other countries. I searched the whole speech but I do not 
find a ~  reference to this aspect of the question discussed in the House 
last .vear. Then, Sir, we discussed the question of overcrowding in third 
class carriages. The Railway Member has eulogised himself by mentioning 
that he did a good deal for the comforts of the third class passengers. in the 
Kumbh Mela, but he did not say what steps he has taken to ameliorate the 
condition of third class passengers so far as the ordinary trains are con-
cerned. 
Then, Sir, we all know what degree of heat we get in summer in this 

country, and I think the Honourable Member will agree with nftl, if he 
travels third class, that the third class carriages are no better than furnaces. 
We have been crying hoarse for the supply of electric fans in third class 
ca.rriages and last year mosl; of the debate was centred round this point. 
But the speech is conspicuous by the absence of any reference to this most 
desired subject. Then, Sir, we also debated last year the rate of third 
class fares and there were a good many suggestions. We pointed out that 
ours is a very poor country and that the average earning of the country 
does not go be.vond Rs. 60 a year and that the rate of 2·75 per mile is too 
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high for third class passengers. The speech is quite silent on thai point 
also. It is a painful thing tha.t we, in this House, try to co-operate with 
Government and the Railway Department and we suggest various ways 
and means but thev brush them all aside probably thinking that all our 
discussions are worthless. I do not see much utility in our discussing 
these things here if they are considered by the authorities here as howlings. 

Sir I will sav a word about the Railwav Board. I believe this Board 
was ~  in Hil3; it is, therefore. 25 or 2fi' years that this Board has been 
managing the Railway Department. 

JIr. (Jb.a1rman (Mr. S. Satyamurti): The Honourable Member has got 
two minutes more to conclude his speech. 

)lawvi Abdur B.asheed Chaudhury: Very well, Sir. What have the 
Railwa.y Board done? I have shown that they have shown no interest in 
the manufacture of locomotives in this country, they have taken no 

~  in the minimising of overcrowding in third class carriages and they 
have practically done nothing in the matter of Indianisation of services. 
This reminds me of the saying of Disraeli that if you want to mle a country 
you must either be superior or you must despise them. So far as 
1!uperiority goes we have proved beyond doubt that foreigners are in no way 
superior to us. So the only method they are following is that of despising 
us. That is the way they are managing the Railway Department and 
ruling this country, and I ask the House to form its own conclusion. 

JIr. )luhammad Kauman (Patna and Chota Nagpur cum Orissa: 
Muhammadan): Sir, I am not using the language of convention when I 
congratulate the Honourable Sir Thomas Stewart on his ver\" able adminis-
tration which has resulted in a surplus Budget and the optImistic forecast 
which he has made for the future financial position, in spite of the uncer-
tainty in trade conditions and the international situation as he himself 
stated in his speech. I do so more because some part of the money will 
be available to my province, Bihar, which will again be under the same 
able and efficient administrator, Sir Thomas Stewart, whom I again 
congratulate as the Governor designate of my province. I will try to make 
a brief comment on the other aspects of the railway administrat·ion 

1Ir. Chairman (Mr. S. Sat.yamurti): The Honourable }Iember has 
agreed to speak only for ten minutes. Therefore, he will kindly keep to the 
time limit. 

1Ir. )(u)tammad Kauman: AU right, Sir. I will try to make a brief 
comment on the other aspects of the railway administration, as in the 
general discussion we are expected to take a critical view of the situation. 
In spite of the best intentions and efforts of the Railway Board, we have 
not been able to convince ourselves a~ the administration has done all 
that is expected of them. Referring to the increase on the expense side, 
the Honourable Member stated that -it is due to freight charges on coal and 
expenditure on repairs, etc. I am prepared to accept 'that argument; but 
the Honourable Member has made no mention of any particular economies 
which he has done in any other direction. In this connection, our previous 
experience has been rather unsatisfactory. By economy, sometimes, th·· 
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railway heads mean reductions only of the lower grades of the staff and 
dismissal of gangmen and coolies getting about 20 or ~ ~  a month, 
while the number of officers is increased. The East IndIan RaIlway, under 
company-management, used to work probably with one-fourth of the 
number of officers who are now employed under stat.e-management: thp. 
same top-heavy administration prevails there as in the rest of the Go:vern-
ment of India. The sense of responsibility to the public a~ ~ ~ a  
been absent from the officers. They know the\' can flout pubhc oplDlOn as 
a few questions or speeches in the A ~  C8'U a ~ do them any harm 
That has been the attitude of the officers including the General Managers. 
I may be excused if I inform the House that pamphlets after pamphlets, 
comments after comments and statements after statements have been made 
on certain methods of ~ in the a a~  divisions and 'yet, no 
cognisance has been a ~  either ~  the Railwa," Board or by the ,General 
M8Ilagers. I, myself, placed certain faotoS before the General Managers 
but the situation remains as it was, I do not have the time now to read 
out these pamphlets-I have a few with me here-but I shall do so on :1 
future occasion. 

Pandemonium has been existing in some of the divisions, but no heed 
was paid and 'even in reply to letters they do not try t,o 'satisfy the publie. 
Recently in Howrah about 90 employees, Hindus and ;\Iuslims, have 'been 
dismissed; but when I wrote to the General Manager the reply I got was 
that the appointments were irregular. There is a rumour that some rail· 
way officers of the division were receiving bribes and issuing letters of 
appointment and a timid sort of inquiry was made. As Sir Henry Gidney 
very rightly said, those who are the accused are sitting as judges and 
deciding on their own crimes. I remember to have sent a letter to th,:! 
Honourable Sir Thomas Stewart about this matter also and a copy to the 
General Manager of the East Indian Railwa;-.'. The Gene!,al Managers 
consider themselves above public opinion and never cure to satisf,"" even a 
public demand for inquiry. However important an organisation of a labour 
union may be, however important its office bearers muy be in the public 
eye, they have no status or posit-ion in the e;.'e of the General ~ a a : 

and on one plea or another thev refuse to consider any demand. Thev 
have not yet probabl,v understood the value of labour ~  or the a ~ 
of co-operative working, They do not realise that their small worker;;, 
gang coolies, driver!', guardfl and others are really the steel frame of the 
structure; and that their trains cannot run unless their employees are 
satisfied and happy and feel that the;.' are receiving a square deal at the 
hand'S of their officel's, Sometimes the poor employees do not even receive 
appreciation of their work. I know of a case where the reward gioven wa,;; 
discharge. On the Eastern Bengal Railway, a crew inspector detected 
over a thousand cases of ticketless passengers and successfully prosecuted 
them and brought money to the Eastern Bengal Railway. But after 0. 
thousand such cases he made one mistake, an honest mistake certainlv. 
probably he was not justified in prosecuting a passenger and he had to 
undergo litigation resulting in a loss of about four ~  to him. The rail. 
way administration did not, come to his rescue, did not support him 
financially or otherwise; and on the top of it, when he was in debt, the 
railway dispensed with his services on the plea that he was in debt and a~ 

not a desirable member of staff hence. That is the attitude which offieera 
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sometimes adopt towards their employees. Is this giving a square deal? 
I am reminded of the lines of a "Frdu Poet who says: 

.. Vag !.·jsmar· aj t'(I'" bhi 1TIujhko !cahtay hain bUf'a, 
Ham 110; 81tb 8ty burap jillkup lai." 

This means: "I rather pity fate, even those for whom I worked are-
now trying to blame me." That man, a ~ .  made an honest 
mistake and prosecuted a partieular passenger by mIstake and got all thl:' 
blame and yet he was discharged on the plea that he had contracted ~ . 
But no one realised that what he did was in the interests of the r&1lway 
administration and in due discharge of his duties. 

J come now to the question of rates. The Honourable Member ~ a  

that it is the least in India, but I do not know if he has any comparativo-
statement of other countries with due regard to the average economic life 
of this ~ . I am not in a positioll to offer any concrete challenge, i?ut 
I know this much, that sometimes African and Madagascar cow hides and 
skins sell cheaper in European market,s in spite of the fact that they arE' 
more expensive on spot in Africa and Madagascar: one can only suppose 
that railway freight and .shipping give them the opportunity to sell cheaper 
in Eur')pe. Otherwise, why should our goods, which arp. cheaper in India 
and have no additioIlal ~  not be in a position to compete with them, 
except that our freight rate between shipping ports and the port of destina-
tion is probably much higher than those in Africa.? I have been repeatedly 
placing this fact before the Honourable Member for reduction of freight 
rates on hides. In my a ~  as President of the Hides and Skins 
Merchants Association of Calcutta, I made repeated demands that some, 
reduction should be made but nothing has been done till now. I quite 
realise the ~  of the a a~  administration, but when the theory of 
"what the traffie CRn bear" is enunciated by the Honourable Member I 
think the question of valuation is a big a ~ and should have been full i' 
inquired into. I may inform the House that in ]919-20 the price rate wa's 
Rs. 5 per ~  per cow hide and now it is about Rs. 1-8-0 per piece ... 

Mr. Obairman (Mr. S. Satvamurti): The Honourable Member will 
kindly conclude his speech now.-

Kr. Muhammad Nauman: Just a few minutes. Sir. The freight 
continues to be the same. Is it equitable to cripple' this particular a: ~ 
of hides and skins in this way? The Honourable Member saVE. that h" 
recognises the need of persona'] touch but does he know that the Gener'll 
Managers of Railwa\s in Calcutta are normaPv not available even to hi;:; 
merchants there? in ~  a a ~  as Vice-President of the Musl.im 
Chamber of Commerce and also as Presideni, of several other ('ommercbl 
organizations, I can assert that fact. Rnd thnt complaint has been brought 
to my notice bv several members of the va:'ious commercial organizationo;. 
I woiIld advise 'the Railway Administration!" to take into ('onfiden('e respOIl-
sible members of the Commercial Cirrles and try to G"ive effect to l'lurh 
suggestions 8S they may make from ~  to time.' . 

Now, Sir, I come to the question of freq,uent a ~  which have 
resulted in great disasters. The Honourable Member said the other day 
that the accidents have not been sueh as would tend the public mind 
to lose confidence. Sir, the comparison that is sought to be made with· 
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other modes of transport is rather fallacious in my opinion, ~ a ~ thoy 
do not carry even one-twentieth of the traffic which the IndIan aI ~  

carr." ..... . 

Kr. Ohairman (Mr. t:l. t:lat,yamurt,i): Will the Honourable Member kindl:-
stop now? 

Ilr. Ilubammad Nauman: Yes, I shall take only one minute. 

Ilr. Ohairman (Mr. 8. Satyamurti): Only one minute more? 

Ilr. Ilubammad Nauman: Yes, Sir,  only one minute. The Railway 
Administration ven convenientIv put forward the theor,'-of sabotage as the 
cause of these accidents, but ~  the Bail",-ay Administrations been able 
to establish that theory? I say, no, and emphatically say, D;0. Who are 
the people who are interested in committing sabotage a-nd deraIlment of the 
trains? The terrorist movement is a a ~- dead. Now, from my own 
experience on the 1 ('p, t,he engine ,,-hich was derailed on the 29th near 
Athsarai, at a distance of 5:\4 miles from Calcutta, we fortunately escaped, 
but as the engine dragged itself out of the traek for about a mile, I myself 
picked up a few bolts of fish plates which were broken or ~ in by the four 
wheels of the engine. I do not claim to possess any techmcal knowledge, 
'but the driver and others who were there told nie that they thought th:,t 
the engine was a. very old and defective one and wheel axle became l008e. 

Ilr. Chairman ~I . S. Satyammti): Will the Honourable Member 
please resume his seat? 

Ilr. Muhammad Nauman: 'Vith these few words, I resume my seat., 
Sir. 

Babu Xailaah Behan Lal (Bhagalpur, Purnea and the Sonthal 
Parganas: Non-Muhammadan): Sir, the Railwa:v Budget has been discusse:l 
from many points of view, but I frankly confess that I cannot deal with the 
technical side of the Budget. nor ean I venture to serutini'se the figures 
given therein. I am not even in a position to say anything about the 
correctness or otherwise of the figures given therein, and, therefore, I shall 
merely touch on some'of the burning problems conneeted with the Railway 
Administration. 

One of the most outstanding problems that is now engaging the attenti0n 
-of the public today is the recent flccidents in Railways but I will not take 
it up first. I propose to begin with the internal ~ of the Al'lministra-
. tion <;>f. the ~ a a  ~  the point that I want to urge is that the Railway 
AdmInIstratIOns care lIttle or nothing for the kind of administration that is 
carried on b'y their own men, and the higher authorities do not even care to 
look at the work from the point of view of the outside public. iI do net 
~  ~  a moment that those ~  criticise the administration are always 
m ~ . rIght.' but, at the same ~  I would point out that the Railway 
AdmmistratIOD;s ~I  not ~  that they are always right. When I 
t<>uch ~  thIS. subJect, I should lIke to say that I have had experience of 
such kmd of thmgs. It will perhaps be within the memorv of HonourablA 
Members of this House that I always used to dwell upon' the case of on; 
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Karugope. His case was a simple one; he was punished with dismissal 
for the fault of some other man who bore the same name. When that. 
.question was raised in the House, the then Member in a~  of th.e a~
ways promised to look into the matter, a ~ ~  a~ a  dld look mto. It, 
and came to the conclusion that the AdmlDlstratlOn had done the rlght 
thing. Of course, I eonfronted him with even the finding of the LR.w 
Court because the court had decided otherwise, but even then there ~  
.a ~  to support the view of the Administ.ration, and I was ~  
for the time being. However, I was not convmced, and there was such 
apparent injustice that nobody could be convinced .  .  .  .  . 

An Honourable Kember: Did they refuse to acce»t the Court's finding 
.even? 

Babu KaUash Behari Lal: Yes. I hammered on the subject so much that 
in 'the  end the then Member in charge of the Railways agreed to pass on 
the case to his successor and assured me that his successor would look int.o 
it from his own point of view. The result was that the poor Karugope 
was not only reinstated. but he was paid hack all his arrears, and all this 
was done by this very Railway' Administration. Even the questions tablet! 
by me were disallowed, and some of those questions relating to this matter 
<lan still be found in the proeeedings of the Assembly. In citing this 
instance, I do not propose to find fault with the Administration, but T alll 
pointing out this instance so that they may reform themselves in the 
future. It is not in any spirit of antagonism or animosity that I hava 
referred to this. 

H  I may be permitted to do so, I shalf refer to another corresponden.·e 
now going on between me and the Honourable Member in charge of Rail-
ways. I may a~  that, I have alwa.ys received the most courteous treat-
ment at the hands of the Honourable Member, and I am very thankful to 

~ -I personally have no quarrel with ~  at all. My" complaint is 
agalDst the system whieh is adopted by the administrations. There is ~ 

much reliance placed on the subordinate railwa:-. administrations. After nIl, 
;vhen a responsible person approaches the highest Ruthority that author!t, 
IS supposed to look into the complaint himself ann look into the matter-
dispassionately, and he should not say that his subordinat,e authoritv hal! 
done the right thing. It is from that point of view that I refer to a certain 
<lase, although, as I have said, I have nothin!:l' to complain against the 
Honourable Member in charge personallv.. 1. however. take exception to 
-one thing when he says this either he should have a clear idea about tbn 
'Connection of Members with the Administration or we should be told right 
-off that we cannot deal with such things,-he says-

, "As you will no douht It.l)preciate. it cannot r.ll1ke for discipline if employees fpel 
"that redress of their individual grievances, whethe:' justified or otherwise, can only 
'be obtained by their having recourse t<> channels other than those provided for under 
'the prescribed rules. It is becllnse of this that I feel somewhat reluctant to CODl-
~ a  to YOil, a~ I should otherwiRe have dOlle, sufficient of the details ~  
;wrth the case to ,>nl'.ble you to appreciate the other Ride of the story." 

From this, I gather, that genera}!v nobody should have recourse to tho 
method of approaching a Member of thIS House for the redress of hi .. 
grievances, and it is not proper to embarrass the Government through a 
Member of the House. but in cases where. in reality, ~  has not ~  
aone and where a man does approach 8 Mem.ber of ~ House, such things 
should .not be taken in t-he light in which tlIe HO:Qourable Membe!' ~ IS 
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to .havetaken in the present instance. That is my only request to ~ 
. ~a.  Sir, had I not a glaring example within living memor;y of us 311,-
I .. have already quoted that case just before,-...:.r would not have taken .tho 
trouble to forward the present case to the Honourable· l\:Iember a ~ ~ 

'Fhe onJy thing I wrote in m,\-letter was,-I do nof .want to speak any thin; 
a.bout the merits of the case,-it ma:v be that the person aggrieved may noli 
~  right. But that procedure according to rulessho!-.Ild be gone through in. 
order to convince him that justice has been done to him. I have got a copy 
of the rules, and the rules Sa~  that the appellate authority !ihall look int,)' 
the case and when it rejects the appeal, leasons must be given ~ . 

He had appealed to the Agent and his appeal ought to haye been forwad.ed 
to the Agent or, in case of the appeal being "ithheld. reasons br withhold-
ing the appeal ought to have been given ... M.,· point is. that. tb,e rules of 
procedure must be observed, not th·at.-I wallled to plead the case of the. 
man; he may have been right, he a~  bl;l.ve been wrong! justice nui.y have-
been done to him, or it may not have been done to him;. But what I wdnt 
is that the proper pr<;lCedlireo should be !zone through and complied with. 
My point was that the administration must see that U ~  is maintained· 
and that justice is done to the subordinates. If this is done, it will produce 
peace among the employees and alsq safeh to the ·pl·lblic, because; as ha:l-
~ a  0 stated by sorne .. other Honourable Members about accidents, there 
must be some cause for them, and what are the causes? After all, what is 
sabotage? ¥ ou say .that sOme. disgruntled employees might. have done that. 
:aut wh', do :-;'ou keep such ~  Imd dissatisfied people unde\' you;>· 
There must be reasons for that. One of the. reasons is that it is quiL3 
possible thAt YOU have beczun retrenchment: from the bottom instead· of 
from the top .. I do not ·believe that it is "'ithfii the natur.e of a a ~: 
"'mud fake such a drastic step as to bring about the destruction of the lives 
of so maTiv of his fellow beim·s. . 
::: ... .- -. 

.. ·Babu a ~a  Ba.lma (Marwari Association: IndiAn Commer.-Je): 
What.is the Bihar Government doing? 

. . . 
. Babu XaUash Behart Lal: The Bihar Go:vernment might also have· 

dealt with ~ . It.is kept a secret book to us whenever we ask Questions 
ril10ut it, it is not disclosed .to us. Just as the Honourable the ··RailwaY 
Memher said the other day that it is scandalous to believe that the raU:" 
way' administration or the 'railway official would .set ~ to save the'ir 0\\"n 
~  it is equally. scandalous to'imagine that some people, on flccount of 
their dissatisfaction or discontentinent, may take to ao course which would 
have the effect of destrojing the iives of their own countrymen, ~a  
they ·do not gain· anything ~  that. But ad":litting· for argUment's "ake 
that this may be a case of sabotage and might have been committed by 
dissatisfied and discontented people, if you say that human naturr can 
stoop so low,still it is u;p to you to see how it can be remedied arid one 
suggestion that I want to· mAke is .  .  .  .  .  . 

.. _l. Chairmaa(Mr. S. Sfttyamurti): The H(mourable Member ha'l got, 
enly . t.wo minutes more to finish his speech,. 

'.0 .. Babu .Xa.iluh -Bellari' I.al:' Another· thing.that I want to tolleh 0 is about 
Indianisatian of services . .inthe Railway D ~  .. I 'Would have· s'1id 
a ~ things about Indianisation, but would not say much about it now. 
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and I will at once come to the point as to how pepple :of Bihar are being 
t:'e3ted in the a ~  administration,. 1 ,put ,a question about that in 
Simla and the Honourable the Railway Memb,er sai,de that the railway does 
not recognise thft J>.1;'nciple' of provincial ~ a  in the matter of 
appointmllnts to railway service. The other' day, ,,'hen a question was 
put about, the,rep.ort of the Unemployment ComI;nittee and I asked a. SlJiP-
plemc:ntaQ-quest:on, a ~-  what has the BIhar Government written, 
the Government !'efused to disclose what is contained in their communica-
{ion. But for 'the ~ a  of the Governinent I may quot.e here t,hs 
r1?purt,oi ~ ~ : I .  Commit:ee ihelf \;-hich will throw a 
light as to what is the state of iIffa:rs and whf!tis wanted in the matter_ 
rue: report says:, . 1 
, 'iAccol'dil1g' fo' om: 'calculation a-~  7,000 edu('atei men are elT.ployed Ly the 
rlril\\'ays 'in ~  and Orissa.' With, the exception of t,he Benfal and Nllr_h Western 
P.ail '!':ay, in which, a ~ to, ~ he a ~ furnishe:l by th:s rDjlwR:), aoout 70' 
per-cent. of the posts are, 'held hv: Biharia. the representation of loeal'men is very 

~. I~ the E~~  Bena-al Railway they form "Qnly, about 14 per 'cent. of the 
employees in the proviur:e; luld ill the a a a ~.:  and the Bengal Xagpur 
Railway. althongh s'l!-tistics a're. oot available, ~  ~ a-fely be, asmmed that' they 
are not ,doing s.ny lM!tter." '  ' , 

Then tlieY,said=-' 

.' "The' railways owe -3 duty tc the province through which they run and we .~  
that they lIhouldnot ~  the lelZitimaie claims of the ~  ~  the ~ -  the 
P9sts fall!ng ~  thll, ~.  -Recently the East IJiaian Railway have' 'started 
~ ~ ~ I  son;e: of ~ ~ ~ D ~ a  *ervices 'at !,he division!'.l headquarters' at J?inapore 
msh-ad of at. the 'head office In CalcuU'a.· It 18 also slated" tilat prderence is glven 
"to ,local ~a a  other' thwga, , being equal., 1ft ~ ~  ~ few Bibaris has.e 
been"su,ccessful jp . ~  Ii,ppointments. even u.nder, this a a ~ .  We 
rceommend that_ a rcpr!!f,entatiotl ~ .  he made bv' nie 'local Government t() the 

~a  Board ~ a  vacancies in all 'the. a ~ 'se'l"Vfc6!I' of the'railways arising 
"Wlthm the province should be filled up exclusively by the local men; ».5 is .  .  .  . ". 

Mr. OhLi.rman (Mr. 'S. Satyamurti): The ~~ ~ :  Member's time 
is up. He w'ill kindly !"esume his seat. ' 

Babu ~a a  Bahari Lal: I have got on1y two lineR more toO read. 

Mr. Oh&irman (Mr. S. Satyamurti): No. The Honourable Member wiII 
kindly resume his seat. 

Sardar Sant S ~  (West Punjab: Sikh): Sho, I am glad that I have 
a ~  your €:Ve at the same time 8S the thunder douds are loudlv sDell.king 
outside i his House. ' ".. -

An Honourable :Member: You can drown it. 

Sardar Sant Singh:, J will tr:v if I f!"et your co-operation ~  help. 

I dE-sire to brin'? to the notice of tho -qonourable the Communication!'; 
Member a foct which_ has been agitating tile minds of the Puniabis part.i-
culnrl,v ill ~  part of the country for a Ior.-:r time, and that is thequestinn 
of frei2'hts for, the L~-a  cereRls from LYlllIpur t.o Calcutta Bndot"" .. 
ports of India. Only the other day, the G .~ .• greed to pass a "Am 
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to levy u. duty on Australian wheat so that Indian wheat may not have to 
compete with foreign' cereals. 
l At this stage, Mr. President (The Honourable 'Sir Abdur Rahim) resum-

ed the Chair.] , 
We find that the freights that are charged for Australia.n wheat from 

the ports of Australia to the port of Calcutta are about SIX annas ~  
maund, while the freight r;harged for wheat from Lyallpur t? ~a ~ a IS 
something like Rs. 1-4-0 ~  m&und. T ~ prevents the distnbution ~ 
wheat in other parts of India from the maID markets where the wheat IS 
grown. The other day, the same. question as regards cotton :was brought 
to the notice of the Communications Member, and the Railway Board 
was pleased to change their rate,s uuder certain ~ which .~  given 
a't page 53 of the report of 1937-38, Volume I. Certal!! ~  are 
laid down for the grant of rebate lD cases where the matenal IS taken fr?m 
the place of the market to the place where' it is to be transported. I 'think 
it was mainly due to ,the efforts of my Honourable friend, Mr. Ramsay 
Scott, 'that we obtained this concession. May I appeaJ. to the CommunI-
cations Member that at present when the prices of wheat have gone down 

~a.  to the prejudice of wheat growers in my part of the country, 
he will kindly consider 'the advisability of reducing the freight to the ex-
tent to which this foRrticular commodity can bear?-I may in this-con-
nection invite his attention to the rebate of 25 per cen't. of the freight 
rate that is granted by the North Western Railway for wheal. exported to 
countries west of Aden and east of Singapore ",ia Karachi. Will the 
Honourable Member tell us whether the grant of 'this rebate has improved 
the traffic in wheat or not. I think if the freights are reduced, it will not 
only benefit the agricul"turist of the P.unjab, but will benefit the railways 
81so considerably. 
The next point I want to take up in this connection is the need for the 

manufal'ture of locomotives in India. This has been already commented 
upon by my friend, Mr. Chaudhury. I want, to supplement it by saying 
that the locomotives for the narrow gauge are now being built in the Ajmer 
factory. There is no reason why India which has the largest mileage under 
()ne single administrat.ion should not be able to manufacture locomotives 
to mee(her requirements. I have not been able to appreciate the argument 
advanced occasionally that Germany and England are better 'fitted for the 
manufacture of locomotives than Indian workshops are. Their svstem of 
railways is neither so expensive nor under one administration as in India. I 
would appeal to the Railway Board to look into this question once more 
because of the fact that the international situation is so bad. and the time 
may ('onw when we will require to be self-sufficient in the ~a  of the 
supply of locomotives in the near future. 

The !,lext point which strikes me as, showing a lacuna in the ~  of 
the Honourable the Railway Member is his silence as regards the cut in 
salaries.. Only the ~  day, this House practically unanimously passed a 
ResolutIon recommendmg to the Governor General in Council to take steps 
to reduce the salaries of officials drawing over Rs. 200 in stll depart,mentR 
of the State. I think the time has come when relief should be afforded to 
the general revenues for the purpose of extending the beneficent activities 
of the Go,,-er;nment. In this connection. I should like the CommuniC'lltions 
Member to .tell ~ if the ~  that is abroad that Sir Henry Gidney's 
proposal to mcrease the pay 01 the Anglo-Indians has been accepted or not 
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by the Uailway Department. I am told that the Government has accepted 
this proposal, which will mean all additioJl81 burden and also a discrimina-
tion in favour of a particular section in the railways. The speech of Sir 
Henry Gidney on the point, in which he has threatened the Government 
that he will see that there is a strike on the railways if the cut in salaries 
is insisted on, gives some strength to the rumour that is abroad. 

Lieut.-Colonel Sir Jlemy Gidney: I totally and entirely deny that 
statement. It isa misstatement of fact and a travesty of what is true. 
What I said was that statements have been made about further cuts in 
salaries aboye Rs.200 per mensem. I said "don't start any more cut in 
salaries, or there will be one of the biggest strikes ever witnessed on Indian 
Railways." I made no threat based on any communal basis, and I am 
sorry my friend should have misunderstood and misquoted me. . 

Sardar Set Singh: I never said that my friend said that there was 
going to be an increase in the pay of the Anglo-Indians. 

The Honourable Sir Thomas Stewart (Member for Railways and Com-
munications): In order to prevent further inisunderstanding, I should like 
to say that this query should be addressed t-o the Home Member and not 
to me. It is the Homp. Member who is in charge of Rervicc conditions and 
regulati.ms. 

)ir. K.S. hey (Berar : Non-Muhammadan) : Anyhow, I hope the 
Honoumble Member does not object to the matter being discussed during 
the Hailway Budget discussion. 

The Honourable Sir Thomas Stewart: 1 have no objection ~ its being 
discussed as long !is I am not made responsible for the answer. 

lIIr. S. Satyamurti (Madras City: Non-Mulfammadan Urban): On If 
point of order. I submit that the Railway Budget contains inteT alia pro-
vision for demands for grants for the salaries of railway officials. Whatever 
the Department may be which decides this question, my mend will have 
to stand and deliver when we attack him on the question of the conditions 
of service of all those railway servants whose pay is included in the Budget 
that he has presented. 

lIIr. President (The Honourablt' Sir Abdur Rahim): He has replied that 
he is not responsible. 

Mr. S. Satyamurti: He may get an answer from the Department con-
cerned, IJut he is t.he man whom we shall a ~. if there is anything wrong 
with the Department, in this matter. 

Sardar Sant Singh: Sir. at the short time. at my disposal. I do not want 
to continue on this subject, except to draw the attention of Honourable 
Membets tn things which are contemplated behind our back. 

I shaH now reft'r tc rail-road competiti.:m. An experiment was started 
on the Lyallpur-Jhang Road in which the road has been controlled and 
reserved for the N. W. Hailway and a few other!>. From personal 
knowledge of the locality, what I find is that the competition has not been 
fair to ~ bus dri"er. Persons have been allowed on the. road who have 
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~  -fa do with the driving bf ~ ~ but tire. as a ·l.nnttei' ~ a ~  ~a -  
tising other professioils, including law. I trust; thll:t'lhe CommUniCatIOns-
Member will kindly note this and see that the controlling' of road ~ not 

a~ favburitism.in granting licences to those personir wh'o'do not generally 
or ordinaril.Y carryon tbis business of driving buses' oil the road. ". 

. The last point to which I want to draw the attention of the Honourable 
Member is the' inadequacy of the representation of Sikhs in the railway 
service. R(;:ierrjng .to Appendix .F and Appendix G, I find that there is 
actually a decrease,i.n the number of Sikhs employed on salaries of Rs. 250 
or . above. On page 162. we find that 'while there were 67 Sikhs employed 
in the mechanical engineElring branch in 1937, the nun;tber has gone <lown 
to 63 now .. We find that it. was about 179 in 1933, and it has gone down to 
about 153 ir. 1938. Sir, in the gazetted and superior posts, our number is 
.almost nil. May I draw his attention to the fact that on the -North 
Western Hailway, which is the principal railway running through the 
l'unjab where the main Sikh population resides. the percentage of our 
Jlopulation is over fourteen; while the percentage of _employment given to 
us on the North Western Railway even in subordinate posts is less than 
eleven per cent., which is much lower than our population ratio. In the 
superior posts, the proportion is still less. I hope the Honourable Member 
will kindly look into this inadequate proportion of the Sikhs in the services. 
In the eLd, I would ask one question as a matter of information £rom him. 
Sir, two years back, a new design of third-class-carriage was shown ~ the 

~  of the Railway Standing Finance Committee, and the promise 
was given that this new design would be introduced on all railwa:vs. I 
would like to know whether these new design third-class bogey carriages 
have been introduced, and, if so, what is their number, and on what rail-
ways thay are working. I have done, Sir. 

lIr. N. V. Gadgil· (Bombay Central Division: Non-Muhammadan 
_·Rural): Sir, I rise to ofter a few observations on the general aspects ot 

railway administration as disclosed in the Budget speeches that 
t p. 11. have been made in the two respective Houses and in the report 

-that has been supplied to us on the working of the Railways. We have 
heard in the course of the day several aspects of the administration being 
. criticised, beginning with Indianization and ending with the inadequacy of 
.arrangement of latrines in third class calTiages, but I want to review the 
whole thing from quite a different point of view. I formulate a proposition 
:for my own consideration and that is that the Railways must be made self-
.sufficient from every point of view. They Ipust be self-sufficient from the 
.point of view of the men who run the railway administration, and they 
must be self-sufficient from the point, of view of the manufacture of articles 
:that are required for running the Railways. That being the prol'osition . 
'which, ultImately, will govern me in the course of my discussion, I want to 
'see how far this has been Cf:uried out in the course of the year that is end-
'ing, or, even taking a longer period into consideration say in the course of 
.ihe last few years. 

As regards the question of Indianization I am not looking at it purely 
:from the point of view of the Hindu or the Sikh community or the Christian 
.community but. I want that the necessary and requisite Indian talent to 
run such e. big concern must be encouraged and must be, ·ultimately, put 
in charge of the whole railway system at the earliest possible opportunity. 
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:":;ir, en ":lis occasion I do not want tu go into a ~  about lndiuni-
.zation but the inIorma tion that has been supplied in -the recent, l"eport goes 
-·to show that during the period of thirteen years, that is from, theye"r 1925 
--to the year 1938 the rate of progress. that has been made tQwards. a ~-

'-stion is not, in my opinion, adequate. In 1925, t.he percentage of Indians 
:in the sup<'J"lOr ~I : : was 24·.fU;, in 193fk it; };Ill-s' grOWJl . ~ 48·17. _ Pri.tna 
facie it may look as. an advance, but if we take into consideration the 
~  situation and the absolute necessity of having our own affairs unde.r 
'our own cOlltrol., then, if this is the rate of progress, then any mathemati-
,cian ,,,ould put down that complete Indianization will require nearly forty 
.years more. ~  we are not prepared for such a long period_ Then, take the 
-other f1l'Pf'ct, namel.y, the necessity of being self-sufficient in the mnt,ter of 
uJallufactur:llg every requisite required not only for industrial expansion b1lt 
princip,i1iy for running the Railways. I think there has. been a greatlnck 
of appreciation of the situation. Last year my esteemed friend, Mr. 
:Santhanam, moved a cut to draw pointed attention to the Govemtfip.Jl't 
:fllilure to make provision for a worksl.op to mamlfacture locomotiveI'!. He 
.gave \'at'ious statistics and I do not detail them now and here so as to take 
the time of the House 'bu:t he dre\\' certain conclusions from the -quotations 
and statistics which he gave in that connection and the conclusion1l werc 
that the normal i·ElfJ.uirements for the Indian Railways, so far as locomotives 
'and ~ were eoncerned, were 250 and 200 respeCtively and that it was 
-~ .: a  possible to have one or two such workshops in India which 
''Would manufacture these two articles in India in a cheaper manner; . and 
even if\\"" cannot manufacture them in a cheaper way, still, eVen if it costs 
us more, we will pay for the cost of what Will be an Indian ("oncern IJld an 
lndian workshol) a~ a  and controlled by Indians. Now I will only 
give an idea as to how things are, I do not say mismanaged, but managed 
:in a spii'it of' drift. There is no planned thought behind this administra-
tion. When I say this I menn pointedly the workshop at Ajmer, owned 
by the Bombay, Baroda and Central India Railway, having 'to meet the 
<lonting/mcy of having to close down and the contingency being avoided hy 
the Assam Bengal Railway coming to help, and placing an f)rder for nine 
locomotives! Sir, if it were a national milway administration which 
showed foresight and which gave forethought and which did something of 
planning, such a contingency would never arise. They could have had a 
precise idea of the requirements iI!. locomotives and boilers, as 'to the 
capacity of a workshop to turn out boilers and locomotives and so formulate 
their programme of manufacture and repait· as to evolve a very fine and 
efficient system in the besn sense of the word. Now I will only point. out 
a~ has been stated by the Honourable Sir Guthrie Russell in the course 

of hIS speech in the ot.her House: ;, 
·"This obstacle has, howeyer. now been removed bv all amendment of the Act, 

-and the Bombay, Baroda and Central India Railw!'.y have obtained an order for the 
constructiari at A~  during 1939-40 of nine Y  B type locomotives for the Assam 
Benga.l Railway, and it is hoped that, in future, it ,,;11 be possible to keep these 
.shops working to or near their full capa.city.'· 

Sir, that is the limited outlook of the Railway Board-as if one workshop 
;is enough. Sir, it is not enough merely to formulate a theory for ~a a  
'progress for which we are a.ll pledged,even 'this Government includmg !he 
'Honourable Uember for Railw3YS. Such a limited outlook is not the polIcy 
·.\\-hich should riictate the action" and the thought of a country tbe budget of 
'whirh, so far as Railways are roncerned, goes into crores of rupees. I, 
·t.herefore_ submit that 1;e10re the next RailwRv Budget. is presented, we 
~~: ~  . : ~ : ~ ~~ .  for .the manuf.acture of all tbe requisites necessary for 
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1'IUlIling the rMffl'sys-rolling-stock, locomotives and everything from a bolt 
to a boiier here and in India. That will give you an idea about my propo-
sition, viz., that there should be self-sufficiency in the matter of the manu-
facture of all the requisites necessary so far as the railways are concerned. 

5'ir, at this stage, it would not be irrelevant if I were to refer to the· 
international situation because it has been referred to in the course of the· 
discussl\.ln that there may be a war and the heavy industries in England. 
U1ay be expected to.manufacture things for the destruction of human life 
and that, then, in that case. we may have to meet a shortage of locomo-
tives. If such a contingency comes, well, we win stand on our own iegs, 
but if wc visualize such a contingency as the Government of India did 
·when it presented the Bill to prevent anti-recruiting speeches. then I fail 
to see .why that very fear should not operate in the economic and industrial 
fields .. or there are other reasons which may not be stated on the floor of 
.this House which impel the, Govermneut of India not to follow such a. 

~  Therefore. I think that before the next railway budget is presented 
we must have .such a scheme presented and. lam sure. that even if the 
cost of manufacturing such locomotives is higher. no section of this House 
will refuse to pass that grant. Speaking for my Party, I think it has been 
our considered policy. Only yesterday. the Leader of our Party very pic-
turesquely put .that if an article costs 18 annas and it is manufactured in 
India and if a similar article, which is a foreign article, costs 15 annas, he 
will ,0 in for the Swadeshi article even though it costs 18 annas. That 
being our attitude, I submit that we will wholeheartedly support. an:y pro-
positiol1 by which we may be able to manufacture our locomot.ives and, in 
fact, all ihe requisites that are necessary for the railway administrat.ion in 
India. Then, Sir, the same eriticism. nameiy. thut there is not enough 
vision on the part of the railway administration, applies to other m1:ltters 
-also. We have been told that in the first few months of the ending year, 
there had been a deficit in traffic returns but towards the close there was !I 
rapid recovery and, in the end, somehow or other things became very ollti-
mistic and they are looking optimistic. You are depending upon chances 
belieYing that ~  will be the best. in the best. of world. It may 
happen once, twice or thrice but neYer happens as a matter of system. If 
you want to get out ~ this, the best way is to see how the trenu; of market!' 
have changed and how the tendencies have changed. It may he that you 
have got a little more in the traffic this year than ~  did last year. but if 
you compare the fi.>!ures of the hulk of traffic. which ,yas car·ried b:--' the· 
a a~  Ihe years ago and ,yhich is carried today, you will find that the 
bulk has decreased to a very enormous extent and that is accounted for by 
the fact that there is in existellCe the competitive transport system of moto"f 
buscs and motor "iorries. You should not meet that competition in a cut-
throat manner but it should be done in such a nllmner that inst.efl.d of being 
exclusive of each other, they should be complementary to each other and· 
should sub serve to the needs of the country as a whole. 

Talking about the rates and other incollveniences of the. merchants I 
think that enough attention is not being paid to the needs of the ~
cial community. Only the other day. I had the opportunity to forward a 
grievance of Jalgaon merchants which was to the effect that the Jalgaon 
railway authorities would not allow more than 200 bullock carts every day. 
This being the cotton season, t.he normal figure is nearly 500 to 600 ~  
carts D~ to the railway yard every· day. If only 200 bullock carts are 
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allowed, it is a situation in which favouritism is bound to playa great part, 
if not nepotism positively. 'But what bas been the result so far as the 
railways arc concerned? These 200 or 300 bullock carts made their trips for 
a day or two, but now the merchants have engaged lorries ior carrying 
their ~  cotton from Jalgaon to Bombay. The loss will be the loss to 
the railway and also incident::111y to us, the taxpayers. This is precisely 
because thert> had been no plan behind it and the railway authorities had 
not studied recent trade conditions and recent trade 'tendencies. Sir, I do 
not want to offer my criticism on small details here and there, such as third 
class passengers or latrines, which are also matters of equal importance but 
not today. But, what I want to urge is that there must be some planned 
action. There must be some vision in the railwav administration and, 
given thllt, I am sure, fp.ture years will be better. ~S  1 do not want to 
say any bitter thing towa;rds the close 6f the day nor do I want to let go 
such things which I wanted to say. With these remarks, I resume my Bear. 

][r. H. K.Abdu]Jah (West Central Punjab: Muhammadan): Sir, I 
congratulate the Honourable' Memb9l for Railways for presenting a surplus 
budget for the next year. It is also a matter of great satisfaction that the 
current fhulllcial year is expected to elose with a surplus thl)Ugh not as 
big 'as it was anticipated . at the time of the presentation of the budget. 
This succession of slfrplus budgets is to a. great extent due to the fact tha.t 
the a a~  Ilre' gradually becoming alive to their defects and are trying 
to remove them. On going through the. budget speech of the Honourable 
Member, one finds a great change for the better. The railways have 
realised thllt they no longer enjoy the monopoly of transportation of goods 
and passer,gers in the country and that unless they radically modify their 
policy, thl:!re can be no hope of their becoming remunerative. If railwllYs 
do not relax thl'il' efforts in this direction and act fullv on the recommenda" 
tions of ~ .  Wedgwood Committee and on the suggestions made by 
Honourab!e !\fembers in this House, the railways will not prove a profita-
ble concern ana ft national asset of the greatest value. If t.his ~  of 
studying the needs of the travelling public and of meeting them is follow-
ed, it "wolJM result in increa-sed earnings for railways which, in tum, will 
be in a pusition to make a greater contribution to the general revenues, 
thus a ~ financial relief to the provinces as envisaged in the Nieme-
yer award. 

As regard:'! Il,e illciyility ann dish,)1l6sty alluded to by the Honourable 
the Railway 1\·1 ember in his speech. it is true that the problem is bilateral 
ann not unilllteral. But I would like to emphasise tha.t. the dishonesty 
of the staff is practised at the expense of the raHway earnings. The goods 
clerk on getting a little gratification from Ii ~  underweighs his 
luggage and charges him less. In thiOi way lalrhs of rupees are lost to the 
railways. 'l'his is a matter which should not be brushed aside lightly but 
should be looked into very seriously. lam, however, glad to note in ~  
conneC'tion ~ the railwaY" have introduced the system of complamt 
booIrs which, if properly w'orked, can prove useful iii the eradication of 
this evil. E ~ complaint and grievance recorded  in the ~  must b.e 
examined by a responsible officer and the member of the railway staff, If 
found guilt:,,". should be dealt with Rccorriingly. I, however, apprehend 
lest. the comnlaints and suggestions entered in the book should be treated 
as trivial (dId taken no notice of. To avoid this, I would sm!'!!'est that a 

a ~  of all such complaints should be' compiled and printed. 'I'his 
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statement shGuld· be supplied to members· of the Local Advisory Com-
mittees of the Railways. It will thus be possible for the public to kno,!, 
what action has beeu taken on the various complaints and Suggestions 
;made. 

Sir omther matter to which I w)uld like to draw .the attention of the 
. .House'· is thtJ system of giving contmcts on the railways, particularly on 
the North· Western Railwav. In this matter the North Western RAil-
way has no definite ~ .  'the North Western Railway administration 
has certain pnmpered darlings on whom all its favours. are bestowed. One 
·Wiltractor who is a friend of the officers gets all the cohtracts and even 
if complaints ,He made against him, no notice is taken of them. Besides 
one man has the monopoly of many contracts ~ a  nfter year. One con· 
tractor ~  enjoys the contract for the Poale of ~a  waters 011. a ~  

section iIi thp railways has also been given lllAnV· other ('ontracts. like ~ 

-contract. foi the Rale ~  sweetmeats and· suppiy of ·;ahour. As a general rn;'" 
1]0 coutructol' should be given more than one contraet as j.t is not ~  

for one 1IIan t,o devote indivinllal attention to so manv matters at onp, timf>. 
·The ~ defect of giving a number of contracts to one person is thnt he 
keeps one contract to himself Ilnd sub-lets others to other people in violn-
tion of the rules of the contract. If any report is made Ilgaiust him l'egfll'.l-
ing this breach no "action is taken againflt him as he is hand in glove with 
railway 1H1ministration. .Sir, having regard t.o t,he great unemployment. 
prevailit.g among the middle dassses. the policy of the runway should he 
to ~  its favours amongst, as many persons as possible and not tn 
eonfine its attention to a few selected favourites. After a certain number 
·0£ years, each contractor must be changed. The change will prove bene-
"ficial both to the public nnd the railways. The system of inviting tenflp.1"s 
for C!ontraet is a good one provided it is worked properly. On the Xortb 
Western Hailway tenders, however, are invited simply to bluff the publil". 
The railway authorities seiect the contractor even before inviting tenders. 
If the ccniractor is their favourite no notice is taken even of his paRt record 
and bad working. The whole system, in short, is corrupt and requires to 
be radically changed. I am sure that the Railway Board would look into 
this matter and try to remove the evil. 

The Honourable Sir Thomas Stewart: Sir, in the first place, though it 
is not entirely relevant to the subject we have been discussing, I should like 
:to take the opportunity of thanlnng those Honourable Members who have 
<offered In!; (·ongratulations today. So fal' as the subject of this debate il; 
<concernen, it appears to me that if an earnest student of the debate" of 
·ihis House,-if any such person exists.-were to study the rec(lrns of t.!.i .. 
·particular debate on the general consideration of the Railway Budget. he 
·would find very great similarity from year to year. 

'Mr. S. Satyamurti: Because you never change or improve. 

The Honourable Sir Thomas Stewart: The "arne t:vpe nf I'riticisl11!:' lire 
:offered and very much the ~  type of .replies are given. But J um {lot 
C!omplainillg about that. It is rather ncomfort t.o me to know that the 
'number of matters on which sel·jous criticisms can be offered is strictlv 
~  and I do ~  complain of the monotony because I do admit it fs 
sood for us to have a. yearl, ~  For no matter how well we are 
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.doing, I feel that we can do better and it is I think, of-real value that these 
_criticisms should come up to us again and agam. Not until perfection is 
:: ~a -  I be prepared fo claim that they are unnecessary. Now, Sir, 
again I must plead my inability to deal with every particular matter that 
has come to notice today. Rut I will repeat what has been said before on 
the floor of the House, namely, that no suggestion is ever _ a ~ in the 
course of the debate of which note is not made. The debates are scrlltinis-
~  and note is made of everJthing that is said. That note is examined and 
_analyserl as to whether the critieism or the suggestion is really a g.ood one. 
-Consideration is giYen as to whether aCt!on can be taken and the result of 
tbis analysis is put up to me personally. The volume of the work which it! 
,dorie ;n..;.this parti;::ular.proeess is very-considerable. I merely hold up thiti 
,Dundle to show ~  what the literature em the subject is like. 

Kr. S. Satyamurti: All wuste ~ . 

The Honourable Sir Thomas Stewart: ~ . not all. Perhaps !'ome of it 
.demonshates that nothing possibly can be done. 

I 1ll'WtUrll to the budget itself. The general impression seems to be 
-that it is a very unexciting budget, that it is colourless. Well, perhaps 
that is d good thing. It is the country which has 110 history that is the 
bappiest one. But one or two Doints have been raised. My Honourable 
:friend. )'Ir. Basu. whom I would like to congratulate on a very competent 
maiden speech, warned me that I must not take too much credit for my-
:self, that successful budgets are as dependent on extraneous circum!ltances 
:9.S on the cleverness and ability of those who are running the administra-
tion. That I fully admit as I have admitted it in the past. But all I would 
say to him is tha't when the evil davs come. I trust that he will be equally 
reasonabie. Mr. Gudgil accused us of ra':her haphazard budgetmg. I think 
he had an idea that we shut our eyes and made a guess. But I can assure 
bim that ~  do employ the processes which he suggested we did not. We 
-do consider what has happened in the past. We do consider what are the 
present trade tendencies and though, in the present circumstances. it must 
be somewhat-more of a guess than it is in normal yelU's, we do. as far a!l 
possible, employ the processes he recommends. 

My Honourable friend, Sir }Iuhammad Yamin Khan. asked a specific 
-question. He asked me whether the 70 lakhs increase in' wurkmo-expenses 
was ~  the original budget or the revised estimate of the ~~  yflar. 
It is over the revised estimate. I may also point out for the same Honour-
able Member's benefit that we are, I assure the House also, keeping very 
firmly in our minds the need for economy in cur working expenses. But 
there is one eeonomy which he recommended that I am afraid iR not pos-
sible. He referred to the power at present vested in the Agents to spend 
up to a lakh of rupees; but. that power is in regard to capital expenditure 
not in regard to working eXpe!lSeS to ~ the Honourable ~  WIlS 

~. 

My Honourable friend, Dr. Sir Ziauddin Ahmad, returned to the charge 
that he made last ~ a . He could not understand why for the purpo!':e f)f 
the ~ a  fund, \ye chose a curic.us number like I-60th and he 
implied "herf' was no reaRon at all for that figure and that it was merely 
a iuess. I say it is not.a gueRS. It is an arbitrary, or rather a conventional 
:figure. He accused us of requiring three Accountants to do our work. If 
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he applied his own process of cakulating depreciation-bearing in mind the 
extremely varying character of the assets that are owned by the railways,-
if he applied the appropriate rate of depreciation to each of those assets, 
and then trIed to get the total together, he would need not three Account-
ants but 300 Accountants. And if he ieally wants information about depre-
ciation and about allocation I would refer him to a most admirable treatise 
on it, •. A Review of the Appropriation Accounts for 1934-35" written by 
Sir P. R. Rau. On pages 42 and 50 he will get some very illuminating in-
formation. 

I was rather surprised when my Honourable friend, Pandit ~Ua a a 
Das, started his speech by what was practically an accusation of moral 
delinquency. He said that my budget spE-ech did not reveal but concealed; 
and he went on to illustrate his thesis by quot.ing my defence, becaU!:le he 
turned at once to a volume of statistics in which we had set out every pos-
sible figure we had for the' information of Honourable Members of the 
House as well as for members of the public. 

PaadU Bilakantha D88: 1 referred to the conclusion specifically .. 

The Honourable Sir Thomas Stewa.rt: I (,an assure the Honourable 
Membel; that the Railwav Board and the Railwav Administrations adhere 
strictly and honestly to the stores purchase ~  laid down by the Gov-
ernment of India. That is a purchase policy which, in the view of the Gov-
ernmem or India. 1S best designed to promote Indian industry so far as that. 
can be dune through the purchase of stores for Government and Govern-
lllent Departments. There is absolutely no deception. 

Pandit Bi1&kantha Das: It does not promote Indian industry: I shall 
show it. 

The Honourable Sir Thomas Stewart: The figures quoted agamst me 
are my best justifit ation. In the course of the debate the question of the· 
strategic Hnes was raised by Dr. Sir Ziauddin and by my HOlWurable friend. 
Sir Henl\" Gidney, whom I am glad to see a~  here. I mav assure them 
that we do not like the strategic lines any better than they do; but we are 
loyally abiding by a convention which was entered into some many years. 
ago, and we are prepared to accept the responsibility for them. But I 
would ha '0E-the House believe that the\" are not an entire 108s and that on 
the 'credit Eide we must reckon the a~  of traffil' that we cnrrv on our 
ordinary lines which emanates from the territory served by t.he 'strategic 
lines. 

Ilr. F. 1:. James (:\'Iadras: European): Hir, may I ask the HOllnurable 
Member whether before the Railway Department is reconstituted that posi-
tion will be reviewed? 

~ a ~ Sir Thomas Stewa.rt: That. is a hyp.othetical question 
to which I cannot now give any answer. 

Sir Henry Gidney made an ~  as to whether it was !lossible to give 
separate figures 8S to the earnings of these strate!!.ic lines. Those will be 
found !>n page 14 of the Explanatory Memorandum which was supplied to 
HQnourable Members. 
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Certai'l questions have been raised regarding the treatment of the staff 
on the railways. Sir Henry Gidney, Mr. Lalchand Navalrai and Dr. ~  

Ziauddin, have raised various issues. 1n the first place, as regards appeills 
I ~  a considerable amount of misunderst.anding has arisen. The ordi-
nary rule is that an appeal lies to the officer next in rank above the officer 
against whose order appeal is made. In the Division, the Divisional Super-
intendent is the officer to whom most appeals lie. \Vhen the Divisional 
Superintendent has adjudicated on an appeal the order \'ery often issues in 
a form signed not by the Divisional Superintendent himself but by Cine of 
his officers who signs "for the Superintendent". That does not mean tha'li 
that is the order of the officer who signs but that it is, in effect, the order of 
the Divisional Superintendent. I believe there is a good deal of misunder-
stauding through &ubordinate officers who have been punished believing 
that they have been punished by an officer who was not competent to do 
$0, or rather that their appeals have been adjudicatE;d upon by an officer 
who was not competent to do so. Then reference has also been made to 
the question of pa-sses, and this I think has been a somewhat stormy sub-
ject. I think there is no doubt that some time ago, and on some railways 
at any ratE:, a much too ~ a  system of passes existed and this was 
brought under objection. The question of passes and of their proper re-
duction was referred to the various railways alld was considered bv us our-
selves. VaryIng opinions were put forward and the pass rules ;hich are 
now in ~  are what we, after a great deal of thought and a great 
deal of argument, ("onsider to be a reasonable compromise as between the 
various viewb which we had before us. They are not merely a compromise 
in the sense of being an arithmetical mean, the general principle that has 
been employed was to endeavour to give passes on a reasonable a ~ and 
of the cl:l!;s that would be occupied in travelling by Government servants 
drawing the same, or about the same, pay. 51r Henry Gidney protested 
against. the indignities of third class travel. I ask him, is it altogether dis-
reputable to travel third class these days? Another question a ~  was 
that of th,· adequacy of the leave reserve of the various categories of rail-
way servants on railways. Now, Sir, in spite of Sir Henry Gidney's 
castigations the Railway Department have not been unmindful of the vital 
necessity of .maintaining adequate leave reserves so that the grant of 
holiday leave to railway servants should not become an empty farce. For 
some considerable time this has had their verv perious consideration and 
they have made representations that were very liberal in their character. 
Sir Henry Gidney raised this question last year. Almost at the same 
time it was raised by the All-India Railwaymen's Federation. The Chief 
Commissioner of Railways undertook,-and he fulfilled the undertaking,-
to approach all railwa;ys and ask them to examine the circumstances of 
their own railwa;vs, so t.hat they might be sure that adequate leave reserves 
did exist. The examination has proved a long one and I do not accept 
Sir Henry Gidney's conclusion that this is Gn empty excuse and . ~  he 
is being put off. That is not the case. There are many railwaJ: admIDlstr!l-
tions and conditions vary from one railway to another. WithID each ~
way there are many categories of workmen the ~a  of whose ?uties 
varies from one category to another. It is, I !nSIst.' a very .complicated 
problem which has been set the railway admimstratlOns and It will be. a 
complicated problem that will face the Railway Board when full replIes 
have come back. 
Complaint was made again that transfer. ~ .subordit;'-ate - a ~ :  

-from one railway to another was not ~. If It was permissIble 



1074 LEGISLATIVE ASSEMBLY. [16TH FEB. 1931L 

[Sir Thomas Stewart.] 
1 can well imsC'ine the most absolute chaos arising in the separate ad-·· 
ministrations in" view of the number 01 subordinates who would be eligible 
for transfer and' in vie .. ~ of the very frequent demands that would be' 
made. Discontent would arise if one man's request was granted and 
another man's refused and it would make for indiscipline and, as I said for, 
chaos. But to this complaint, the general proposition. a rider was 
attached. This was to the effect that an advertisement had appeared •. 
out of. India, for certain mechanical subordinates. Sir Henr" complained 
yery bitterly that no attempt had been to find those men iIi 'India. As a 
matter of {act. two years ago an advertisement did issue from .the ~  
\Yestern Raih\'ay and there was no response from any apphcant who 
possessed the requisite a ~ . Now, Sir ~  asks, "Is there no man 
qualified in India to take up these posts .'? He claims that there is. I 
am not a specialist. mechanic and I ('annot .say authoritatively whether 
there is or not. I only know that the "\Yed!!wood Committee gave the 
opinion that there were none. But I am ~  willing to make another 
test Rnd for 'that reason I caused to be issued a further advertisement 

_ !n order tb!l.-t we might 'ascertain 'whether there were inen of .the ability' 
that We require. .  .  .  .  . . 

Kr. S. Satyamurti: Who will judge that ability? 

The. Honourable Sir ThOmas Stewart: I cannot. 

Kr. S.Satyamurti: Who will? . Some European? 

. . 
The' Honourable Sir Thomas. Stewart: I could not tell you that. 

Lieut.-Oolonel Sir BeDl'f Gidney: Can men from all railways, State' 
aild Conlpany-managed, apply?:" :". 

The Honourable Sir Thomas Stewart: I am unable to give the Hon-
ourable Member information as to what replies have been received; but 
the advertisement was open to all qualified men in India. What 1 mean 
is that if a man from the South Indian Railway. applied, he wou1d be re-
gard.ed not as an South Indian Railway man on transfer but RS a separate 
apphcant. .... 

L ..~  Sir Henry Gidney: That is most kind of vou, Sir, and 
that is exactl? my point. Allow people from any other a ~ a~  to app1y 
without restriction or fear. 

The Honourable Sir Thoma.s Stewart.: There have been a few references 
to road-rail competition-not very mnny .. But one struck me,-just 
having finished the Motor Vehicles BPl.-as being on the verge of the 
comical. When I heard .a. plea on .behalf of the poor motor lorrv I 
wondered why .we .. had taken .all the. trouble to get the Motor Vehicies Bill 
passed . 

.  . ~. 1'. B. la. ___ : A ~ !low that you a ~ got the Petroi B'ales A ~.  
you ought to be happy I . -. 
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The-liOhour:able Sir Thomas Stewart: A more serious matter that has. 
relation' to road-rai'" co-ordination is that mentioned by my Honourable 
friend, Mr. GadgiJ. He referred to tlle state of confu&ion that had arisen 
in the goods yard at J"algaon station. I have taken some trouble to investi-
gate the matter and what. has happened is this. The Central Provinces 
Government have put into effect a strict regulation of traffic on their 
roads. The Bombay Government have not put into effect such a strict 
regulation, The result is that between J algaon and Bombay there is ~  

heav," traffic in cotton b:v road. From Berar-I do not know the parti-
cular places-it comes not by road but by train into Jalgaon. The shippers," 
of cotto!1 insist on transhipment at Jalgaon and tbe confusion arises in that, 
way and not from any breakdown of the railway organisation. 

In spite of what I conceived to be a convincing exposition of our ,rating' 
policy in my budget speech, there have been today certain animadversions. 
on it. Pel'haps the most succinct criticism was t.hat of Dr, Ziauddin,· 
Ahmad. His criticism was roughly this: the theory of "what the traffic 
can bear" can be used to suit one's own convenience: t.hat, is, one can put 
one's own meaning· on it. 'I agree that that. is perfectly true. Dr .. 
Ziauddin can put his meaning on it and my Honourable colleagUe. Mr .. 
DeSouza. can put his meaning on it-but if I have to take my choice 
as to which is the correct one, I am going to b,ack the professianl'll against 
the amateur,. Certain examples have been' quoted which really illustrate, 
the point I made in my budget speech, namely, that a paiticularly 
valuable commodity is liable to be treated as an exception. Raw cotton, 
bas been mentioned. r wur., perfectly well aware before Mr. Lalchand 
N'avalrai t:nentioned it tbat tbere had been a very insistent demand that the. 
fr,:,ight rates on cotton ~  to Bombay should be very drasticaUJ 
req.uced. That is a proposition ,,-hich'I have had to consider on more than 
one occasion and I am, perfectly certain that any such ~ a a  in. our· 
rates would involve us in losses which we cannot contemplate and that· 
the person who would benefit most would be the Bombay cotton dealer. 
It would' me'an more grist to his mill, and I am also eertain that 'by no 
Ineans the whole of any rebate that might be given would go to the culti-
vator: and even if it did, eve-n if my hypothesis is entirely wrong, I claim 
that it is a proposition which in principle is also entirely wrong. What 
it would mean is; that we, the railways,-a department which this House, 
insists' must be a commercial department-should be asked to subsidise, 
a particular section 'of the community. That I hold is, in principle .. 
entirely wrong ..... 

lIr. )j[. S. Aney: It IS a national industry after all: what is wrong 
with it? 

'the Honourable Sir Thomas stewart: Sardar SantSingh put in a pleq 
for "'beat 'from the Punjab. I think he suggested that it was somewhat 
of a Cinderella. Well, it is a Cinderella who has not had. too bad a ~ 

ment in the past. We have given rebates which have enab!ed. a ~  
amounts of wheat to leave Karachi-and to leave Karachi at tunes when It 
could not 'have done so had there been no rebate. '  I may also remind 
him that a few years ago we made n subshntial reduction in our wheat 
rates to Calcutta for the benefit of Lyallpur. .  .  .  -

lIr. JI. S. hey: Have the same policy for cotton.. 
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The Honourable Sir Thomas Stewart: Dr. DeSouza. complained 
bitterly of the treatment. he had received from the Railwa.y Manager who 
.had refused to give concessional rates for the transport of coffee. That 
Manager may have-been right or he may have been "Tong, but, at ~  

.same time, in my opinion, Dr. DeSouza was wrong too. He based his 
claim on the ground that the Uailways are public utility bodies and are 
not commercial companies. If we were public utility companies, then any 
profits that we make would, of course, go back into the business to be 
used for reduction of fares, rates and so on. But that cannot .be. We 
have our obligations under the Convention. and we cannot afford to be, 
.as the General Manager said, philanthropists. It would be in defiance of 
the views of this House were we to do as Dr. DeSouza wishes. In con-
nection with rate policy, my friend, Sir : I a ~a  Yamin Khan, adopted 
my own figure of speech and told us about swmgs and roundabouts. I 
am not quite sure that he had got my metaphor correctly, and I would 
:ask him to think over what he said before we discuss it further. 

Kr .•• S . .Aney: We also did not understand him; he was swinging 
:round about. 

The HODOurable Sir Thomas Stewart: Then. Sir, in the course of dis-
,cussion the question of economy has been rals'ed. and it was Mr. Buss, 
who inqUIred what was being done by way of securing economies by reduc-
tion in the volume of the audit which was carried out in the Railways. 
The Wedgwood Committee held the view that the amount of audit was 
out of proportion. The matter is under review by the Auditor General 
who does not hold out any great hope that anything very substantial can 
be achieved; but by certain processes now being carried out, he estimates 
that in the next year we may have a saving of about Rs. 34,000. .  .  , 

Kr. S. Salyamurti: But don't save on audit; it is a bad thing. 
_0, _ .. 

The BODourable Sir Thomas Stewart: Mr. Nauman also asked what 
steps were being taken to pursue this problem of economy. I would refer 
llim to the second statement that has been issued giving details as to the 
action taken on the Report of the Wedgwood Committee. He will also 
find on pages 8 to 10 of the latest Railway Board's Report auite an 
elaborate statement showing what economies have heen effected. and how 
they have been effected, and in at least one case R real estimate of what 
their amount has been. 

Now. Sir, I have been reluctant, even if I had the time to do so. to 
touch on any matter that may become the subject of .a cut motion. Such 
. matters can be ~  adequately discussed on a cut motion. Bd't I have 
~  ~a I  m regard to the amenities for third class  passengers, and. 
m L ~ ~ a  ] W!'IS f..e!ked to say whilt action had been taken to carrv on 
the. b.mlrlmg lJl'ogI'8111me in accordance with the model carriage that· was 
exhIbIted to Honourable Members. I quote now from Sir Guthrie Russell's 
budget speech: 

"Our carriage renewal programme for 1939-40 proyidE's for 110 broad gauge and 
~  mbetrbe !1:1auge ~ a  a ~ full, or composite third class accommodation which 
~I e UI t to unproved .. del'8'hs." -, "_, .. _  ' .. 
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'fhese are being built to, approximately, the specification of the IHodel. 
Well, Sir, "amenities" is a reJative term. I remember nearly 25 year,; 
ago I was in charge of a large bathing fair. I was ~  at the station 
for a pilgrim train to come in. .  .  .  . 

Mr .... E . .Tames: Baby fair? 

The Honourable Sir Thomas stewart: No, I said bathing fair. I was 
waiting at the railway station for a pilgrim train to 'come in. and I got 
into conversation with un old Sadhu who told me of the days when people 
came 011 pilgrimages on foot; t.hen thera were no trains. He told me that 
they left home, perhaps, three months before the fair. There might be 
cholera on the way or they might be killed by dacoits on the road but 
that if they got back home safely they had acquired merit. People, he said, 
lIOW came in absolute luxury. In this case they callle in a pilgrim rake. 
That was 25 years ago and you can imagine what it was like. If that \Vai' 
luxury then, ('ompare it with whnt we have now .... 

Kr. S. S&tyamurti: Travel third class to Bihar aud see! 

The Honourable Sir Thomas Stewart: In conclusion, I would point out 
to Honourable Members that great administrations like the HailwlI;Vs are 
very easy targets to hit. They are very easy to criticise. 1 don't object 
at all to criticism, but do it rightly, for, after all, the Hail ways are your 
own property, and it is very bad policy to cry down your own wares. 

lIr. President (The Honourable Sir Abdur Rahim): Before the House 
adjourns, I think I ought to announce what the arrangement is that ha., 
been arrived at with reference to the second stage of this discussion, that 
is to say, with reference to the motions for demands for grants. The 
Parties have arrived at this arrangement,-the Congress Party will move 
their motiqns on Monday, the 20th :Fehruary, and also on Tuesday, the 
21st February, until the luncheon intervul. The Congre'Ss Xationalist Party 
will move their motions on Tuesday, the 21st February, after the luneheon 
interval. till the House rises for the dny; the Mus1itu League Party will 
take up Wednesday, the 22nd February, for their cnt, motions; the 
European Group will take up their cut motions on ThursilaY, the 23rd 
Februar.v, till 3 P.M., and the unattached Members from 3 P.M. 'on the 23rd 
February till the House rises. It has also been agreed. as before, that 
those who move the cut ~  will have the maximum time-limit of 20 
minutes and the other speakers will haye 15 minutes. I suppose this 
arrangement will suit the convenience of the Honse. 

Several Honourable Members: Yes. 

The Assembly then adjourned till Eleven of the Clork On Saturday, 
the 18th February. 1939. 
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